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Saturday, April 20, 1963/Chaitra 30,
1885 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr. Speaxer in the Chair]
PAPERS LAID ON THE TABLE

Reportg oF THE Orissa Roap TRraNs-
porT Company LinvaTep, BErEAM
PUR

The Deputy Minister in the Ministry
of Railways (Shri §, V. Ramaswamy):
Sir, I beg to lay on the Table—

(i) a copy each of the following
papers under sub-section (1) of
section 619A of the Companies
Act, 1956:—

(a) Annual Reports of the Orissa
Road Transport Company
Limited, Berhampur, for the
years 1958-59, 1959-60 and
1960-61. [Placed in Library.
See No. LT-1177/63].

{b

—

Directors' Reports of the Orissa
Read  Transport Company
Limited, Berhampur, for the
years 1958-59, 1959-60 and
1960-61 along with the Audit-
ed Accounts and commentis of
the Comptroller and Auditor
General thereon.

(ii) a review by the Govern-
ment on the working of the above
Company.

(iii) a statement explaining the
reasons for delay in laying the
documents at (i) above. [Placed in

Library, Sece No. 1178/63].

361(AI)LED—1.

10806

DEMANDS FOR EXCESS GRANTS
(GENERAL)

The Minister of Finance (Shri
Morarji Desai); Sir, I beg to present
a statement showing the Demands for
Excess Grants in respect of the Bud-
get (General) for 1960-61.

11-01 hrs.

STATEMENT RE: ATTACK BY
NAGA HOSTILES ON A RAILWAY
PASSENGER TRAIN ON 9-4-1963

The Minister of State im the Min-
istry of External Affairs (Shrimati
Lakshmi Menon): Sir, further details
are now available regarding the two
raids by Naga hostiles on the railway
in Assam. The statement is two-and-
a-half pages long; shall I lay it on the
Table?

Mr. Speaker: Yes, that mightl be
laid on the Table so that Members can
have a look at it.

Shri Hari Vishou Kamath (EHoshan-
gabad): A gist can be given.

Shrimati Lakshmi Menon: It is full
of details.

Mr. Speaker: She says it is full of
de.zils and contains many things.

Shri S, M. Banerjee (Kanpur): Sir,
at the time when the Calling Attention
INotice was admitted and the hon.
MMinister made a statement, a perti-
nent question was asked about the
supply of arms which were supposed
to be supplied by Pakistan., May I
know whether this statement contains
any information to that effect?
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Shrimati Lakshmi Menon: Sir, may
I read it out? It is two-and-a-half
pages long.

Mr. Speaker: He wants to know
whether it has a reference to the
supply of arms also.

Shrimati Lakshmi Menon:
thing is there,

Every-

Mr. Speaker: That is all right, It
may be laid on the Table. [Placed in
Library. See No. LT-1176/63].

11'03 hrs,
BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
With your permission, Sir, I rise to
announce “that Government Business
in this Housez during the week com-
mencing 22nd April, 1963, will consist
of.—

(1) Consideration of any item
of business carried over from to-
day’s Order Paper.

(2) Cons!deration and
of:

passing

The Official Languages Bill, 1963.

The Benga! Finance (Sales Tax)
(Delhi Amendment) Bill,
1963,

(3) Discussion and voting on:

Demands for Excess Grants
(General) for 1960-61.

Demands for Excess Grants
(Railways) for 1960-61.

Supplementary Demands for
Grants (Railways) for 1963-
64.

(4) Consideration and passing of:
The Export (Quality Control and
Inspection) Bill, 1963.

The Constitution (Fifteenth
Amendment) Bill, 1963, as
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reported by the Joint Com-
mitbee.

The Constitution (Sixteenth
Amendment) Bill, 1963, as re-
ported by the Joint Com-
mittee,

I would request you, Sir, that the
House may be pleased to sit on
Saturday, the 27th April, 1963.

Some Hon., Members: No, no.

Shri Hari Vishnu Eamath (Ho-
shangabad): Mr. Speaker, Sir it was
only four days ago that the Minister
promised better performance in the
future. It is conceivable, however, that
when he said so he meant not the
immediate future nor even the near
future, but the distant future—it is
likely. But I may invite your atten-
tion to and request you, Sir, to have
a close look at the first bulletin of the
s2ssion and—I would not like you
even to go so far back—the bulletin
of 9th April, that is this month. Apart
from the financial business, there are
about 11 items listed therein. Now, he
has packed into the list of business
which he has  read cut just now a
number of Bills. Already, the Official
Languages Bill plus so many supple-
mentary demands, excess demands
and all those things are coming in, in
addition to three or four items men-
tioned ‘n this list So, with the best
of intentions, I think it is physically
impassible to go through this business
that th2 Minister has been pleased to
list in the statement of business As
a remedy, or as a way out, he sug-
gcsis that the House should sit on
Saturday, the 27th. It is becoming
a little too much, T would say with
all respect. And I would again re-
mind you what the first Speaker of
free India's Parliament once said,
namely, that if the national Parlia-
ment of this democratic Republic of
India has got to transact business
seriously and earnestly and do justice
to dtself and to the people, and not
stultify itself, this Parliament must
sit, must decide to sit, and the Gow-
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ernment must agree to it that the
Parliament should sit, for not less
than seven months in the year. It is
no use sitting on Saturdays, sitting up
to six, sitting up to seven, or beyond
seven, just to see the business through.
There should be no hustling. Sir,
you have yourself seen how fatigued
and fagged out the Members are after
sitting up to 6 O’ Clock in the evening.
We agreed that we should sit longer
in the earlier stage, the Business
Advisory Committee decided and the
House also agreed, that to get through
the financial business we will sit till
6 O'Clock and also on a few Satur-
days which were already listed and

agreed to. Now, this Saturday,
today, we are sitting. The Minister
suggests that we should sit again

next Saturday. I suppose, we are
sitting on the 4th of May, also; I do
not know whether it has "been agreed
to. Every week the Minister speaks
of some ad hoc arrangement for
extra sittings besides the five days in
the week which we have agreed to.
It has always been set down, so to
say, in the beginning of the session
that for five days in the week we
will sit from 11 Am. to 5 p.m. Then
there is variation coming up almost
every week. Now, I would request
you most humbly but, at the same
time, most earnestly and with all the
power at my command to put your
foot down firmly on this.

One more point and T am done.
You, Sir, were pleased to direct the
Government,  early  last  week I
believe, that thev should bring forward
the Quorum Bill, or rather anti-quo-
rum Rill to amend the Constitution,
and the Government, I, suppose, has
Liken o sieps in the matter; that
i ai it looks like, though it is a
voary simiple Bill which thevy  -could
n.ve eusilv brought forward. It is a
ciar disregard of your categorical
instructions, directives, to the Govern-
ment. It was given once by your
predecessor too, not your immediate
predecessor but the late Shri
Mavalankar. And, Sir, wvou would
have seen so often how the Parlia-
ment of this country becomes the
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laughing stock of the world because
there is no quorum even to vote on
Bills and other matters. So, I would
request you to direct the Government
to introduce, before the coise of the
session at least, the Quorum Bill,
rather the anti-quorum Bill, so that
it can be put through the next session.
I would oppose the rilting on next
Saturday and would suggest instead
that the House should sit on the 6th
and Tth of May.

Shri S. M. Banerjee (Kanpur):
Sir, I fully endorse the suggestion of
my hon. friend that we should sit on
the Gth and 7th. Secondly, another
subject on which discussion is very
necessary at this stage is the rise in
price of sugar. After the statement
was made by Shri S. K. Patil and the
Sugar Control Rules have been laid
on the Table of the House, Shri
Kashi Ram Gupta and myself have
tabled a motion for your consideration,
I would submit to you, and to the
House, that a discussion is very
necessary on this subject in this very
session. My third point relates to
bringing in more non-official motions,
motions which were tabled by hon
Mombers called No-Day-Yet-named-
Motions. They should also be brought
in more frequently.

Shri Barrow (Nominated-Anglo-
Indians): May I raise the question
of the Official Languages Bill? It is
going to be crowded in with all other
business. Shri Kamath has rightly
pointed out that we are trying to
telescope a lot of business into a very
short time. I would like to know
what time is being allotted for this
very important Bill.

Mr. Speaker: That is for the Busi-
ness Advisory Committee to decide.
We are meeting today.

Shri Barrow: Before that meeting,
I think the House should give some
sort of direction to the Business
Advisory Committee on this matter.

Mr. Speaker: It has to come before
the House. There’ore, it cannot give
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[Mr. Speaker]
direction beforehand. It shall ulti-

mately have to be approved by the
House,

Shri Kapur Singh (Ludhiana); I
wish to support the entire substance
of what Mr. Kamath has said.

The Minister of Finance (Shri
Morarji Desai): My hon. friend him-
sell is very particular about saving
expenditure to Government in this
emergency year. Then, why does he
suggest methods whereby we go on
increasing our expenditure?

Shri Hari Vishnu Kamath: Is it not
considered so important as not to
merit expenditure for two days for
public discussion? They are wasting
crores of rupees,

§hri Morarji Desai: They should set
an example by gitting longer and
working longer. (Interruption).

Mr. Speaker: That should not be
the reason because the Government is
wasting crores of rupees...(Interrup-
tion). Order, order.

Shri Hari Vishnu Kamath: The
Minister’s plea is irrelevant.

Mr. Speaker: He has only just put
a thing (Interruption).

First of all, hon, Members—parti-
cularly Mr, Kamath has said and ad-
mitted himself—have stated that what
was suggested, that the Parliamentary
Affairs Minister would give better per-
formance, was for the distant future,
not for the near future even. There-
fore, if something is done at this
moment, he will have to tolerate it.

The second thing was that so many
encomiums were paid very recently
and particularly I would address the
hon. Member Shri Kapur Singh that
he wished him so long a life that one
day might have hundred years or
something—1 do not remember the
couplet that he recited.

SﬁFOﬁoﬂiﬁ:'—{WW'@}
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So, soon after that, he is now going to
criticise the programme that has been
laid down. Of course, as Mr. Kamath
has said, I would agree that Members
should have more time so that they
can make preparations. But, as he
himself has admitted, that we can do
for the future and not just at present.
If we do not sit on the 4th, my fear
is, that means—on the 5th there will
be a holiday for Sunday and we will
have to sit on the 6th—two extra days
and an expenditure of Rs. 25,000 a day.
That will be responsible for an ex-
penditure of Rs. 50,000 only for those
two davs, one a holiday and the other
a Monday. Let us for this time con-
tribute this amount of Rs. 50,000 to
the exchequer and just set an example
—for this time I am telling.

So far as the planning is concerned,
I have already expressed my opinion.
But there is one thing that I do not
follow because Mr Kamath has been
asking us for longer sittings and not
longer davs. For longer sittings also
he has been pressing us and now he
says there ought not be longer sittings.
I would agree with hon. Members that
we should sit only from 11 am. to
5 p.m. if we have to give sufficient
time to the office and to the Members
as well to prepare themselves for the
agoenda that is there. But, now, I
would request hon. Memberg just to
adjust themselves for these days so
that any arhount of business that is
possible can be finished. About the
time that has to be allocated, that
wou'd be done by the Business Advi-
sory Committee. Ag to how much can
be adjusted within the time that we
have got, that is a different thing alto-
gether, T am not just hustlineg hon.
Members that they should finish the
whole business within the time that is
available to us. That would be for
the Business Advisory Committee and
any time that is fixed by them will
come before the House and the House
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will approve it and put a stamp om
that, If the House approves that pro-
gramme, then as much as possible can
be accommodated within the time that
we have got and that we will finish
But we should not now at this time
grudge sitting on Saturdays if we
have to do it at the end of the session
though, I think, the Government would
take greater care in future that they
should, as the desire of the Members
is, leave these Saturdays free to the
hon. Members, if that is the unani-
mous opinion of the House.

Shri Surendranath Dwivedy (Ken-
drapara): #4th ig Saturday. We may
agree to git on that day. I am not
against sitting on the 4th, But I am
against sitting on the 27th. Earlier,
this matter was discussed, about the
fixing of time, as to how long we
should sit and all that. I think we
have adjusted to the maximum extent
possible. Only towards the end of
these few days we decided not to sif
beyond 5 pm. But, still, for the
Finance Bill, we are sitting till 6 ¢’
elock. I would suggest that at least
this Saturday......

Mr. Speaker: For thg Finance Bill,
we have decided

Shri Surendramath Dwivedy: A3
least for this Saturday, it is not possi-
ble. We have arranged our programme
thinking that on this Saturday, there
will be no -session. As regards the
last Saturday, we agree, we are pre-
pared to sit, we will sit. Otherwise
it will unnecessarily extend by two
days. On the 4th, we agree; not on
the 27th, T think we should be free
on that day.

Mr. Speaker: That we will discuss
in the Pusiness Advisory Committee
as to how much business there is, If
there i something to be brought

before the House, it will come before
the House.

Shri Kapur Singh: I would like to
make one observation about what the
hon Finance Minister said, and which
you have in a way supported. 1t is
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the ergument that if the days of sit-
tings of Parliament are prolonged, it
costs money and therefore it goes
against the considerations of economy.
You have said that it costs Rs. 25,000
a day. I would say that it is a weighty
argument. I wish to add that if it 1s
a valid argument, if it ig at all a
relevant argument, then it is an argu-
ment not for hustling through parlia-
mentary business; it is ultimately an
argument for winding up this Parlia-
ment.

Mr. Bpeaker: They can choose as
they like; this iy for the Members,
When I said that, it should not be
understood in a different manner. I
was taking of the 4th, as Shri Suren-
dranath Dwivedy has also agreed with
that. Why should it be understood in
a different nanner? I have said that
it we did not sit on the 4th, 5th is a
Sunday and that means two extra
days. Have T done anything wrong in
putting i to the House that we wil!
be spending more? If Members

Shri Bhagwat Jha Asad (Bhagal-
pur): This gives a wrong impression
that we want to sit only for money.
That is not a good example to give to
the House that we want to spend
Rs. 50,000, This is not the considera-
tion on this gide.

gt steal &Y 92 £ W A
T FTE

We are not grudging money. I should
not be quoted as an example that
Members want to sit for the sake of
money. That gives a wrong impres-
wion,

Mr, Speaker: 1 hdve not said that
Members want......

Shri Bhagwat Jha Azad: The Fin-
ance Minister.

Mr, Speaker: Not even the Fin-
ance Minister. I have not said that
Members want it. T have just pointed
out that that would be the result; if
we do not sit on the 4th, the 5th would
intervene,
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Dr. M. S. Aney (Nagpur): That
was the insinuation of the remark of
the Finance Minister.

Shri Morarji Desai: What insinua-
tion?

Mr. Speaker: At least, 1 did not
nican any insinuation. It should not
be understood like that. I am wvery
sorry for that. Then too, probably it
wis in my mind that it would amount
to Rs. 25,000. I am told that it would
not amount az much, It would be
less than Rs. 10,000 or something. I
am not sure of the actual figure.

Shri Hari Vishnao KEamath: On a
point of clarification of the guidance
you have given to the House, may I
raise just one point? You have rightly
said that only for the Financiai busi-
ness, we had agreed to sit till 6 pm,,
for putting the f{inancial business
through. That means to say that after
thut, we will sit—that is agreed—
from 11 to 5. It will come to this, on
the strength of what you have said
that within those hours—next week
and one week more; we have got 2
weeks or 10 days—within that time,
whatever Bills could not be accommo-
dated within thig time of two weeks,
those Bills will be automatically post-
poned. Doeg it come to that? It will
be hopelessly bad planning of the
Government business. T would only
say one thing with regard to what the
Finance Minister said. It reminds me
of the saying. "strain at a gnat and
swallow a camel.”

Mr, Speaker: Rather there was no
need to mention here whether we will
sit on Saturday or not, because the
Business Advisory Committee might
have seen what legislation could be
undertaken and if they recommend
that on Saturday also we sit, we can
finish this much, we will see in the
Business Advisory Committee what
Bills are important about which the
Government is verv anxious that they
must be put through. As rerards that
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work which is very urgent that they
want us to go through, the hours that
we have got would be counted. It
wou'!d come before the House and cer-
tainly the House shall have a final say.
Otherwise, if we are determined to
adjourn on the 4th, whatever business
can be completed within that time
wiil be done. That decision stands
that we sit up to 5 O'clock, except
when there is some half-an-hour dis-
cussion. That was what 1 said pro-
bably on that date.

Shri Hari Vishou Kamath: Then,
there is another matter which seems
to be in clear contravention of the
guidance you gave us some time ago.
Today’s papers carry a piece of news
that the import pelicy for the financial
vear 1963-64 will be announced some
time today. The House is anxious
about it, and I submit that the import
policy statement should have been
laid on the Table of the House before
it was announced outside the House.
You gave a ruling some time ago that
when the House is in session, all policy
matters must be announced in the
House ang not sutside the House,

Mr. Speaker: The Minister con-
cerned is not here. He will be inform-
ed of this, and then we shall have his
reactions as to what the position is.

Shri Hari Vishnu Kamath: Wil] you
kindly give a direction that it should
be announced only after the matter
is considered here?

Mr. Speaker; We shall send these
proceedings to the Minister and bring
it to his notice and then he hag his
own responsibility for what he does.

Shri S, M. Banerjee: What about
the discussion on sugar? The hon
Lanister has made a statement about
it ...

Mr. Speaker: I cannot say that
That can be discussed in the Business
Advisory Committee, and Members
~an Yring that ap before the Business
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Advisory Committee that such other
discussions should also be included.

Shri S. M. Banerjee: The Business
Advisory Committee will only consi-
der the business for the next week.
What I am requesting is that if not
during the next week, at least during
the weck after that it should be con-
sidered, because it is a very serious
matter.

Mr. Speaker: It is for Government
to decide, I cannot do anything.

@t 3= Tag (Fw): e
gz, fagT av Fi wAafEm o« Gdf
giET FiA wT Ted & &
qEE S E & W o9 99 9%
fag® o aga W ogd) aw o
Wil TF g5 T g T ™ oad
Fr {29 &7 &7 WAT ©F F% 1a®
g 74 {Amromm g, AwIE WAEAR
Ffaez § o O-fmes gwg 4 &80
A o SqaqE har ar SEe
ST 97 iw fnfemw wia dmiT
gim 33 g Tw @ g oS
qF =z ) AW Smg
mit @ T felweex @iRT w=g
gC maE @ E 9T fugHh
i oft apw qET gE W g aTe T
oY qF AN gh § WA AR
g 77 o wOmy fewwad 0@
1 T ?

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha);
As for the Dhebar Commistion’s re-
port which is part-discussed -in this
House, we are providing time for that
during the next weeck. So fr as the
Report of the Commissioner for Sche-
duled Castes and Scheduled Tribes is
concernej 1 am afraid that may not
be possible because the concensus of
opinion in the House is that the House
must adjourn on *he 4th May. As you,
Sir, have yourself cxplained, we are

discussing the matter today in the
Business Advisory Committee, and we
shall just see what can be done. But
80 far as the Dhebar Commission's re-
port is concerned, we have provided
time for it during the next week.

Shri H. C. Soy (Singhabhum): We
want that the Dhebar Commission's
report should be discussed for another
two days.

= gz Far & wmew sSEwm
T EIRTEEITE HOSH a4q W
TEASE 0w (g U mRER
Cg s e o B S o i Tl
T whA & sy o g oww A
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"giga &1 e AT g1 Fg ar
frsqes wionw Wit foegee weew
FAXH F ) whw famge ww
A qiagw FyAmT Sfase
o fagfe Tar sar & 0 sEer
fefie @ gew & f=mmam g
Triw 1 fager I & foie T o
Wl oF T TE gE ) & A g
g fagd o &1 e w d@v =
T A TEW Bl WU |

oI WA : IEH S ar
FRin )

ot qz7 fag : q@ qET THEAE

werR Wiy : 97 9§ wAer
fw® m® W v s w® fre-
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X #F{WE §1 I+ H0 7 TwW-
warm qgafew a8 21
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Shri Satya Narayan Slmha: 1 think
you will remember that when we
were discussing the Home Ministry's
Demands particularly, we said that the
time should be extended, because un-
der those Demands, most of the ques-
tiong relating to Scheduled Casles
would be discussel Therefore, also,
we decided that ‘here would be no
time during this sessicn for the discus.
gion of the Report of the Commissione=
for Scheduleq Castes and Scheduled
Tribes. We shall take it up during
the next session. After all, thy year
is not over.

Mr. Speaker: What Shri Buta Singh
means to say is that there is a statu-
tory obligation that each year the re-
port should be discussed.

Shri Satya Narayan Sinha: There
is no statutorv obligation like that.
But the vear is not going to be over
soon. We are going to have it early
next session.

Mr. Speaker; What he means fo
say is that even last wear's report
has not been discussed, and his
point is that each year's report
should be discusezd during the same
year,

Shri Hari Vishnu Kamath: What
about the anti-quorum Bill?

Mr, Speaker: It has been pointed
out to Government. Tt is for them, or
for any private Member also, to bring
forward a Bill.
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Bhri Hari Vishnu Kamath: Govern-
ment should bring it forward.,

Mr, -Speaker: [ had said that” He
also gquoted me and said that that was
exactly what I said—that Government
ought to have brought it forward. I
have said that.

Shri Sonavame (Pandharpur): I
would like to bring to your notice one
thing. The suggestion for a discussion
of the Annual Report of the Commis-
sioner for Scheduled Castes and Sche-
duled Tribes was made by me and it
was agreed—an assurance was given
by the Minister of Pariiamentary
Affairs—that it would be brought up.
But so far it has not been done 1
wanted to remind him about it. T dn
not know why the Department of
Parliamentary Affairs is neglecting Lo
bring up this report for discussion. I
do not understand why.

Shri Satya Narayan Sinha: Abowut
this, 1 have already explained our
position, regarding discussion of the
Report,

As regards the question put by Shri
Kamath, namely, an amendment about
the quorum, we have already referred
that matter to the Law Ministry. The
Law Ministry hag prepared a Bill also.
It has been tagged on to the seven-
teenth amendment of the Constitution.
It is not being brought up; it will be
brought up in the next session of
Parliament. The Bill is almost ready.

Shri Sonavane: He has not said any-
thing about the point T raised.

Mr. Speaker: He has reminded him
—that was whay he wanted to do.

Shri Sonavane:
of my reminder?

What is the result

An asurance wag given. Still it is
not brought up. Every year this is
happening, and nobody knows........

Mr. Speaker: The hon. Member
might kindly resume hig seat. The
same question has been raised from
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ihe other side also. Government has
said that it is not possible to bring .
it up for discussion during this ses-
sion. What else does he want? He
has reminded him also. If he wanis
to take any further action, he can do
it.

Shri Surendranath Dwivedy: I want
to raise only one point. Yesterday I
made a request to you about laying on
the Table the copy of the letter of
Shri Ansar Harvani, about which the
Finance Minister made a promise
here. Probably this letter must have
come to you. So I requested you that
the leter may be placed on the Table
and copies may be made available to
all Members here.

Mr. Speaker: I had an intention of |
requesting the hon, Member to come |
and see me about that, because it has |
gone to the press as well—what cor-
respondence was taking place between
the hon. Member and myself. It
should not have gone to the press Butl,
it is in the papers also.

Shri Ranga (Chittoor): Not in the
Hindustan Times or in the Indian Er-
press.

Mr. Speaker: Certainly that letter
is with me. If he comes to me, we
could discuss that. It should mnot
have gone to the press. But some-
how—I do not know how—it has.

Shri Surendramath Dwivedy: I
know nothing about it.

Dr. B. N. Singh (Hazaribagh):
‘Which paper has published it?

Mr. Speaker: We now proceed with
the next business.

11.28 hrs.

FINANCE BILL, 1963-84—contd.
Mr. Speaker: The House will pro-

ceed with further consideration of the
following motion mwred by Shri
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Morarji Desai on the 18th April, 1963,
namely:—

“That the Bill to give effect to
the financial proposals of the Cen-
tral Government for the financial
year 1963-64, be taken into consi=
deration”.

Out of 11 hours, 8 hours and 30
minutes have already been taken up,
Jeaving 2 hours and 30 minutes.

Shri Koya may now
speech.

continue his

Shri Surendranath Dwivedy (Ken-
drapara): When will the Finance
Minister reply?

Mr. Speaker: We have 2 hours and

30 minutes. That means, upto about
2 O'clock.

Shri Hari Vishou HKamath (Hos-
hangabad): Have we agreed to sit
only on the 4th, not next Saturday?

Shri Koya (Kozhikode): Yesterday
1 was saying about the difficulties of
Indians coming back from Burma due
to the restrictions imposed by the
Finance Ministry in carrying Indian
currency with them. T hope the Fin-
ance Ministry will try to relax those
rules.

Another point I wanted to bring to
the notice of the hon. Finance Minister
was about the difficulties of the
tobacco cultivators of the Hosdurg and
Kasergod taluks of Kerala. They are
cultivating inferior variety of tobacco,
and if these taxes are imposed, they
cannot get 3 market for their tobacco,
and they will have to stop cultivation.
Hundreds of agricultrists and agricul-
tural labourers in that area will be
thrown out of employment. The fact
that hundreds of agricultural labourers
and cultivators will be thrown out of
employment is perhaps not a serious
matter as far as the Finance Minister
i; concerned, because when the news
about the suicide of a few goldsmiths
was brought to the notice of the House,
he compared the flgures of the other
suicides in the country with these
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figures and said it was not very
serious. He cited the crue] analogy
of the postpartition riots, and said that
in any revolutionary measure like this
it was g natural corollary. History
alone can say whether thig revolution
of gold control was necessary, whether
it was wise and bencficial. We have
heard so many economists against the
gold control order; I pity the poor
goldsmiths! Thoy have saffered  at
the hands of those who o:zsuming
themselves in apparentiy secure posi=-
tion do no: care and toy with other
people’s caveers. T hope the Finance
- Minister will not¥ail to sec the human
aspect of this problem.

A word about Decband, It was
stated in the UP Legislative Assembly
that they searched the Deoband
Arabic College, which is a national
institution. The raid was conducted
under the instructions of the Finance
Minister. I do not question ihe right
of the Finance Minister to order such
raids when there iz sufficient ground
for it, but 7 think this raid of Deoband
has created a lot of heart burning to
s0 many people in this country. BSo,
I believe the Finance Minister owes
an explanation to this House as to
whether anything illegal or undesir-
able was found out after the search in
the college, whether there were any
discoveries justifving such action on
the part of the Finance Minister.

Mr. Speaker: Shri Bishen chander
Seth.

I would request hon. Members to
‘be very brief. There are certain names
that I have got. If I cannot accommo-
date them during this discussion, ccr-
tainly on clauses I will try to accom-
modate as many as possible

st famaz 83 (e ): geofg
sreqi wEed, T A9 fr fonad
g wzaw e @ieg ¥ A
¢, Xgan wF 6 9w F g
Fg T [ ©F, I a7 W[
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[T fam=r &3]
TEEE A A 9I  H I F TG
& gy fEEr= &t agir = frafa
¥ T a-FrarmEr T gL FOT A 9
faag e X ST mamEar 2

T WAl & A9 § HIT F GGGE
2 FATATHATHA AT FAT F
Mr. Speaker: Shri K. C, Sharma is

not present in the House. Shri V. B.
Gandhi. .

Shri V, B, Gandhi (Bombay Central
South): Mr. Speaker, Sir, we have
only a few days ago heard a state-
ment made by the hon, Finace Minis~-
ler on l6th April. In this statement,
he anuonced some of the changes and
concessions that he wanted to make
in his budget proposals and
some of the reliefs he wanted to give
in this budget proposals. He had
made that promise. I do not mean
that he has promised that he would
make any concessions or give any re-
liefs, but he had promised that he
wouid study the situation arising out
of the speeches in this House and if
his conclusion was such as justified
the granting of any relief, he would
give it. He had done so. We wel-
come this siatement of the Finance
Minister and the reliefs; they were
well merited,

We all know about the reduction in
*the duty on kerssene, We know that
in the matter of remunerations to be
paid to foreign citizens in exvess of
Rs. 5000, he has rcmoved the disquali-
fication of disallowing those remunera-
tions for the purposes of income-tax.
We also know that the land revenue
now has been treated different'y and
only those whose liability is not less
than Rs. 5 per annum will be required
to contribute to the fund. He also made
another set of very important changes
in the Super-Profits Bill. They are
very important and in places are ra-
ther substantial,

1 have already given notice of some
amendments in my name, and I hope
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I shall have a chance to move them.
Therefore, [ am going to reserve any
detailed consideration of this part of
the Finance Minister’s statement to a
later opportunity.

1 have very carefully studied the
statement of the Finance Miniser and
I really do not know, after these pro-
posals of the Finance Minister actual-
ly take effect, what will remain out of
the amendments that I have proposed.
Frankly speaking, he has taken the
wind out of my sail, I do not mind
confessing. Yet, I do want to move
these amendments for 1 believe that
there are one or two very important
points to which I would like that the
Finance Minister would kindly give
his censideration. It may certainly
not be possible to do much in this
Budget Session, but I am entertaining
a sporting hope that the Finance Mi-
nister will, if he really felt that there
was something in the proposals and
they were worth considering, give
effect to thoise proposals even in the
next year's budget.

Now, we all know that the budged
season is a season for Members of
Parliament for receiving a number of
reports—administrative reports—and
most of them arp very cheering, as
they should bz, and some of thein are
really good. 1 was attracted by cne
report recently, and that was the re-
port on the Economic Survey 1952-63.
I read that report more than once and
I was very much impressed. It was
an objective report and fair-mindedly
written. That report left three im-
pressions on my mind. One was that
all was not well with our external
trade. The second impressien was
that we in this country are gradually
developing a high-cost economy—I
hope it won't become chronic. The
third one was that from the inflatio-
nary point of view our country is fast
becoming inflation prone,

While I am on this point of infla-
tion, T would just say a few words
about how very often this question of
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price level is dealt with. We have all
experience in this matter. Very often
the official reports tell us of changes
in prices. Usually what they do s,
they will say: in July the price was
so much; in August the change was
not very appreciable; in September
the change was reversed and not
much damage was done; in
October, again, this and that has
happened. The whole idea is that
these small things, small fluctuations
and small period fluctuations really do
not matter and should not matter for
the purpose we have in mind. After
all, what is the purpose that we have
in mind? What we want today is
really to measure the variation that
has taken place in the purchasing
power of the consumer, in the purchas-
ing power of the investor and in the
purchasing power of the wage-earner.
That is precisely what we are after,
and for a purpose of that kind, we
should really take a period which is
slightly long enough,

Here in this report of the Economic
Survey figures are given for seven
vears. and I am going t» quote some
of those figures, What has happcned
during these seven years in terms of
the purchasing power of the wage-ear-
ner, or the investor and of the consu-
mer? In 1955 the index was 96, I am
giving the consumer price index in
this case. In 1962 th~ index number
was 136, which meant that the prices
were increased by as much as 136,
from 96. In other words, a man who
could purchase a basket of, let us say,
services and gosds for Rs 96 in 1955
had to pay in 1962 as much as Rs. 136.
I thought that was quite an apprecia-
ble change, quite an appreciable va-
riation in the purchasing power of the
people,

I do not say that is the whole story.
I know there are some countervailing
considerations. In the mean time the
wages may have changed; the salaries
may have increased and things like
that may have neutralised to some
extent the effect of these high cost
trends. Yet, normally, in such cases,
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we are apt to measure the change in
terms of the purchasing power of the
people.

Mr. Speaker; The hon. Member
should coneclude.

Shri V, B. Gandhi: I wil] take just
two more minutes, I was talking about
the high cost economy of our country
I have n> time to develop any point
on that, .

12 hrs.

I would briefly say that my conciu-
sion, or my view, of what we really
ought to do. and do immediately and
urgently, is this,' The primary orien-
tation in our investment policies
should be in favour of export indus-
tries. That d»es not need much ex-
planation. Secondly, we must do
something to reduce the attraction
that we find at present for our tra-
ders, our manufa~iurers, our dealers,
to remain interested in domestic trade,
in domestic market, and nct to  nay
any attention t; the export market
They just do not want to be bsthered
with this because they think that they
are making enough, as they are ope-
rating in our sheltered economy in
which they have enouzh reason to frel
protected. They are very happy.
Therefore we must do everything to
restrain our d>mestic eansumption and
spare as much more as we can forf
export. Finally if it becomes neces-
sary, we shou'd also thinlk of s me
kind of a compulsion or some kind of
an obligation to be laid on manufac-
turers and producers in this country
to reserve a certain porcentage of
their produce or manufacture for ex-
port. From the speech I heard the
other dav of the hon. Minister of In-
ternational Trade I got s>me such
impression that actually the policy in
that direction is being thought about.

st ®o Mo frmdt (TmT)
TS WERd, | WIET agd ArATd
g oy g & www far



10835 Finance Bill

[#t %o Ao firardl]

araa fam w=r SY o awre
¥ fFar S 9uF A 99 § S
ST g2 Y ¥ IAw FUR FT A GEI{
gAT Z Tuw fad § w1 wwang
| 3 wfER F e fEe aw
wrEar g fF S wwe AW A A
Mgz TEN A g I A F
FH A FH (Y To F WETHL A
1 gz MY Wfed | o S g o
¥ T F AT X F I G
FFOed W amy A A wiEy |
3 @ AT muw & fE e ®

TE | ST QAT T AT FIe

e & fog fapa foer mw 3 =g
g 78 aifew a1, zafew 7 s
T g faw ax fam fredt o @ 20
TH HHEY H ATEe TR 89 T Jeyy
# wo foqie & aeemar 2 fF

“FaT YR % Wiama e
FT AW Yoo TH WL T
At Fw & 1 Ffw wEge
stier =il F e & g
oo g fr aem ¥ faf
=g ff @aw 21 FiT oA
M ZY WA AT T FA
ST #71 3 wiawa £ 1| I
YT FIaF HTHEAT {8 Yo-
YeH Lo¥ ¥o AT AT {EYE-
fe¥s H HZ FT EL.¥
T @ T TAT wafy #
W # uf safE #r 2
FTRIAT G770 3T 9843
ARRey. v @ g

T AFE § wew g & F fawe a
oTHEAT S g ag fadr |7 avg wE
T F AT BT KT
T ST gW AN & IAET HOAT HAHA §
& famt 1 Fa9 z0 T3qemdr sfam
T Tq4T &1 AGT AT gar g afew fanr
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& T ¥ 99 w1 & 991 § faw A
TEte ¥ ¥Ry § , T F wemEr
g UT Wiiaw TEHE ST § 98 et
9% Yo Fimad, FEl 97 ey wiama #iK
FE 9T T AT Gy g @y
1 T 4 AW S I F1 AT TATIGT
FT FT AT FHY a0 F HAT FC &

g E =g @Y I 772 #7519 g¢ 74T,

T F I A A A FER FT G
@w W, e imaamar @
ST SN | § @Al 94§ I W
¥ ST 9T WA ATAT ¢ IT FT &TW 97
AT | A | A w1 e fremi A
FEAFENITATE | Wfegarag a1 fw
I 9 qg FAreRdy ffaw A & A
a1 #fF oww fama affeafa
% gare fam w47 ST #1959 T 0w
WEAFTHFT LLAT o To TF
FT MR 97 T2 g Afed |

¥ ATg Ay gure faw @A @
TF R AT qC = ZAr afed
HIT g & AL F ar g @ qE@
SfFs  gure @Er SR 9% fF o
Fewiz g, 99 wer frew & qHEt
F AT ST TN F I AT
3 M 3 To UL UFT FWET & | IE UFE
§ w9 uF g1 T g, IAE (gAE
¥ wrewsd gWr g o wfaw ave
STHTA FT W1 AT IR FHT G, SART
AT 13, {¥ AT 1Y To GX AT
2 oA E W1 =@ug wHA
st fs @ @ av & glweal @
wEt F#1 A § I AT ATy
AT SmiET g fF St T smE
A F1 oqr @ a= ot fa I g
T A I aF | A fAa @y
faq @t wEEm #Y @ am a7 feT
R oFonm wifgr ) kg vag e
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A wed s 8, o @ s
Fq §, U TH & JIAT @@ &
w9 3 T F AR A FTA
am fem e, faw ® f st W
W) o o A g A i T A
F1 T |

T F1 FTF & I S GIraTT
FwT agTawg | JufFEArEET
21 F= AT ST I 3o To g,
FfFT aorwe feam=t & gra § <t o
gagfad 43, qv A R To 1 TWH
fer O e faar o fom @ fa
feamal #1 a5 ¥ 8 3y To fuw
I F AT |GrATH § 39 FY g A 7w
ARy R ag fEAN I F Ane
wE ¢ Iy wfaw =9 w1 fad
o1 FogEd § "l 99 7 &) | A
@& 9, A AR FEEdr 41 4%
well H gd § 39 AT WA AT H @
3% &1 qw fafesa 7 oo 9 1 W=
# 9gY Fg IHTE, I B A9 TH AR
gaw fagr am fF 9 § #9039 To
S g9 feaTl &1 991 9 T #1
T wEl @ faw @Far & w@ifE
Yoo @IX & FWA I WA T FAT
R @ H oAy 9% ¥e A NN
11¥ %o &FIr AF fawar 2 afew
T I =Y wEnT gt e & safs
femml & gz £3, 1Y 47 {4 %o HEIT
waT & fFamT § o®dER § ae
EE &1 AT FTEIAICT ETES GAAT
T 9z et fw faeel S0 e w9
oz &1 fe 1 7@ 9 WA wERY
S == I wfed arfw faaet &
w~E Fm fad & )

g @ ¥ T & A99C F HAH
¥ | ST FATR 3T TG Lo Fo,
Y Fo WX cy Fo ¥ FOF &1 fus
wifadt &1 AT 3R g foely §, Sfea
361 (Ai) LSD—2,
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gt T fFEl &1 #@4rT g, SITH!
W W AG fAAT g 1 W F
ST #T g7 grw e g @, Afew S
formd do17 gt @ wEET A AT A
19 579 § 374 faq safea AT & |
T 3791 Fafed T & a1 s fW
I Frwa wear faeer =rfed o R
T {5 7 § 79 41 %o @Y 54 g7
aifed

wa § & oy ug fraza &
SR § {5 gAT agi TR § 9 #TR0
9271 ZHT & WK g 92 FAFAT AL |
uF AT ZEAE F fsfeweet #Y a9 7
s 3% s gEa fefeee
I8 ¥ Az 7AF 9T AW AW TgF
qTaT 3 W1T IFFT 0 w79 fgeEr
2 A oF qz e gt fad
T g F1fgy St Al A 97 g 8
oI w8r 9 FEO & 90 qa@ wqreT
gfqar & 1

qa @9 g8 § & osaq fage
fag1T #1 wiFeT 01E & 1 T/ TR
wFzity & foar st w1 iw@m 7@
g | I fagre &t qomaT AT &
¥ qr 3 =faw @ & fawry &t aga
WTFFATR | W7 30947 faw1a 79 aF
gl &1 waT 7 qF fr oW TOE Ay
gfeqm fagre & a @er wio o gEfww
gzAT ¥ 9T6 UH g AT A1fE0 A7 f
AT fagre &1 zfaw fage & =3
HIAEHT CHCART F FHG § e &
fagrsr & s @ o7 7 g farr
HTEET § |
Dr. Gaitonde (Goa, Daman and
Diu): Mr. Speaker, Sir, it is said that
the functions of the Finance Minister
can be divided in two parts, firstly, to
get as much money as he can from the
people and, secondly, to use it in such

a maner that there is proper deve-
lopment. About the first part, I think,
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[Dr. Gaitonde]

he himself has said that the burden
of the sacrifice has to be spread equi-
tably on all sections of the people ac-
cording to their capacity to pay consis-
tently with the need for maintaining
a sound economy. I would like to add
just one word after his sentence, It is
not enough—a sound economy. Ano-
ther thing that is needed in addition
to sound economy, is sound health of
the population,

The Minister of Transport and Com-
munications (Shri Jagjivan Ram):
Here is a doctor speaking.

Dr, Gaitonde: I am purposely using
the words ‘sound health of the popu-
lation’ because in the proposals of the
taxes, both direct and indirect, and
chiefly indirect, we can see that al-
most the whole population has been
included,

Now, can the whole population pay
these taxes. I am quoting to you a
few figures because I think they are
very important. About 30 per cent of
our population is below, what is known
as the poverty line, that is, the mini-
mum subsistence level, Now, the pov-
erty line in India is considered to be
about Rs. 1200 per year per
family. How many people can
earn this much? I would quote
some statistics which are not wery
much known and I do not know why
they were not publicised, Dividing
the population and tota] income in
ten deciles respectively, we will find
in India the following percentage dis-
tribution of total income by deciles,
The poorest decile in India gets 2-4
per cent of the total income. About the
highest decile, the income they get is
36:5 per cent of the total income. Sum-
ming up the poorest three deciles, we
find that they get less than ten per
cent of the total income and this means
less than Rs. 100 per month for a
Tamily of five. I had just now said
that the poverty line is much more
than Rs. 100 per month for az family
of five. In these circumstances, if
they have to pay on kerosene and if
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they have to pay on tobacco, I do not
know how their health will remain
unaffected. I refer to tobacco purpo-
sely for a very important reason. The
Finance Minister himself has attached
a lot of importance to this. Because
in a statement of 8 pages, almost 1
page has been given to tobacco. He
has divided tobacco into two distinet
types. I do not understand why. There
is one type of tobacco that is chewed
and the other type of tobacco that is
smoked. Now, it seems that the Fi-
nance Minister believes that chewing
is better than smoking because this
chewing tobacco is less taxed,

The Minister of Finance (Shri Mo-
rarji Desai): It is inferior.

Dr Gaitonde; The taxes are less on
the chewing tobacco, (Interruption)
I am coming to a very important
point. I am coming again to health.
Chewing is much more dangerous than
smoking, because of the cancer of the
mouth. Chiefly in India, it is not
smoking that gives bad results, but
chewing,

An Hon. Member: Do you smoke?

Dr. Gaitonde: 1 smoke, I see no
harm in it upto a certain level, T am
not defending myself. I can giv . up
smoking easily. T am referring to
principle, about the principle bchind
taxation on tobacco. Because it gives
the impression that there is a type of
tobacco that can be chewed and there
is nothing wrong in that, and the
other type of tobacco that is being
smoked is bad. That is not correct.
People should not have the impres-
sion that one can go on chewing and
nothing happens to them,

An Hon,
snuff?

Member: What about

Dr. Gaitonde: Snuffing is not refer-
red to. No snuffing in reference to
this. No work has been done on this.
Work has been Jdone on smoking and
chewing.



10841 Finance Bill

The other point is as regards social
change. I believe the Finance Minis-
ter has refrred to social change. We
are all for a social change. 1 wouid
like to know whether really social
change is taking place or whether this
budget is going to bring about social
change. In England, the Budget in
1941, brought about a big social
change. What did they do? First, they
raised the income tax as it is done
here. They raised the purchase tax
as they have done here. They raised
the excess profits tax from 60 per cent
to 100 per cent. At the same time,
there was a reduction in the civilian
consumption to 80 per cent of pre-war
times. Are you going to succeed in
this? This is the question that I
would like to ask the Finance Minjster.

The second part of it is, the change
that was brought about in England.
They increased wages while bringing
dewn salaries, The war brought about
re-distribution of income in the folow-
ing way. Wages rose by 18 per cent;
social income rose by 57 per cent; pro-
perty income fell by 15 per cent;
salary income fell by 21 per cent.
There was also some redistribution of
property. [ would like to ask the Fi-
nance Minister whether with all the
steps that have been taken we are
goi~g to have this type of re-distri-
b. on. This is as regards money to
be collected.

As repards implementation, is this
money that has been collected going
to be used properly? The Finance
Minister has promised that it is going
10 be used properly. On studying
what has hapepned up till now, I am
not very happy. I am not very happy
for many reasons. I must say that I
am not an economist. I am quoting
an economist. Dr. Rao in 1959 publi-
shed an article as regards how much
expenses we can reduce without
affecting our growth and his figures
were something like this that Rs, 750
crores could be saved during 5 years.
1 would like to ask the Finance Minis-
ter whether this figure has been taken
into cnsideration by him. Fortuna-
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tely, Dr. Rao is also in the Planning
Commission,

An Hon. Member: Not yet joined.

Dr. Gaitonde: He is joining. A few
days back, I had a talk with him on
certain aspects of the economic pro-
blems. I told him that now that he
wil] be in the Planning Commission,
he will have an opportunity to put
into practice his ideas.

Shri Jagjivan Ram: He will find
now that he was not very practical.

Dr. Gaitonde: I do not quite know.
But I believe that this is one of the
most important questions not only
from the point of view of what we
shall get out of it, but alsp because it
will help in building up the morale
of the people, because already many
things have been discussed in this
Parliament, chiefly relating to water
and electricity bills or something like
that. [ fee] that if these figures are
known, as they will be known and
they should be known, and if nothing
is done to remedy the position, then
it will be wery bad for the morale
of the people. I would, therefore,
request the Finance  Minister that
with the help of Dr. Rao who has
suggested this decrease in expenses,
these decreases should be brought
about quickly.

Mr. Speaker:
Murmu,

Now, Shri Sarkar

I told the House the other day also
that any hon. Member who wants my
permission to speak in a local langu-
age or in his own mother-tongue must
write to me. that he cannot express
himself adequately in either English
or Hindi: then alone I ecan give him
the permission. Merely sending in a
slip sayving that herewith the trans-
lation is sent is not enough.

Shri Prabhat Kar (Hooghly): He
does not know English.

Shri Dinen Bhattacharya (Seram-
pore): He spoke last time also im
his mother-tongue.
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Mr. Speaker: He must have got ad-
vice from his friends when he has
written this; at least this much should
be conveyed that he does not know
English, or he cannot express him-
self in English

Shei S. M. Banerjee (Kanpur):
Last time when he spoke, he gave
an undertaking in writing, as far as
I remember. Is it necessary to do so
every time?

Mr, Speaker: Yes, at any time
when he wants to speak he must
write that.

Shri Dinen Bhattacharya: We shall
correct it mext time,

Shri A. K. Gopalan (Kasergod): I
shall write it now on his behalf.

Shri Sarkar Muorma
(Spoke in Santali)......

Some Hon. Members: We are not
able to hear the hon, Member.

Mr. Speaker: Do hon. Members
want only to hear his voice or also
to understand what he says?

Shri P. R. Patel (Patan): To un-
derstand and also to hear the voice.

(Balurghat):

Mr. Speaker; He is speaking in the
Santali language.

Shri P, R. Patel: We want to hear
it

Shri Dinep Bhaitacharya: 1 shall
ask my hon. friend to speak a little
louder. '

ke

Shri Sarkar Murmu (Balurghat): I

am grateful to you for giving
me an opportunity to take part
in this discussion. I want to

confine my speech to the pro-
blems of the Scheduled Tribes. It
igs the constitutional obligation of the
Government of India to protect .and
also to develop the tribal people
along with the family of India. But,
judging from-the experience of the
last twelve vyears, I ghould say that
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the Government have failed in their
duty, The Commissioner for Scheduleg
Castes and Scheduled Tribes submits
a report to the President every year
containing hundreds of recommenda-
tions for the welfare of the tribes.
Most of these recommendations are
not implemented and each year, more
or less similar recommendations are
being made by the Commisisoner. I
myself come from a tribal area 1 may
tell you, Sir, that the progress cannot
be felt by the tribes. What is the
use of having such recommendations
when they are not carried out? Is it
a show-piece to console us?

There is no lack of recommenda-
tions, and an extensive report of the
Scheduled Areas and Scheduled
Tribes Commission has also come out.
Now the point is that due considera-
tion should be given to these recom-
mendations, and they should be im-
plemented eamcstiy. Though for the
last eleven or twleve year: a sub-
stantia] amount has been spent on
various schemes for the welfare of
the Scheduled Tribes, unfortunately,
there is no marked improvement
in the conditiongs of our life.
To my great astonishment, T
have found out that Government
could not even spend the allotted
maney in the First and Second Five
Year Plans. In the First Five Year Plan
the amount allotted was Rs_ 25 crores,
but Rs. 5 erores were kept as 3 bal-
ance. Again in the Second Five Year
Plan, Rs. 10 crores remained unspent.
In West Bengal the total amount un-
spent during the Second Plan was
more than Rs. 34 lakhs. This is the
way our administration runs when
we tribal people are going to money-
lenders for loans. What an ironv of
our fate; here are Rs. 5 crores and
Rs. 10 crores kept untouched though
it belongs to us.

Tribals have to be protected from
moneylenders, forest contractors and
from land-owners. Indebtedness is am

*s*English translation of speach

delivered in Santali.
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acute problem among the tribals, It
passes from generaticn to generation
No serious effort has been made by
Government to save the tribals from
indebtedness. In this connection, I
may point out that the recommenda-
tion made by the Central Advisory
Board for Tribal Welfare to write
oft the previous three years’ debt has
not been impiemernteq so far. Gov-
ernment have startcd multipurpose
tribal welfare blocks in some States
through which loans are being given
but even in these blockg progress
has not been satisfactory. But these
multipurpose iribal welfare blocks
have not been iniroduced so far in
West Bengal, In the area from where
I come, approximately ten thousand
tribal people live, We have only one
crop in a year, The poor tribal
people depend on this crop a
lot. Our irrigation svstem is very
poor. No doubt, there are recommen-
dations to make extensive the mrriga-
tion svstem, but the irrigation facilit-
ies, however, in our area are quite
inadequate; onlv here and there one
can find a pond or & tubewell, but
that does not solve the problem,

The Scheduled Area: and Schedul-
ed Tribes Commission has realised
our difficulties in thiz respect and has
made some  recommendations for
West Bengal. The Commission says:

“We recommend that minor and
medium irrigation works in tribal
areas should be taken up. The
working group hagd proposed an
allotment of Rs. 20 lakhs for the
purpose which according to the
felt needs of the people seems
very inadequate. It shoulq be
increased by Rs. 30 lakhs".

I earnestly request the authorities
to allot the necessary amount for the
irrigation schemms ang implement
them for the benent of the tribes. Let
there not be hungry people in the
tribal areas of West Bengal

The tribals do not have any land
of their own, Our peasants work in
jotdars lands on the basis of crop-
sharing but at present in my area the
tribal people have been uprooted
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from these lands, and virtually jot-
dars have taken possession of the
lands. Incidentally 1 may refer to an
incident which will clearly bring out
the oppression of the jotdars as well
as of the police upon the triba] peo-
ple. In our area, Government allot-
ted some land to the landless tribals.
The tribals cultivated the lands but
before reaping the harvest, the jot-
dars with the help of the police took
away the crop depriving the poor
tribal people. We are a law-abid-
ing people. We requested the Gov-
ernment to make an enquiry. The
Government investigation proved
that our allegation was true, T request
the Government to suggest ways to
protect us from the jotdars and the
police, Should we be the victims of
police lathi and also be deprived of
our crops? I hope Government could
find ways to protect us from such
incidents.

In my State there are no rales or
enactment according to which pre-
ference would be given to tribals in
the matter of allotment of land. The
Scheduled Tribe; Commission has
suggested that landlessz tribals should
be given first preference in the mat-
ter of distribution and allotment of
khas lands. I hope that steps will be
taken to implement the Commission’s
suggestion.

In our villages education is not
popular, our people are poor; we can-
not afford to send our children to
schools, Moreover, we want our
children to avail the facilities
given by the Government. Our
children do not get the stipends re-
gularly—] suppose it ig due to the
maladministration. In spite of the
urge for education among our tribes
in our State, <hey cannot continue to
study due to refusal of admission,
non-payment or late payment of
hostel stipends, late payments of book
grants and long distances ete, Consi-
dering the educationa] situation in
West Bengal triba] areas, the Com-
mission Is of the opinion that not only
special facilities are to be provided
but also hostels for tribal boys and
girls should be establisheq in tribal
areag both for middle and high school
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[Shri Sarkar Murmu]

students. Thug the Commission had
made the following recommendations
(a) books and slates should be given
free to all triba] students in primary
schools, (b) provision for hostel ac-
commodation for students studying in
middle and high schools should be
made in tribal areas (c) the rate of
stipend to a student studying in se-
condary schools should be raised to
Rs. 25 per month. For girls' educa-
tion there shoulg be separate Ashram
type  schools for  tribal girls
and hostel accommodation for girls
studying in middle and high schools:
and (d) in all technical insfitutes
higher or lower, certain seats should
be reserved for the Scheduled Tribes
students.

Sir, I sincerely with these recom-
mendations are implemented. If the
education of our tribal students is
lagging, T am afraid we will not be
able to achieve the much talked pro-
gress of our couniry. I humbly re-
quest that adequate grant should be
given for education, so that the trib-
als may come up to the peneral
standard of our people.

Sir, I come from the area which is
almost underdeveloped, in everyway
we have to face the hardships of life.
But I must confess my kinsmen suffer
mostly from lack of drinking water
in our area. In many villages the
tribalg have to cover considerable
distance for [etching drinking water.
The distance exceeds 2 mile; in few
cases, There are no drinking water-
wells in many villages. There is need
for digging at least one well in each
tribal wvillage or hamlet with a popu-
lation of 100. Sir, can you imagine
our women folk, our girls have to
walk a distance of 5 miles to fetch
drinking water? Really it is a pathe-
tic condition. The Commission has
recommended that an additional
amount of Rs. 15 lakhs be provided
in the Third Plan for water supply
and medical relief in West Bengal.

Sir, thig is the third year of the
Third Five Year Plan. I hope that
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the authorities would show some
human consideration in solving this

problem before the advent of sum-
mer.

I wish to dragy the attention of the
Government to the problem of trars;-
port in our area. It is very diffice't
for people from my place to come io
nearby town. The problem is quite
troublesome. There are no transport
facilities between Balur Ghat and
Maldha town. It is an urgent need
of the people to have Rail link be-
tween Balur Ghat angd Maldha town.
This will solve our problem of trans-
port to a great extent. I request the
Government (¢ take necessary steps
to construct thiz railway line at an
early date.

As I have pointed out earlier, there
is no dearth of reccmmendations or
schemeg for the welfare of the Sche-
duled Tribes. PBut what is lacking
today is a will to act promptly and
with sympathy. The Central Govern-
ment hag special responsibility to see
that the variousz schemes for the wel-
fare of the Scheduled Tribes are im-
plemented promptly and the money
allotted is utilised fully. I hope that
suitable machinery will be evolved to
ensure speedy implementation of the
various schemes for the welfare of
the Tribal people.

Shri K. C, Sharma (Sardhana): I
am sorry I was detained by a lady
Member. So I eould not be present
here.

Mr. Speaker: Is that a plausible ex-
ruse, that he wag detained by a lady
Member and he thought that was
more important than his attendence
in the House?

Shri K. C. Sharma: 1 was not sure
that my name would be called.

Shri Tyagi (Dechra Dun): On a point
of order, The hon. Member has made
a speech in his own language. We
have not been able to follow it We
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can neither answer nor take objec-
tion to speeches which we do not
follow; there may be such

or there may be objectionable pas-
sages. I do not know. I do not attri-
bute anything to my hon. friend. But
I suggest that in future we might
establish a convention.

Shri S, Kamdappan (Tiruchengode):
This has been going on in this House.

Mr. Speaker: We are not ruling it
out. Why should he get impatient?

Shri Tyagi: I am not objecting to
such speeches.

Shri S, Kandappan: [ am not able
to follow Hindi. Even then I am
keeping quiet when Hindi speeches
are made.

Mr, Speaker: Then there is no dis-
pute about that. Why should he not
exercise patience?

Shri Tyagi: I do not dispute that
I hope my hon friend's speech has
been excellent. What 1 mean to sug-
gest is that in the case of speeches
which are not generally understood,
they shall be translated and there-
after the Speaker would be good
enough to look into them, because
if there are irrelevant passages,
they must be ‘expunged. I do not
think there is something objectiona-
ble. Please do not misunderstand me.
But when speeches are made which
are not generally understood and even
the Speaker cannot follow it, a trans-
lation must be seen by the office of
the Speaker, so that it might be seen
before it is allowed to go into record
that there iz nothing objectionable.

Mr. Speaker: That is already done.
That is provided in the rules, and it is
done. We get the translation, we ex-
amine it and see it there is something
objectionable. If there is any, we do
not allow it to go into the records. We
also expect the Memberg who make
these speeches to give out to the press
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or to their constituencies only the
text. they give ug in English.

Shri Tyagi: Then we shall have the
benefit of reading it in English?

Mr. Speaker: Yes.

Dr. Ranep Sen (Calcutta East): How
is it that Shri Tyagi who is such a
senior Member does not know even
this procedure?

Mr. Speaker: Sometimes even the
best persons omit certain unimport-
ant things.

Shri K. C. Sharma rose—
Mr. Speaker: He should wait now.

Shri Daji (Indore): Some other
Member will again detain him.

Mr. Speaker: If she is a lady!

Shri Paramasivan (Erode): First of
all I congratulate the hon. Finance
Minister for announcing some tax re-
lief on kerosene ang for exempting
land owners who pay less than Rs. 5
as land tax from the compulsary de-
posit scheme,

Perhaps for the first of time in the
history of India the nation is facing a
crisis both economic and political
For me, and as a matter of fact, to any
intelligent observer there are two
emergencies. Ome is apparent and
obvious—aggression on our frontiers.
Neverthless, there is another emer-
gency which is less obvious perhaps
but equally serious, namely the eco-
nomic emergency. I call this eco-
nomic emergency because our capa-
city, wigour and strength to meet
the threats to our political, territo-
rial and mora] independence, are in-
timately, intricately and inextricably
connected with the latter one.

Look at the progress of the first
two years of the Third Plan. The
economy dragged and lagged behind
our targeted goals. This is what T
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call economic emergency. As I poin-
ted out earlier, our capacity to meet
the former depends upon the perfor-
mance with regard to the latter.

The economic performance of the
nation in the first two years has been
poor because, against the targeted
increase of 5 per cent in the national
income, the growth rate has been
only 2} per cent. Last year, as is
evident from the Economic Survey,
there has been no change in the per
capita income. Hence it is impera-
tive that our development efforts must
be increased in order to alleviate the
economic condition of the less fortu-
nate brethren of India. Over this,
the nation is burdened with a mons-
trous defence expenditure because of
aggression.

The problem is to met defence and
development together of this magni-
tude. This can be done if we take
our nation from the ten per cent
saving level to 15 or 16 per cent, but
this cannot be achieved by cutting
down the present level of consump-
tion because our per capita income is
low and consequently our low stan-
dard of living has no cushion to ab-
sorb any reducticn. Hence there is
no way except to increase our
national income to effcet a higher
rate of saving to finance our defence
and development. For this reason,
we must make every effort to step up
our growth rate of national income to
7 per cent per annum to meet the
Plan target and the defence effort.
Thig is our rea] emergency.

Let us note that the increase in
national income which is essential for
the development of the nation is
mainly dependant on the performance
of the agricultural sector. Seventy-
one per cent of the population of our
country is dependent on agriculture.
48 per cent of the national income
comes from agriculture. Unlesg this
sector showed a very high rate of
growth it will not be possible to main-
tain & high rate of national income.
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In the First Plan period we imported
foodgrains worth Rs 538  crores
Second Plan period
Rs. 711 crores. In the first 18 months
of the Third Plan we have imported
foodgrains to the tune of Rs 200
crores. We have also to spend large
sums of money for importing cotton
which is valued at Rs, 384 crores du-
ring the First Plan period, Rs. 244
crores during the Second Plan period
and Rs. 100 crores in the first eigtheen
months of the Third Plan. One of
the reasons for the shortfall in agri-
cultural production is that the prices
are not remunerative. I have to say
that the price policy followed by the
Government, especially the fixation of
the procurement price of paddy differ
widely from economic realities, Take
for instance the procurement price of
paddy in Madras State—Rs. 16 per
maund of rice. The cost of produc-
ting is increasing year by year. The
cost of cultivation of paddy comes to
nearly Rs. 250—300 per acre, The
price of fertiliser is very high: the
price of iron and agricultura] imple-
ments are also high. If a ryot wants
to have a cart, he has to spend
nearly Rs. 500 because the price of
iron rims, timber, etc. has gone up by
leaps and bounds. One cubic foot of
teak wood costs Rs. 30. The wages of
agricultural labourers has also gone
up, Most of the agriculturists are
poor and hardly have any savings for
investments or for improvement of
land. For cultivation expenses we
have to go to the local usurious money
lenders or to the co-operative societies.
Even the interest charged by these
societies has increased from 625 to
7-2 per cent for short term loans and
from 6:25 to 8°4 per cent for medium
term loans. These societies have
not been able to provide adequate and
timely credit to the cultivators. Most
of the farmers require medium term
loans for repaying old debts, for
making improvement of lands such as
reclamation, purchase of pumpsets,
for digging wells, etc. Co-operative
govieties give only short term loana
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In these circumstances, the farmers
fall aprey to the local money lenders.
When we take all these factors into
consideration, I doubt very much if a
farmer can—let alone making both
ends meet—survive in the production
It is the minimum responsibility of
the Government to give him an econo-
mic price which giveg sufficient incen-
tive to increase and expand his pro-
duction.

Lastly, if we ignore the already
widening gulf between the rural and
urban, the agricultural and industrial
sectors of the economy superimposed
on the disparity in regional develop-
ments, it will create new tensions and
new classes. It will be in the interest
of the nation to avoid them through
proper distributional development be-
nefits if we are to remain an integrated
and independent nation worth the
name,

Lastly, Government must utilise all
the rivers of the country to the maxi-
mum extent possible. There are many
rivers in Kerala whose waters are
going waste into the Arabian Sea.
If these rivers are diverted to the
eastern side of the mountain, large
areas of Madras State—Ramnad dis-
trict, Tirunelveli district and Coim-
batore district—can be irrigated. In
these matters the Central Government
must take all possible steps to settle
inter-State disputes and for proper
utilisation of the river waters.

With thes words, I support the Bill

Mr. Speaker:
Chaudhuri,

Shri P, G. Sen (Purnea): May I
submit Sir, that you gave me an as-
surance that I would be allowed an
opportunity to speak?

Shrimati Kamala

Mr. Speaker: He will wait. Shri-
mati Kamala Chaudhuri.

staadt e Sed (2198)
woE g, | faw fadge &1 @
ST g R wrar w3t § fr 3w F @
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TIE FI @Y F IR Jor g o
T @ gy F fag gy W
1 ufa & s g g afem o €
9 Y o &Y qET T wY I a9y
@ A g IfF R o =
7 2, iaw ¥ wiws sow @R
g @ At § A mw oneE
Aoty AR 1 Az e g fF o
WX TR AT FT SWRA 7 gAT L)
Tg = fa=ar #71 {qug g 1 e ot gq
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g, o2 TR W & faq ane T
g1

g fa w41 weRE 7 W v
T 1 H9 ¥ SR wiaa 19 T2y 9
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oA wren & 5 @ wt 3w § fem,
FNF F yEfadi F1 Fq@q § fau
Tz o g a1 fF &1 25 a3
FT FI{AFTE FE7 FSET 19T | grav
fa gwID 579 HaT wvEy €, T 9T
¥ 919 g g TEaT g, a6 Wy
g4 THAT €& et g 1 '/ fae
AT AT 7 gHH G, SEFT gF I
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& fau, €19 1 razasar g a1 &9 &=
AN ZTEFT W T & fAm qam 2 )
IfFT oy Tmaxgh famegr 2 fw
R[IT ST 97 a1 wfqEe g g foagw
#, stfeT St gsfofa &, s fastfat
i 7T AT TE €, TEET @ AT ATHIO
wfgmsi 17 wigat ams #1 g @ grar
& 1w Wt wwT § @ g9 ot
¥ 9% FC AW § —
wm {oel =e9r A qrel T
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TH TR X G F1 a1 GAT A
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HAT FI19 JEIA @rel §97 &7
AT ERT

¥ far @1 9T WAr 98 F
T & &Rl &1
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¥ gz 9 on
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AR AW

gust N F Tgd oA "
TART A N

79 AR % gA A Wi qfgAr
FTEA F0AT € 0
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Frr Fr T O ¢ A1 G g
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a geEmE 0
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g @ F1 o fadar q@F o
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T |

o UF WAEE g9 7 9
fmtn F1 w7 e faemar § 1 awe
® T WU A O 9EH FG IR
areeF TG g | afe wifas faawar
¥ afoy famfor &1 @ga o= €
oF W@ T Y oA s g fam
it wERy ¥ f g awn ® 1 g
& fear g 1 & g A £
oy ¥ wwg # A o ¥ W @y
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FT 77T gAY Ay @ a1 faw oy
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e &, o oF oF 99 ® 9 A
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w3 FT e gy e, gwEs #
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ey wEEw & faw 3w fed
FEAT e § fF g w & o o
T B T T WG AT GEIATC FT
a7
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TN g T E R USE F Aty ¥ A ae
EET A FAT § TEAT W FAT |
W T H AT wqrT ¥ RfEE T oaew
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for & o7 ¥ ST 9297 € 3 T w0
st & f qm s & o 2fay fa
T 9T T oy, gA W GFr § w S
gare a2t ¥ fipama & o sl & oo
F T QT AT F7 ST A 2 e A
F7 FIE AT & IT I A AT AT 9TA
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iR as § S
FT A g7 930 § {5 ag q@any f
g A TIE & fEAd g

qAF WA : T N EY
e H 7

Wt mmaw fag: S o2t G
™ET §

WeqeT HEISY : I Al &2 5T JTHAT
g T9 BA T §l7

st gmae Ty @7 A1 dAE
qrfeft &1 qamar & ™ ¥ wifes a1 7w
@i

W@ F gy A ¥ a7 3@ § R
qOTT &1 aeafe e 1 wE T & 1 gart
AP F AT E G | 7R HeA F AT
g T F4I0F IETT FT X § 1 amTe
¥ faam & & anfer &0 gt & 1 ot
U TH q1@ AT ACT & AT AT OF 30
Jar 9T AT ¥ | T OF AT g
arfed | a3 ArcfuEl & w19 & 92 927
e 1 s Gt 7 g dr g
g ag = Jilt g T wwdr | wq
IECT TF 1 F1 o1 {5 ¢ w707 A
TF g7 ® §9 §T T 93 Twd | She
fears & St gTA gAT & IEET A
qF w0 g fou fesdy wudft w1 oy
&y w1 faar mar | gw faw &7 @ aY
TR 13 A1 TGT AT FHAT 47 | WA T
§q FET 1 ATHT T4 & 5 fzamw
¥ oY q3r "rRAw AT w9A AT §
TR ATE F AT 7IAT G HE A
FheT 9z 77 Tg T & 1 AT ATE IT AT
i & fau dame wwAr & aAifE
Warrior is the muan who protects
the nati-:rn._

FLTE AT A AT AT v A TE WAL
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fae &1 qeim €1 qET gee AaT
afaw fear | =67 ¥ a2 9w g9 B
HEAT & | AT A (Fofw A Far
| TR A1 (99 A § a8 A9 gq
& ST @ G AET &Y AT | A
SEAT gardrn qfa 9T 431 gar 7 AR
% fow w1 w1 @ 2 B v gem
} ¥ fa Froam T s daefot
[ qamt, TEfee el AR q4 SEw
, @2 | T2 O a| €1 g 99 fF wmr s
T 7 Fe fig 20w 49 w9 W
I aY AT ST wTT Ev | a7
UF T IS AT & | WA FART o2 &
Y gfaare foa awd ¥ ov®T ¥ v gH
STEAT &1 €19 9F+a7 2120 afy dar
 fat & o & Ara faEmeTa
w1 g oW w9 fee s &
AP AT 2 qAAT |

13 hrs.

oA | 73 32 FRE Tl A ST
i T AT g wERTW g Mo
serreT &Y dT HTaT S gyl AT ¢
A g T g W s agt
o g GATT g1 T, F fFOT 7
sfem a o ggt =71 %< 94197 87 MUy
g 7T AT & FF w7 ot &6y
T WETL AR qEAT 97 99 7 "0
FoET AT T ot wow wedi g ROy
meen et sfyem 2 & SToT
Ffew & s g v 7w wwam sl
srfaear g 7€ 9T | A a1 TEial
T g, e g gvn, A9 A Ew
grm

o 39 2w A feafm oz | mom
HTEH| TTET &9 AT & W HHT HGHT
w5 IF T & 1 6T gEa ¢ fF faesr
ATHEAT FATAT & I S14TE TAT |
T | faegiT o arElaT g A

CHAITRA 30, 1885 (SAKA)

Finance Bill 10866

st fasriw & samn st 2t 3
I F1or T o ww oo fom
Tt WEE & oAEATd TR
TATAT FAGFH & Iy 99 7 faman
I | FEeAE femifae & awgdd Wy
12 TIRTFTA F1 41T G1F TOFTEr 491
1w fear wmw

Shri K. C, Sharma: Mr. Speaker, Sir,
as a great historian puts it it is ona of
history’s saddest paradoxes that
threats and preparativns of the agares-
sors should have heen so obvious and
the imperilled nations failed to take
warnings. I may add that it is the
history’s tragic parsdox that the
leader of the Indian people with his
cosmic vision and comprehensive intel-
lect should have failed to take note of
so obvious a warning,

It was said of Dismark that he laid
the plans, not for the next war but
for the one after the next war. When
he had invaded Denmark, he had al-
ready plans ready tor the destruction
of the Austrian Emp:re. Our leacder
and our Government: fared no betier.

13-03 hrs.
[Mr. DepuTY-SPEAKER in the Chair]

When in 1951 Mao rushed into war in
Korea, he was layinz plans for the in-
vasion of India. It was so obvious.
Yet pathetically we ignored the signs
of the time. Chinese invasion is a
sad history. Sadder it is that we are
not prepared to raeet the menace

The man who was shouting the
Joudest for regaining the loss was also
the loudest to complain against the
taxes. It is old histsry that money is
the sinews of war. It is a fallacy that
you can print not2s, as Germany d+d
during the first worid war, because the
currency notes by themselves buy no
goods. But there is truth in the state-
ment that the productive capacity of
a country and the precious metal in its
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[Shri K. C. Sharma]

possession are certainly the
ments to fight a war.

instru-

In India we have Rs. 4,000 crores
worth of gold. We shoulq pilace it ar
the disposal of Goveinment for utili-
sation for war purp.ases. With whaut
can a nalion fight? No nation cen
meet the modern menace of war with
its own resources, It has to take mate-
rials and munitions from foreign coun-
tries. What are the media of exchange?
Only two—either gold in its treasury
or foreign securities. So, whoever
complains that the Gold Control
Order is against the will of the people
says by implication that the people
want to be enslaved. If you want to
have a war, you must pay for it
The first demand -towards the pre-
paration of 3 war is to give away the
gold in one's possession to the Gov-
ernment. There is no other way out.
For instance, France had 26 per cent
of the gold of the world in its treasury
when the last was broke out. After
the war, it dwindled to 8 per cent.
England had 8 per cent of the gold of
the world in its treasury before the
war. After the war, hardly any gold
was found in England. So, the first
necessity to fight a war is to hand over
the gold to the State. There is no other
way out. Nowhere in the world has
anybody stood up and said, as Shri
Ranga did here, “I want the sover-
eighty, the pride, the honour and res-
pect of my country restored and pro-
tected; yet, I would not part with my
gold”. It is a strange conception of
sovereighty, a strange feeling of pride
and dignity which is not comprehen-
sible to ordinary people. The great
Rana Pratap spent the whole of the
gold treasure when he was fighting for
ihe independence of Chittor, and he
was roaming about in the jungles
without even food or water. If he
and his pepole had stuck to his gold
treasure, the pride of Chittoor would
not have found a place which it finds
in the history of the world now,

The next important thing for war
is the mobilisation of resources, War
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needs three things—mining, manufac-
turing and food. The combination of
these three things is necessary to fight
a successful war. Apart from it, in
the modern world which is a civilised
world, especially with the establish-
ment of democracy in India, a citizen
is no longer a mere object of im-
pervious will to command. It was
said of Frederick the Great that on
one single day he marched the army
for forty miles in a marshy region,
many died or perished on the way, but
he won the victory. Such a specta-
cle is impossible in the modern werld.
No Commander, no statesman, no
ruler can ask the army today to fight
to the last man or to the last gun.
You cannot ask the army to commit
suicide, An army can fight only in
the way in which the soldier has been
trained, and he has been taught the
military virtues and sentiments How
is the soldier to be trained? He has to
be given good training, social status
and dignity of a first class citizen

How to give it? What to do? My
respectful submission is that in all
wars—and India would be no excep-
tion—the minority makes a profit at
the expense of the poor citizen and I
want the greatest punishment for the
blackmarketers not because the black-
marketer is bad, though in India he is
the most rapacious anima! but for the
simple fact that the soldier wi'l not
regain his dignity and stalus unless he
thinks that another man meets the
arms of law as strongly as anybody
else of his status could meet.

With regard to the compulsory de-
posit scheme I must say Shri Morarji
Desai has done two great things. One
is that he has passed the Gold Control
Order though he has not gone far
enough and the other iz this compul-
sory deposit scheme which in the ter-
minology of the last war cou'd be
paraphrased as deferred payment.
Deferred payment has worked well in
England. It has not only worked well
with regard to financing the war but
it has worked well for the f ture ad-
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justment of the social stratum because
the poor man deposited a much
greater portion of his income to be
paid after the war than rick. did.
Therefore, after the war was over in
comparison he had a better place than
he could otherwise have had. Su, this
scheme of compulsory deposit is a
great concept and it wou'd be a great
boon to the people,

Mr. Deputy-Speaker: He should
conclude now, I have to give an op-
portunity to four or five more hon.
Members,

Shn K. C. Sharma. One word more
and I have finished.

What is the task of Government? It
is, firstly, the classification of economic
activities according to their impor.
tance in wartime; secondly co-ordina-
tion of military and economic mobili-
sation; thirdly, distribution of produc-
tion orders; fourthly financial
measures, increased taxation, borrow-
ing and printing of money; fifthly,
priorities; sixthly foreign trade con-
trol; seventhly, control of prices and
costs; eighthly, rationing of consumer
goods; and ninthly, conseription of
factors of production, workers and
plants. In the end I woul cro ose
that the time has come tha* soms kind
of a general conscription sho::d be
resorted to. It was g measurc that
made the French Revolution a suc-
cess and brought into existence what
is called the “invincible ¥rench Flan”.

Shri Manaen (Darjeeling): Mr.
Deputy-Speaker, Sir, I rise to welcome
and support the Finance Bill T beg
to submit that the few tax reliefs that
our hon, Finance Minister has propo-
sed will be welcome all over the
country. The relief of four mnaye
paise per bottle of inferior kerosene
o0il will be very muech welcome to
the people and the little relie? that
he has proposed to give to the private
fear, particularly of the corporate
sector, I am sure, would alleviate the
sector, that all their incentives are
being taken away.

Our discussion today as the hon.
Finance Minister prefaced his speech
361 (ADHL.SD.—3.
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the other day will be influenced and
will also be guided by the threat of a
fresh Chinese aggression on our
border. The talk that there is heawvy
concentration of Chinese troops in
the Chumbi Valley and on the borders
of Northern Sikkim is more and more
confirmed every day. We do not
know at what time there will be a
fresh flare-up. It is in this back-
ground that we have to view the
Budget proposals that the hon. Finance
Minister has made,

Certainly, the hon, Finance Minister
could not have come with anaemic
and debilitated Budget proposals.
The determination of the people to
fight the Chinese aggression had to be
reflected in his Budget proposals. As
a proud and self-respecting nation we
could not have grovelled at the feet of
some mighty country nor we could
have wriggled into some sort of a
defence pact to defend ourselves as
some of our friends and some of the
parties would have liked us to do.
We had to stand on our own legs.

I congratulate the hon. Finance
Minister for his bold and courageous
Budget proposals. I assure the hon.
Finance Minister that the people of
this country are behind him in his bold
adventure, if I may say so. But there
is only one thing that the Government
and the hon, Finance Minister should
not forget and that is they should not
misconstrue the devotion and the wil-
lingness of the people as blindness or
imbecility. The talk of corruption,
bungling and wasteful expenditure is
very painful to hear. Of course, we
know, a lot of what is said in the
market place is very often fabrication
of political punters. I would only
say that the Government should adopt
a clear policy; they should not only
preach but should also practice.
They should not only be in the right
but should also appear to be Ttight.
All their actions, every single action,
should exhibit the intention of the
Government.

I would like to take this opportunity
to bring to your notice a few questions
that relate to the border areas of our
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country. It is a wvery heartening

thing to know that the Government's
attention has been directed to the
various problems of border roads,
border strategy and border develop-
ment. Even the hon. Defence Minis-
ter the other day announced that he
is proposing to have mountain divi-
sions. 1 had, in my speech on the 13th
November, 1962, appealed to the Gov-
ernment that we must have a moun-
tain division. Our first mistake was
not having a mountain division five
years ago and our second mistake will
be if we do not organise the mountain
divisions on a realistic and z sound
footing. I will appeal to the hon.
Defence Minister not to try to accli-
matise the plains people in mountains.
I wanted to say that in my last speech
also. Let us recruit the hill people in
the mountain divisions who are al-
ready acclimatised and physically con-
ditioned for mountain activities.

‘With regard to border development,
no step could have been more suitable
or more welcome or sensible than the
Hill Development Seminar which was
held recently at Simla. I must con-
gratulate Dr. Ram Subhag Singh on
initiating this seminar. Even before
Dr. Ram Subhag Singh became a
Minister in the Government he took
keen interest always in the devlop-
ment of our northern border. The
case for a Hill Development Board
was made by practically all the parti-
cipants in this seminar. The people
of the border areas have not been able
to get out of the quagmir of backward-
ness and poverty mainly for lack of
employment facilities or opportunities.
We know that we cannot have heavy
industries or big industries in the
mountains or in these border areas
particularly because of lack of power
or transport facilities. But thep cer-
tainly we can have industries which
are suited to mountain conditions or
cold climates.

The hon. Shri S. K, Patil while in-
augurating this seminar at Simla
pointed out that the hill areas could
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be considered for precision tool fac-
tories. 1 must say, Shri S. K Patil—
a practical man with a store of com-
monsense—was very right. 1 do
not wunderstand the craze of the
Government to spend alomst fabulous
amounts for creating refrigerated
conditions in  the plains for cer-
tain factories when nature in its
bounty has provided enough re-
frigeration in the hills. I know, when
we talk about industries or other de-
velopment measures, the hon Finance
Minister has to play an important role.
So, 1 would urge upon the hon. Finance
Minister, who is equally interested in
horder devlopment, in the defence of
the country and in driving out the
Chinese from our territory, that Dar-
jeeling should be considered for some
high-precision tool factory or some
such other industry which is suited to
cold climate. At this seminar, there
was a German agricultural expert who
gave a number of suggestions about
how we could develop agriculture
in the hill areas, Besides giving
suggestions, he made out a point
very emphatically that tourist tra-
fic shou also be kept in wview
while developing the border areas, I
am sure hon. Members know that
Darjeeling is an important tourist
centre and the most important attrac-
tion of Darjeeling is the Tiger Hill.
Tiger Hill, of course, is serving as an
observatory at an altitude of about
8,000 feet. Recently, this Tiger Hill
hag been acquired by the Defence
forces for some observation point. I
am sure there are a number of other
hill tops which could have been used
as observation point, with lesser publi-
city and fanfare than has been exhi-
bited in the quarantinning of an im-
portant palce of tourist attraction.
I urge upon the Government and the
Defence Minister particularly to try
to shift this observation point to some
other hill top, if possible. The tourist

traffic in Darjeeling which was al-
ready languishing because of the
permit system for foreign tourists,

has ben stified by this measure.
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Speaking about agriculture, I would
gsay that Darjeeling has tremendous
possibilities in the agricultural field
also. Darjeeling can be called a
natural herbarium. Possibilities in
the field of medicinal plantations is
also very great. Also in the fleld of
vrnamental plants, Darjeeling has got
a unigue place in India; particularly
in the fleld of orchids and bulbous
plants, which may have some place in
foreign trade. I am laying some em-
phasis on agricultural activities mainly
because it might also be of great help
to the defence forces. It is a matter
of common knowledge that a Mountain
division which has always to be in
fighting trim in high altitudes, will
require huge quantities of milk, vege-
tables, fruits, meat, for its men and
officers. Similarly, it will require
several thousands of tons of fodder
for its mules. All thees commodities,
food, vegetables fruits can be pro-
vided for by the mountain folks, The
-time has come for this Government to
direct attention in this fleld also.

We know that we have 2000 miles of
northern border which is punctuated
at a number of places by inhabited
areas, It is calculated that the moun-
tain areas cover two hundred
thousand squire miles and the popu-
lation is estimated to be in the
neighbourhood of 12 milion. A happy,
contented and determined 12 million
people can form a bulwark of defence
in our Northern frontier. The Gov-
ernment should endeavour to fortify
this bulwark. Then, I can assure the
hon. Finance Minister and the hon.
House, in the words of Shri S. K. Patil,
that we shall “wield the scythe with
one hand and the sword with the
other 50 a5 to serve as the vanguard
to defend the national borders in
times of peril”,

=Y fro fao S (wgw) : 9wr-
o W, wF wng 3 ¥ fao §
FY TATE [T § W A9 @ faer wer
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ot &Y A1 fret & A 9T F g FT WA
FW A wfqard a9 ¥ o7 w9 ¥
w7 G A A fat a1 glar
] F I § agarg W |

# gwzan g fF a9z & 9t gafe

- ¥ Ft goar & fae <t §, IR

e § Arasawar 91 "5 faw we
ARG 7 I gAfy #1 FfAT w7 F
fog @t & @ E, § wATISaE gy
g 1 ofew Ta% " g1 & ag frdew v
sreat g fF 7 ofefeafoat &, s&fs
AT 2T 97 I 7 g9 faar /% gaw
ATt fw 9% AT T T E, &9 93
oI F §—afew g AWl A7 ag
famme +ft forar ar—f gt 3w & Y
amf s &, oF s @ o
Tt | I T qg o= fpar a1 f&
FETT & 2T F AT wwit F faww
w7 =rfg, dfws, faamr o) R
ST AT T 39 qiafaw g1, a1 S7&1
g et it & g wfrafea Fwar arfay
& &1 T2 % FgA T QeY FE fF 9
a% gl wiw ¥ T B T g AT,
qF T AT T T A T F1 45 FT
|1 &, 99 @1 39 feafa & 7 @A fam
T, IARY TR W ML FAL
fear 92 1 & ALY, AT 99 AT AW
£, I wagl A &fae & farg a e
Fr ferar sty o1 St 9 39 @ §
styqeirafa § ar ot 33 &3 T wE w7
T @A &, FAw wgr 9y fr O fam
afrsi & d@ ¥ Al # @I
frate &0 1 & a1 75 a% g fF 99
% S w9 gaw e & @& /Y
T, a9 TF FHTQ L, ST, ATaHe,
G A farerets wfs s fvat w10 &
oTd, @ 39 uF @ F § wuig @
F G AL W F TARA WA &
fao
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TH TF FEX 3T 3 gxwn £ v o
T &f7F AW AR wE ¥ AT ¥
arw #w g, Y faeet # amat,
= & feammy oY% 9= # Tevaew
#Fg=fal M@ FT I o7 foaw 9w
aTF AT ATH FY AL ATEAT | T T

2 &t ag =ifew ar fF agr #) @w

Fagafy w1 Tagast #1 G 39 98-
ATAT ST, TR & A AZTHGT BT B0
a1 foay T, et g Afrt ¥ feer
# g8 T FT IR S A ghar fw
@i g @
garafkem an A S i ¥ @
FF W ¥ fag e | Ay swd ard
ToE F7 aww T § 1w e w
FeTeT Ty ¥ forg w9 Al # 7 w0
F & forg 77 9mar £, Y O www ¥
7g it 7= ¢ fF gerk g wfeat wy
W OO @A T 4w Jgwq # faw

w1 91, &Y fF &3 &3 ol 5@ @y -

T 1w § g §9 T s awy & ar
I W E ) FH Y FH T QT FG AW
F1 7ag FL | IFHF gOT g Feami
Tagdl wR A 9T 9@ | w
gHIX QR 3 #1 A% a7 Fgar amdr A
fFaT T AIgE IAEA F1 q9H, af
A g 7% FE w1 § 5 4@ @ A
o g9 F w9 37 faw w70 g
AT qT FeAT FLAT AT, A1 AL T
T &1

# 77 Qg AT § 1% g &4 a%
I T FT TAATC KT | TT FATL
fogw sfere 1 3 1 gw #1 aF 7
FEATEE FT HTHAT AT I87 & | HTT
g qfefeafa 781 wrr &, @1 & &g FFar
g f & e e = & &6 1 W
FATY 9TH GWq £, gL 90 dfew -
FTAT Age Ay AT § AN T ¥aw W
¥, afer g s ¥ qatfaw wdfem
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&) & qgl a% Fg ¥ e dar< g
fF @ T 97 gerd AwmEar ®
ot fadrer mfeat 9% o g9 so
F g fF ared oo e s
FSTHT, At g9 ITFT qEANT 2 F fov
far< & | 7w 3G fF o faem gy
& 7 feafa 7Y ga< aFar & | WX
I G |, T IT AATH HC AR
¥ g |, ot i woaTe ¥ 3 A g,
g AR AW W s @ A% g
ATHA OF AT AW F € F G270 @G
FLRT, A F awewar g @ a9
gt gan o a7 &t a2

Gf7F1 & w=mar ¥ gkl ¥ ae=w
¥ g faaw FLAT AT
g oW I AW F FR
1 W fafs 2 =9 ¥ sgmwEr .
gt & ama #F AE 2 awr &
& wagar g fF Soma @gm &1 A
T § 939 feami @ foafa garor
* AT FEHET ZROT | I fREE @
A9 IR FIA ATT I°F qT FAAT
o, a1 I9 ¥ IART T 9@ ")
2 | FeAET T F adeT ag g fF
@R 27 ag & (% 37 i feafa &3
Fardt o1 w0 9R 0% T A T+
g® gIar & fF o anT & gt aiw
HTETT FT AWE g7 & AR I W
QUATT-H FAET FIET g, 41 IT A
gfgaifirer & aai & &Y FeE™
AT GUTC FCT &, I F1 I9 1 qogr
#rwd AT F FT wFa fae s
g1 AfFT gaf & aee & At wA
T ATGAT &, IH FT AT FrA7 9€
TR FXFF AT T I 141 § "I
g gL fFara & IaAET i Fraa
fror Y st & 1 § Y 72 OF w2 Fwav
g & g STm-aeEY § F FCF ava
FY TTHTL A faa e 9T qmrT Ay
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2, o & IF ATHIA FT AGIC F AT
91 IARA T FL, 1 FART A wlaw
g O 3T FX A fAE S @,
Ffea =Tt fFsml 1 5EAT AT
¥ A1 i A1 wEena] e fawd
g, T ITRI AT H 49 a1 I
4 Fraq fyedl & 1 =i & fao
7T ATH T & gt fawrd &
9T TH W IT AHEATHT FT EH FLA I
faare =81 #41, = 7% IARA Tl
Tz gFAT |

AmFer 2 fF somea me ¥
fem e # st faut s | & wrar
g [F 9= Ft wrammFar T8 & | wat
H uF Wt fFamT aar 9 8, S Sene
FGAT 7 STEAT &1 | UF @ wa ¥ &
& F fdara §-uF gaT dar &7
AT gET TEFT HHT 937 F@T 8 |
ST HTHT §7T F A F1 TG, a1 48
T2 ot Fr2 ®7 § Fav gFw fw g
AT $E G876 9T AT &0 9=
fam T G217 AT ST &, &1 90
ST ALET STHAT B, WAL I ITHH
TREM L, @1 & wAwan g F g gaw
2T 1 FHAT & | TH THIL FeNRA T
H g 39 F AT #ghm = | 98 &
AT &, 39 1 WL 9T @7 721 faeran
& AT 39 & A998 &9 99 T Far aqrar
2 f 21 =70 7 arfaw |de &< ar 1,
qH | ATHd | A, T EH FT T F<
g% fam1 781 & 73 | 39 fau aw|
T A 1§ F wwET & gac wW
IHIT 9% 39 A, TEdfaF 96l 9%
fastat mwmam @ & 13T F
T A G F war< w0 g B
=1 SR &7 Far 9 @1 @ fF IR
T | S weRT 0T et facatr §
WITR A AF § g7 T A §
T HFT 947 grar & | wWE qT 7
W AR T AN YA & aww fw §
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f vz w1 agrd, afe s frema & #

¥ guwt @graaT ¥ @1 SUTal ey g |
TE H g & weHr o1 FT el
¥ qE fF 97 % few fam e 4
ATt § | 39 B g g F qifwe
F1 wrEEEEAT g1, a1 fade & ofwe
FT WETFAT g1 &1 IF FT &7 F IF
#1 2 faar smu aF wareT =gy Er | 'Y
I FT FF F1 HETEFAT g1 AT G-
8 ¥ 37 F o o0 w4 FT T4q FI
g, o1 ST IYEET g | IR 1 A
Ig g # T€W T4l g F € -
AN | FHY AT AT § T fF qrafaF
Fq &, 99 9¢ gw fa=m w10

e 7= ¥ feamt & fau gwmEa
gtag qa #r 7 & | dfEw F A
%1 fazamw faern swar § f& am
g% 3 & Y=L g7 FL 3@ AW 1 0F
Y faae GaT A¢T faemm fore & Fagq
I A g1 | TW & W9 W9 FT
50 & | oFF Sl ¢ | 9 Faw 4T
HIETEIL 98 FT AT a7 FL qro
Sto Fo &1 ¥ AT & AR T FW
T ST & | 3 &7 amediawar ¥
F1E geag T T @ | g awafaw
feafa g smat =nfed s fa=me o
1feq % f&w a6 § Toe 93 F%a
g

w9 frama 9% g @ € AR
I &1 HiEE aua & foaw w77 §
faeta &1 9 qoe &, 35 4 46T a@
& FrE = T AT porew @R
IH F1 qfeww § wxde & faeEn
@ S & & A fawan A w7 R
IF F1 F9L qga % fog g @) faway
g, WETT I FT I GT & | WAL IH
F1 U9 90 T & (97 FG a1 q@
IAET W AT Gqr AT g, 99 ¥ &
Ft FF qaq FC Fa forg w1 afomr
FqTEA q &7 Tfage T Qi I



10879 Finance Bill

[ fro fo Sha<)
Wi A fr 2w ¥ faT ¥ @ A
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forarT 7€ F@T & 1 oo wfamd W
@ fema & | qF T2 gU 9 WegH
T & fF woma T ¥ 3§ 399 W 9w
qg WM ® AT § FHG F AT
weEt Y a%% & aar fa<rdr gl
FY o<k ¥ fF fmema 1 99 & som=a
1 Sfaw qea frear =ifed, &t @@
I% FY TG faam oA § 1 FgERT A
qE W I W i T a8 g
&1 q@ s 7@ faww g fF awE
Ysd Fem o famm ¥ Jeram & 1 &
e g fF feamt #t werd F fag
iy &t fed fF w9 Fr€ AoqT Fam
Eeac il

wq & g F fawm # 39 w2
STRATE | IT I Fr FSY AT gHEear
g s & 1  m +Afa A s w7
arear | #fFw zawr § srAmw e
wrea g fF 9w a=d ¥ fow §9 A
9 a1 fFar srar =rfed, s@w 99
g & g 97 #1 ggmar a1 &7 it
wifed, 97 &1 & fa¥ 914 =riey qar
F1E T 9 faera §, 97 ¥ srafaear
& ot wifed aife @@ wad 9@
w9 T gE |

oq & IS & AL ¥ 9 FaAl
wTgaT § | I NI € @ AW ¥
OF GAY el ST 91, 37 J10 WA AN
%1 oo g feafa g af & | A
go w2w fags %1 ¢ faem S @ &,
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FANT g4t F &y F, wfw F 7w ¥ Ak
I F1 W T27 F AT AW w1 I AT
farar mar & =9 F71 9T @TL T A
qET |

oF fAggs & fget wman & sy
H AT FLEAT G § | TG WTAAG qIEE|
T g1 § fr 59 99 3@ fadaw #) A€
| ST AfEd WX T W A S
wifed | 73 mer & | Sfwa T&T S ar
q9 1 g1 Foem R fa<r &1 9
W F W FE A § a1 98
TFEE d AM G &@E O F G
g ofs st ©@ fag 2 o
& &Y araT IS & | =P aF AW T
T g 8, 9% IF #1 fa0g 9 #
g 1wt faeet ¥ o #T gAY H0Aa,
mw%ﬁ'ﬂ?ﬁ!ﬂgan@o
AREU F AFL T9T IT &F w9 ar
fordt e @ &, FfFw s feedy draw
FT e 7EL BT 1 T TR T
X T at a8 feafa geaw 7 g6

o & goy faate &% qqu &
art # OF A9 FgAT AMEAT |

=t aedfs (g91) - &7 9F 7
T AT |

=t fro Fao ateR : T T &
F g F WA F AT FTIRT
fa a1 A1 [eA FAT AT A0AT 4T,
I9 ®1 e & forg Fare v a7 1 3=
oY FEOT F AT W AEIAT & A@EA
qETE FT g7 ITAT 9T F2TAT 4T HIT
FTH 09T | TH G7 H faard ®
a1 F4T &, 99 &1 gL fFar s
aifEd 1 A &% F *E FrCErAn @
¢, A gfgae aaw & FraE@m @
fakr st AT gfgarT Fiw g a9y
s ar &1 A SRG ' &
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WY, &1 JET F A4, qeT F wAaT, T8
& faara Sifadt «1 oo 33 &7 9@
g feTer aTg< FL &6 & |

Shri P, G, Sen: I am grateful to you
and through you, Sir, to the Speaker
for giving me this chance to speak on
the Finance Bill. My speaking is of
very minor importance, though what
is of the utmost importance is that the
assurance that the Speaker gave has
been fulfilled,

I wag speaking last time on the 17th
about the profits that geccrue to the
industrialists from their finished pro-
ducts so far as jute was concerned.
According to the calculation that [
have got, from the Calcutta markets,
they are earning Rs. 240 per ton omn
B-Twill and Rs. 368 per ton on hessian,
Whatever it may be, they are reaping
a bumper profit out of a bumper crop
of the agriculturists. If that be the
rule of the day, let them do it, but I
would urge the industrialists to donate
as a gift to the nation one of the mills
to the co-operative sector, just as the
Hindustan Machine-Tools Ltd, has
given a gift to the nation. This is
with g view to encourage the co-
operative sector and also to see that
the labourers and the management
and the owners may participate in it,
and this will also serve as an encour-
agement to those landed property
holders who have donated or given
away their lands in the gramdan
movement. Also, if I may be permit-
ted to say, they should donate in
order tp commemorate the Chinese
attack on India.

A gesture of good-will, no doubt,
has been shown by the Finance Min-
ister, since salt has not been taxed.
And I think that history also justifies
that salt should not be taxed.

So far as the agricultural gector is
concerned, the people are, no doubt,
living from hand to mouth, as they
are deprived of their cash crops and
their due share in the prices. But,
then, I would urge the Finance Minis-
ter to consider one aspect of it.
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I am grateful to him that bhe
has his prize bonds which are
lottery-drawn, and from the papers
I find that the poorer sections
of the people are getting Rs. 7500
and so on by way of prizes,
and jn the case of the premium prize-
bonds, the bond-holders will get still
more. I would urge him to make
available a crore of rupees, divided
into shares or prize bonds of Rs, 5000
each to be drawn as amongst the agri-
cultural co-operatives. By this way,
he will be gble to give the agricultural
co-operatives an amount of Rs. 5000
and cover the whole country gradual-
ly. 1 am making this suggestion
because if this amount goes to the vil-
lage co-operative, capital {formation
will be there, and they will be allow-
ed to make 3 transaction worth
Rs. 50,000 according to the rules of
the co-operatives.

This also can bé divided into twe
sectors, those who are economically
weaker and those who are economical-
ly solvent. Fifty per cent out of the
amount that may go to the village
co-operatives may be spent over the
economically weaker sections, The
rest 50 per cent may go to the econo-
mically richer section, and the Gram
Sabha will be the highest authority to
distribute the amount according to
their resolution.

If this is done, I think many of our
problems, including the beggary prob-
lem, will be solved. The beggars are
the economically weaker section of
the people in the villages; they have
none to look after them. They are
uprooted from the villages and they
swell in numberg in the towns to carry
on the begging business. So if these
village co-operatives are enriched by
the prize bonds as I have suggested, 2t
will be their look-out to see that some
such thing as a cow or a buffalo or a
goat may be provided to them so that
the poorer section of the people can
have an easy and immediate return.

I find that, exemption has ben given
to those paying less than Rs. 5 annual.
ly as land revenue from the compul-
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sory deposit scheme. To me it seems
that this exemption ought not to have
been given, because this ig a section
of people who need to save money for
the future as in our parts I find that
those who have got one day's earning
do not go to work, So some sort of
forcible contribution to the compulsory
deposit fund ought to have been there
in their case glso. Rather they ought
to have been given the facility of the
provident fund scheme as allowed to
the non-pensionable services, go that
whatever they could have given by
way of taxes on their land revenue,
they could obtain an equal amount
from the Government and thus their
economic condition wouid have been
improved,

Then there is a minor point. When
people who have got security deposits
or treasury bills gmatured want to
transfer it to some other deposit, a
leng procedure is prescribed. They arz
dragged from gne door to the other.
1 think some sort of simplified proced-
dure should be devised sp that people
who have got money in banks could
divert it to the security deposit as
prescribed by Governmet.

I would be doing a bit of injustice
if I do not say that many Members
have received a wire from Shrimati S.
Dalmia. Of course, she has gone to
the length of criticising the Vivian
Bose inquiry. But then there is an
appeal also for a compassionate view
of it. I would urge upon Government
to consider it. I think they will con-
sider it,

Shri S M_Banerjee: What conside-
ration does the hon. Member want?

Mr. Deputy-Speaker: He wants that
telegram to be considered,

Shri Morarji Desai: The telegram
of Shrimati Dalmia.

Shri P. G. Sen: Another thing I
want to say is that livestock is being
smuggled to Pakistan. 1 think they
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are valuable assets of the country.
But we find that large numbers of
livestock are being smuggled through
our parts to Pakistan. This should be
stopped.

st wewrag  (fawras)

I HEIET, B AN &7 A 941
Y g A faa w4 ofr &7 o zifaw
FaTE T £ 1 I o9 SF 9 S
w47 99 F1 fawrer faar gz qga
w=gy fwar wtsr F7 FgT @ FgF o1
2 fas & T1q SaTa & @@ W9d AN
%1 foar 751 ot 2 | T AT SA AT A
FT AT AR G FT IF 1 G771 I
HITFT WATERT | T8 § ITF1 G
T &1 aFaT & FifF 37 1 I8 F1 42
ot femm 1 38 & ford § oy 9= 72w
Y Farf 0 2 1 faw wo o wrEe
T F qET wgr @A AT g, A
F AT E | I H SATHT T3 K AW
TE &, F G AN T T3 A% § FY g9
g Oar w7 faz=ma & 0

HFZ F @Hg 9T AT T IR g
fara & a2 faege 3 2 1 fet o 20
Fr wrafadt o ZE & o iR 3w A
i feafa 2% 21 & | 280 & gfam
¥ Zart Toaa A Agd @t gf @
dfF IR 2T ETEAREE geiEe
wody aaTa #t BT &7 & g fow
gaTdr feafa gfvar # w2t & 1 a9 &1
ff 7§, 99 X g3 o 3 ¥ AfEw
4fF BarTh wreew  drE fae
w4t S & arg ¥ § ow o o9 ¥ we2n
TR 21 aFar f& gAr arsraT sy
AT | AR H ATE TS g1 wwdt @,
NTT AW T @07 g g1 2,
afea ¢ 05 S0 1 Afay fagw
AT ST & 2ra W& | gF dae dam T
T THT FATAT & EL 3, THT FATAT 8
a1 99 T S a<@ ¥ @ wA ofr
T AT 1 § | &R W FE, @G Y
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FX F a1 AT FHTAT o qFaT & qfF
IH ! FAM F =2 Aglaaa q, a0
AT FT IF F @F FC H1 g9 F SR
FELT BET & | gEIL 9AT werm A
Sad aNS w0 FT G857 FAA
=t Fiferr Y } = =, &fFT garT
3T W1 ¢ 93 IZT TIRVE, T2 B: LA
¥, ok w ® oar & FrT H A A
T & 1 & =g fai & ot da @
aTifel | 3w o fedg o @9 &40
gare foy snfaef & Sfew ) s
9 ¥ fay Odymae dam & ooma @
A1 FET aF FTH T | TH AT H £y,
FIE o o FL faT 73T 4 I9 F1 FUEHT
FE FT ST #1 & AfwT o w19
oifgT 8 F o ¢ g #1 o
g it faerar @ IF @I ga AT 95 &
frst sFaT 2 | WX A0 T FCH
# arw gu fagrad & fea g 7=
ga for waar 2 7 wifeT mg ww
A 1 3| fAw ® FRAr STEEr
g f forgar 2 w41 @ 3T €1 a1 =9
F1 w1 arfgd | wfew wvgegd afaw
MY A Fm g I Hsad faamn g
57 A1 ®1 BIA &7 FAT q0gd, 39
#1 e 241 stfed «=5ifF 39 & sl
F1 @g7 aFes fAanr | GiEeaT &
1T 7 o1 Fegea fearfae wwar mar
2 3% fo &% wifewe fmr ¢ 1 9
faer %4t wERT IF FT FIF FT A ar
91 g=21 & | A9 F 919 97 F7 sq7&0
&< 2, gg § WiET § WIT W9 F TR
T« FTA1 AfoET H § |WifE gEe W
# ®e 7 TG § | qfw 37 B A¥ Al
a1 anfed fF fre & 39 1 T 2
T Fgl TL&T FIAT § | AT I 755
i 9T § W &7 a9 A F oA
g g 1 AfeT A 719 F GEETEE g,
3T T TETST ¥ FIA A @7T g1 @Y
& 1 o 3 & 7 7@ A g, Y FF W
UL F g 2, I €1 998 ¥ ATeT
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TEaEl gET ¥ | I 1 W19 F1 qHA
4T =1fET |

WreAed fae § 39 20 TT AT FgT
?{ f& fora FTHTHEAT €000 qF @Uﬂ‘
IH 9T O G GO ¥ qIHE
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AT gFI SHFT 98 &1 ¥ %o © Hlo
iFm T g a1 AfET W ag gEE
AT foat STF A1 IGFT To To AT
mlfﬂm}ﬁmm‘(uoﬁo
TfaF T ITFTAET § 30 ®o AT
grm Afe foam A st @i &
IY,000 ®o @ I FT f&aar grm 7
L § a1 fgame fean mar @ 59 & oiwe
F a1 § aqaT awdr g & o 4
HIHIAT 14,000 To g IHHI AT T
t5ct o | o=t adeaTg T AT
& SFY 2¢q ®YAT A1 gEAT § WA
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TTEETE 14 AT § IAFI T .2 3T
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IFF Al Laf FA & 3 O e d
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% 2TEF SaTaT %7 fear amr ¥ gvwe
#7 faar gt famsT aaearg 34,000
AR G AU ST o= w@T 2 1
7 faagm @ & qOAETT
TEFT MY 3 § | AT A¥eHe & fF
forar ¥ qade & 97T 3 T W
fag P 9 fomaT "9 § 9Tz
fam & ST 3 e FT foar oo
a9 st & fE w3 v Sqe
F7 A |
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¥ [T FT TG Foww 27T FIEATE |
Fa, (AR W FH § ORI E
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oI 1 98 et A a1 FEd § 9T
T fadw T g, w9 W F TwEE
2 | 39% st oW YR £ 7 o aw
JAEA TG FT GAA FIF F Tl w-
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3.4 hrs,
[Mr. SpeakER in the Chair]

ZATE WIHEAT &9 feNe-Y5 |
Yoo TS A1 TIfF HT fs00 FLIE
g T 8, A foret saeet ag @
% 3T ==t ot ;gar ST ST g 0
U U HIEIET F I OF vF fevreAe
1o famm et & 1 9 T= g =gy
T a9 AF FT 9 | gATy foret
IR AT ¢ ITHT gH Tg qIT TN
FT @9 F1 Tifgd | efnfm 7
X F9 FTAT A1f20 | gH @A 2 fF e
FTE A 42 a9a1 § q1 39+ wefafre
9 IFFT wo Wiawa w9aT @9 & 147
aliumm%ﬁweﬁﬁzﬂm

=tfgd

T HATAT WFT i faanr
TG @HTAT graT AT T@T & | IEY Tg
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T F Y Fg o w1 fam an, wfFA
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g W s aam T faeen safew
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Shri Morarji Desai: It is a matter of
much gratification for me that the
Buaget and the financial proposals
have received wide approval, even
though there may be some criticisms
as regards some details, or from some
quarters even of policy. We are now
coming to an end of the consideration
of the Budget, with the Finance Bill
in its last stages, I am very happy
also to find that there has not been
much adverse criticism of the provi-
sions of the Finance Bill itself.
Because I had announced some reduc-
tion earlier, perhaps much criticism
has been saved.

Generally, the Finance Bill is for the
consideration of the wvarious proposals
which the Finance Minister has the
privilege to put forward before this
hon. House for collecting our resoure-
ces, but as usual and as is the con-
vention, the discussion has covered
many subjects, including what my
hon. friend Shri Gopalan calls the
perverse economic policy which I am
following, the Gold Control Order,
economy in expenditure, the condition
of agriculturists, irregularities in pub-
lic affairs, public sector schemes, super
profits tax, compulsory deposit scheme
and a host of other subjects. I do not
propose to touch the criticism about
the Super Profits Tax or the Compul-
sory Deposit Scheme Bill, because they
are going to be discussed separately. I
also do not propose to touch several
points which have been repeated often
and about which I have made attempts
and repeated attempts to clarify the
position. Yet I consider it my duty
to state and restate gome of the views
and policies of Government to which
I have the honour and privilege to
belong so that confusion may not be
created and a proper understanding
may be obtalned by the public at
large. .

14 hrs,

Before I go to general issues which
have come in for a lot of criticism or
clarification, I should like to mention
one or two things to start with to
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remove some misunderstandings or
wrong jnformation. It was stated here
by Shri Warior that the Commissioner
of Income-tax Calcutta issued a letter
to his officers not to collect or stop
collections in February and March
1963. I do not know who has given
him such false information. This
information is completely incorrect
and is without foundation. It can be
seen from the fact that the amount of
collections made up to January in
Bengal was Rs, 69 crores while the
amount collected in the next two
months of February and March are
Rs. 34 crores. Therefore, not only the
information given to Shri Warior is
without foundation; but it is just the
reverse. | hope he will profit by this
elucidation and not get lost in any
further wrong information that he
may get against officers or the Gov-
ernment in this country,

Shri Warior: Both of us will profit no
doubt but the information is in the
Press.

Shri Morarji Desai: It will also put
him right as to what to believe in the
Press and what not to believe . . .(In-
terruptions.) (An Hon. Member:
Which Press?)

Shri Warior: Public Press,

Shri Morarji Desal: He is very
chary in naming the Press because
immediately it will be seen through..
(Interruptions.)

Shri Kappen has mentioned that the
surcharges on excise are not constitu-
tional because of article 271 which
says that notwithstanding anything
contained in articles 269 and 270, Par-
liament may at any time increase any
of the duties or taxes refered to in
those articles by a surcharge for the
purposes of the Union and the whole
proceeds of any such surcharge ghall
form part of the Consolidated Fund
of India. Articles 269 and 270 refer to
certain items which go to the State
though the collection are made by the
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Centre. Article 270 relates to income-
tax and the percentage to be given to
the States. But he forgot to notice
that article 271 only says that the
Government may at any time increase
the tax on those items also. It means
that even though they have to go to
the States under other articles, they
need not go to the States under this
article by the Government putting an
extra charge on this. This does not
take away the powers of the Govern-
ment to enhance the duties at any time
when they think proper. Therefore,
I am afraid he read this article very
wrongly. I do not know why and

how,

There was also another suggestion,
now that I have reduced the enhanced
duty on kerosene tp some extent, I
might gee the wisdom of reducing it
completely or that 1 may also realise
that 1 was wrong in my thesis or in
my reasons given that this duty has
been enhanced in order to lessen the
drain on the foreign exchange and
that we have also to gee that we get
more revenues. The arguments I
advanced are not at all vitiated by the
reduction that I have given. If what-
ever I do is going to be misunderstood,
then it may not be possible for me to
do anything. But I do not take my
stand on that. Whatever may be the
scope for misunderstanding or mis-
representation, I must do the right
thing when I am convinced that 1
must do it and that does not make me
go further if I do not want to go fur-
ther. It is just like the case where I
was told that because some amend-
ments for making changes or reduc-
tions in the duties have been allowed
to be moved by the President here, it
means that the President looks with
sympathy on those amendments, No-
thing could be more perverse than
that attitude. But that would not
deter me at all from allowing a free
discussion or helping a discussion. It
is not the question of allowing a
discussion; it is for you to do so. But
1 should not stand in the way because
1 have got to recommend to the Presi-
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dent or the Prime Minister recom-
mends to the President. Only because
I do not recommend those amend-
ments, they cannot be moved here, I
think it would be helping the process
of democracy if that is dome and
ulimately let the House decide what
is to be done. That is why it is done.
It is like allowing he introduction of
a Bill, howsoever wrong it may be.
‘We do not oppose any non-offiical Bill,
unless it is so wrong and perverse in
principle that we should stop it at the
very first stage. But we oppose the
Bill afterwards and see that it is not
passed. That is what happens also to
several of these amendments which
are allowed to be moved. tI is better
that a discussion takes place. There-
fore, the step taken by me in the
matter of reduction of duty on kero-
sene does not mean that the arguments
that T had advanced for imposing this
heavy duty on kerosene are wrong or
that they are given up. As it is, it
does lessen the prospect of reducing
the drain on foreign exchange but
when most of the Members in the
House feel that this is a matter which
we ought to consider, I would be very
unreasonable if T do not respond to
their feeling ang did not give some
relief in this matter. I only hope that
they will help the Government and
the country by telling people that
they should use less, now that this
concession is given; especially those
who are using it as fuel. It is its use
as fuel in cities and in villages by
well-to-do people that is making a
greater drain on kerosene. If cheaper
fuel can be given to the people in
this country, I should be most happy.
But we cannot use even cheaper fuel
by draining our foreign exchange re-
serves or by incurring foreign debts.
We cannot go on burning kerosene in
this country for suoch a purpose. It is
better to use even costlier fuel obtain-
able in the country rather than obtain
more kerosene from outside and des-
troy our foreign exchange resources
which could be utilised better for in-
creasing the wealth and the resources
of the country.
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Shri Prabhat Kar: What is the per-
centage of people who use it as fuel
and those who use it as light?

Shri Morarji Desai: It is very diffi-
cult to find out the percentage. But
the fuel percentage is growing because
the number of persons who use kero-
sene for lighting purposes is not grow.
ing as with expansion of electricity
more agnd more people are getting
used to electricity. So, its use for
lighting purposes is lessening. There-
fore, that cannot be expanding. What
is expanding is the number of persons
who are using it for fuel. That much
is certain, It is therefore that that
impediment must be put in their way
by enhancing the cost of it, so that it
does not become more profitable to use
it as fuel, Of course, it does mean
that the poorer people also suffer in-
convenience. But they may burn a
little less or they may also take the
satisfaction that this is how they are
contributing to the public exchequer
and in the defence of the country and
building up a mighty country. That
is the only satisfaction that they can
derive.

-

Shri Daji: Now your satisfaction is
halved because of the reduction.

Shri Morarji Desai: One may have
to discuss, consider it further. I had
that better sense does not prevail and
my hon. friends go on ineciting the
people the other way round.

Shri Daji: I say the satisfaction will
be now reduced because of the reduc-
tion of the levy.

E
Shri Morarji Desai: I would also
refer to the guestion of import duties
op machinery about which my hon.
friend Shri Morarka made a reference.
He said that he did not understand
the argument that this wil] help also
in the building up of the capacity of
the country for manufacturing macin-
ery. He is g very acute person and
the analysis that he gave was oril-
liant about all other matters in the
Finance Bill, but in this matter may
I request him to consider that it is
necessary to encourage people in this
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country to take up the building up
of maunfacturing plants and machin-
ery even if they are a bit costly, be-
cause if we do not do so, we will not
come to the take-off stage wvery
quickly. In order to do that we have
got to see that we make it more diffi-
cult for people to obtain easily ma-
chinery from outside and people who
manufacture it here do it on a more
comparable basis. It is therefore
that a duty on imported machinery
will encourage that, and that is why
it is done. At the same time, I am
very clear about one fact: we should
also see that gur industries, our grow-
ing industries, are not cramped. £nd
therefore we continuously try to see
that necesary facilitieg are given to
the industries which require more help
and more encouragement. It is
for thig purpose that I should ke at
this juncture to refer to the point of
direct taxation which is not connected
with the Finance Bil] itself. My co-
league, the Minister of Mines and Fuel,
has drawn my attention to the desira-
bility of encouraging investment in
the coal industries because coal is a
very wvital material for all our indus-
tries, particularly in respect of deep-
mining so that adquate supphies of
coal become available in good time to
meet the growing needs of our ex-
panding steel and other industries.
I therefore propose to increase the
development rebate for the ecoal in-
dustry from 20 per cent to 55 per
cent. This concession will be avail-
able with effect from the assessment
vear 1963-64 and remain in force till
the assessment year 1965-86 which is
the last year of the third Plan. I
propose to bring the necesary Bill for
it, because that wil] be a separate
Bill and it will be brought in separa-
tely. It is my intention to see the
acceleration of investment in this
vital sector and this special generous
treatments is therefore being given
for a limited period of time.

Further, in order to encourage
investment in two of our basic indus-
ries, namely, coal and fertilisers, I
propose to reduce the import duty on
certain items of machinery and equip-
ment needed primarily by these two
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‘ndustries. The notification detailing
the items involved and the rates of
duty to be applicable is being isued in

the gazette.

I will now come to the general
points which have been raised in this
debate. I was very happy to see that
my hon. friend, Shri A. K Gopalan,
was trying to appreciate the budget
to some extent but in the same breath
condemning it completely, as is usual
with him, in a very vigorous manner.
He was not satisfied with the measure
of relief. I can understand that, but
after giving general support to the
policy of the Government for resisting
Chinese aggression without sacrificing
the Plan, he goes on saying that I
must reduce the taxes. I do not know
how this has to be done. And then
he says the economic policy is per-
verse. Well, he also asked me to
search my heart. I have been search-
ing my heart ever since then, and I
find that searching my heart only
makes me request him to search his
heart whether it is not perverse.

An Hon, Member: You have a heart
of gold!

Shri Tyagi: 14 carat.

Shri Daji; Perhaps Shri Gopalan
was wrong. You have no heart. You
have a mechanical heart!

Shri Morarji Desai: It is good that I
am not given a heart, but still ] am
living, The communist world has not
yet found out that position. So, how
obviously wrong my hon. friend is, is
disclosed from the fact of the state-
ment that he made. But he does not
see that when he says that we should
go on having a proper defence and
also g proper development, it requires
resources. Where are the resources
to come from? Not only that He said
we should buy in a commercial way
the arms and ammunition ete. that we
require from other countries,

Shri A K. Gopalan: I have also
shown how to get the resources, in the
last part of my speech.
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Shri Morarji Desai: I am just com-
ing to that. Let him please have a
little patience. He said that we should
buy these things; from where and with
which money, and where is the foreign
exchange for it? He does not say
that. Yet he says that we must have
both these developments all right, Is
this in conformity with his professed
love for the country? Are the resour-
ces to be produced out of a magician's
wand? He said that the resources
can be produced out of the nationali-
sation of banks. This is an eternal
theme for him and his friends; also
mentioned nationalisation of general
insurance companies and nationalisa-
tion of trade in foodgrains or some-
thing like that. Does he realise that
nationalisation of all these things,
even if it is agreed to, will require the
payment of reasonable compensation?
Of course, in his philosophy perhaps
it may enable him to take it without
any money being paid. But we are
not yet in that land of his. We are in
the land of this country with a phi-
losophy of democratic freedom.

Shri A. K. Gopalan: We can pay
compensation.

Shri Morarji Desai: If we are to pay
compensation, where is that money to
be brought from and how?

Shri Daji: Gold bonds,

Shri Morarji Desai: Yet they go on
telling me everytime that I am -in-
creasing the debts of this country.
Now, he shows me another way of
increasing the debts of this country.
How is that debt to be paid back? If
any money is derived from these
things, it will go towards the payment
of the debt. What am I going to get
out of it? So, what is perverse?
Which attitude is perverse and which
calculation is perverse? 1 leave it to
the hon. Members of this House to
consider, T do not want to pass judg-
ment. 1 would certainly leave it to
the hon. Members and also to him.
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I have said often that nationalisa-
tion of banks is not going to do us any
good in this country in the position in
which we are. There is a Resolution
being considered in this House and
therefore 1 will not speak more on it
at present. I think it will come next
Friday probably again for finalisation
and my colleague will reply.

Shri Surendranath Dwivedy: That
is from a Member of your own party.

Shri Morarji Desai: It only shows
how Members of our party are free
to think and give their views. We do
not cramp them in any way.

Shri Narasimha Reddy (Rajampet):
But not free to act.

Shri Morarji Desai: They are very
reasonable. They also see to it that
they are convinced when proper argu-
ments are given to them, They are
sometimes taken away or carried away
by their enthusiasm in company with
other people, but the moment we tell
them what is right, they immediately
come back to the right position and
support me, That is what they do.
There is nothing wrong in that I do
not think democracy can work maore
correctly than this.

He also said that my proposals are
monstrous. I do not know where this
monstrosity comes, After all, to say
that we have reached a stage when
nobody can pay more taxes, T think,
is not the philosophy in which he be-
lieves. I do not think that we have
reached that stage in this country,
though I cannot say that this country
is rich or this country is well-to-do.
This country is poor. It is the poor
country which has got to be rich. If
that poor country has got to be rich,
it has got to find the money with
which it will become rich for invest-
ment. Therefore, it has got to pay.
It will pay and it is paying.

It is said evervwhere thal w2z are
not able to pay and yet every year
we are receiving enhanced incomes
from our taxes. How does it happen
if this country is not growing? Even
though the progress that we have
made in the economic field in this
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country is considerable, T am very
conscious that it cannot be called very
adequate. It is still inadequate, But
it will remain inadequate for some
time and it may appear more inade-
quate as we become stronger and cur
hunger becomes more and more salis-
fied. As long as there is no prospect
of getting anything, a person is recon-
ciled to the miserable position in
which he lives. But the moment he
tries to better his position and there
are hopes and prospects of bettering
it, he immediately gets dissatisfied
with what he gets and he wants more
and more, This is not a bad sign,
provided it is held with a discretion
which is good, proper and full of com-
mon sense,

Finance Bill

But my hon friends are not inte-
rested in keeping the people in a bal-
anced mood, They want them to be
excited all the time and they want
that they, getting excited, would do
some mad thing, so that they get into
the possession of the country. This is
not going to fructify, I can assure
them. Our people are very sound in
their common sense and they are not
going to be taken in by this, This can
be easily seen, as was aptly put by
my hon. friend, Mr. Bakar Ali Mirza,
who said that we are very much in-
debted to our people, who have ac-
cepted these proposals and who are
ready to bear the burden of defence;
even if other people try to put them
up, they are not prepared to be put
up. Thanks to all the people in this
country who are poor that this coun-
try is marching along and we are
maintaining our democracy and
strengthening it.

My hon. friend forgets that we have
no fad about these matters. We have
nationalised the State Bank and life
insurance; we have nationalised trans-
port in several places; railways have
been nationalised. We have the State
Trading Corporation, We have several
public sector factories in steel, ferti-
lisers, machinery-making, electricity
and in all fields we are increasing the
public sector activities year to year.
We are going to do so. But we are
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also living in an economy which is a
mixed economy, because we must also
realise that we want to raise this
country by preserving all the wvalues
which we hold dear—values of the
freedom of man, values of his real
happiness—and  consistently with
those walues, we want to raise the
economic condition of this country.
Therefore, sometimes it may appear
that the progress is not very fast. But
the progress is there, sure and cerain':
the progress is there, sure and cerain
and it goes on, enabling us to make
more and more progress, so that ulti-
mately we are on sure ground, from
which nobody can dislodge us. But it
is the preservation of all these values
which we hold very dear which is
important and it is a unique experi-
ment which is being made in this
country, which was perhaps not made
before in any other country,

It has been seen that generally in
the history of the world, all the coun-
tries which have made good in-
dustrially and economically have
done so by exploiting their
agricultural class in the begin-
ning. They have always gone on
taking their savings, making them
save more and more, giving them less
and less. They have invested those
things in industries and they have
raised the prosperity of the country.
They, then, attended to their agricul-
tural people and other people. We in
this country ever since we began our
planned development, are attending to
the agriculturists first. We are attend-
ing to the labour first. We are attend_
ing to all those who require assistance
first. Maybe not in the measure in
which everybody will want that tobe
attended to, but we are attending to
them more and more and we are try-
ing to raise the prosperity and the
resources of this country. This is a
unique experience in the history of
democracy and in the history of the
world. Even in the history of the
communist countries, the communist
countries also have gone on exploiting
the agriculturists and the poor people,
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before they have raised that level, be-
cause without that they could not
have invested any money. It is not
merely by taking away the money
from a few people that you can raise
the prosperity of any country, Unless
all the people contribute to this ven-
ture of raising the economiec level of
the country, that level cannot be
raised, It cannot be raised by a few
people at all. Therefore, we have
got to see that the taxation net is
spread far and wide and that is what
is being done.

But we are trying to gee that the
burden falls more on those who can
pay more and falls less on those who
can afford to pay wvery little. T do
agree that those who are paying 3
little, can do without paying it, if we
can afford it. They can certainly
better their lives by not having to payv.
Yet, for their future generations and
for themselves, it is better that they
contribute to this venture, Otherwise,
they will not be in a fit state to enjoy
the fruit of it. Anybody who wants
to be happy must exert and
pay for it Otherwise, he will be
a slave and he will never be a happy
and free man. That is what every-
one in the country has got to do. Tt
is because of that also that while we
take help from all the friendly eoun-
tries in the world—we are very grate-
ful and thankful to them—we depend
more on our own Tesources, because
we want to be a nation of self-respect-
ing people, who rise on their own
labour, helped by friends, but not
supported all the while by them,
so that they become in their own
turn full adults, fit enough to
be happy themselves on their own
labour and also be able to help
other people in the world. 1In
recognition of the debt which they
owe to the people who help them,
they should help other similar people,
when they are able to do so. This is
the ideal that we are following. This
is the ideal that our Government and
the party to which I have the honour
to belong want to follow. This is
what we are doing all the while.
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It does not therefore, mean that
we make no mistakes, and that nobody
can make better efforts than us, The
only claim that I make on behalf of
the Government and the party to
which I have the honour to belong is
that we are trying to make the best
efforts according to our capacity, not
denying at any time that there may
be other people who can do so. There-
fore, we are also leaving the field open
to all of them, It is therefore that
we have maintained a democratic
Government in this country and the
elections are always there. There
again, my hon. friend here reminded
me of one solitary wvictory that his
party got in a parliamentary by-elec-
tion. But he forgot that out of the
8 elections for which results have
been out, 6 have been won by the
Congress and only two have gone to
other parties. Yet, he had the courage
to confront me with that solitary
victory. If this is the way you are
going to mislead the people, I do not
think the people are going to be mis-
Ted,

Shri Tyagi: They have already done
it in one constituency where they have
won.

Shri Morarji Desai: Sir, again I
should like to refer to the question of
the public and the private sector, or
nationalisation as it was termed. Some
of my hon, friends opposite might
want that everything should be
nationalised. That is not what this
kind of Government can do. This
Government is neither for nor against
anything, neither for nor against com-
munism itself.

An Hon. Member: We have not
asked them to be.

Shri Morarjl Desai: We do not want
anything which iz wrong. We want
everything that is good, and we want
to take it from wherever it comes. If
nationalisation of a particular thing is
in the interests of the country, we
certainly want it and we will do it
without any hesitation. We do believe
that we are attending to a task which
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is difficult beyond compare. It is not
an easy task to raise the economic
levels of this country, In the popula-
tion of 440 million people where only
four or five million people have an
income above three thousand rupees
and all the rest have below that, one
can imagine what that poverty means.
And yet we are making an attempt
to see that we become as happy as
any other country in the world within
as short a time as possible, consistent-
ly with the democratic ideals that we

. hold dear, and dear in spite of any

other values whatsoever, And if we
are going to do that, it does mean that
we will have to introduce several
measures which may be revolutionary.
We do not hesitate to do so. But
when we introduce a revolutionary
measure—about which my hon.
friends of the communist party always
are not tried of repeating “you must
be revolutionary and not reformative”
—and as soon as one brings a revolu-
tionary measure they are up in arms
against it and I want to excite the
people against it.

Take the Gold Control order. My
hon. friend Shri Prabhat Kar himself
admitted that it is a revolutionary
measure. But that again is a lip sym-
pathy given to me, as it is given to
the budget. Because, immediately
they are at their task of disrupting
tne people and putting them up against
Government by saying: no, this is
very harmful, what are you doing,
now change it, bring it to 18 carat. T
do not know what they mean by it
They also encourage people to name
gold after me or do something like
that. Well, I do not mind. And one
of my friends said that I have no
heart. Well, he is a unique person.
That is all that I can say. Either he
is a unique person or I am a unique

person,
Shri Daji: You are.

Shri B. N. Singh (Hazaribagh): Both
are unique.

Shri Morarji Desai: Well, in that
way all persons are unique.
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Shri Kapur Singh: Since reference
has been made to this I would like to
say that what I said was “you have a
heart of pure illicit gold.”

Shri Morarjl Desal: 1 was not refer-
ring to him. 1 was referring to the
gentleman who said that I have no
heart.

Sir, we do not belleve In 2 mono-
lithic State. We do not believe either
in a capitalist society or in a capitalist
government. We believe in a free
society, of free men, where everybody
will be free to develop his mind and
his body and to develop his capacity.
That can only be done when every-
body is free to take to things which
he can do, and therefore we are having
a mixed economy. But when we
believe in a free socity we do not
believe in a freedom which is com-
pletely unrestricted so that everybody
goes wrong, We do believe in con-
trolling the economic life of this coun-
try, even though we do not want to
run it ourselves. But we do want to
control it, and therefore we have got
all measures of control whereby we
see that nobody is able to exploit
somebody else. But this is also a posi-
tion which can be achieved not merely
by law. Exploitation will cease only
when the ordinary man gets know-
ledge enough, gets strength enough
and has enough fearlessness in him
that he will not submit to any exploi-
tation which anybody will want him
to submit to. That is what we are
trying to do by means of education,
that is what we are trying to do by
giving him the means of occupation,
by giving him other methods of bene-
fiting himself, and by giving him laws
which protect him in various ways
either in the labour field or in the
agricultural field. That is the history
of this Government for the last fifteen
years either at the Centre or in the
States. But when there are always
people—as there are bound to be in
a democracy and in a free society—
who think in all sorts of ways, and
when they put up impediments, and
then say that the progress is not uni-
form, smooth or simple, one would
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like to ask, whose fault is it. My
friends say that things are getting
very dear. And yet every time prices
go down, th.se very friends come up
and say, “Oh, prices are going down,
put them up”. The moment they are
put up, they say, “Now bring them
down”. And immediately they put up
labour to ask for more wages. And
immediately wages have to go up.
They go even to the length of excit-
ing government servants to strike.
And when the government servants
realise their mistake, in order to get
back their prestige, they say, “Now
pardon them, make them free, make
everything free, remove the punish-
ments"—in order that they may again
save their prestige.

This is a sort of latitude they get
only in a democratic society. That is
the strength of a democratic society.
That is the way a democratic govern-
ment and a democratic force castrates
evil forces. That is the strength of a
democratic society, and that is what
we do, and that is what we are going
to maintain. I have no doubt about
it. But we are not going to get caught
in any of the misrepresentations that
may be made or in any allegation that
may be made or any maligning that
may be resorted to.

Shri Daji: What about the budget?

Shri Morarji Desai: What else is this
but the budget? (Interruption). When
the things go home my hon. friends
remember something else.

Sir, I will now come to the question
of prices. I hope that relates to the
budget, if what I said so far did not
relate to the budget. It related to
nothing else but the budget.

Shri Daji: Sermons.

Shri Morarji Desai: No sermons. It
was only clatlfication of a policy.
Sermon is left only to my friends who
have a fanatical religion. I am no
fanatic. Therefore ] do not make any
sermons.
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sermons to you!

Mr. Speaker: Order, order.

Shri Morarji Desai: Take the ques-
tion of prices. It was argued here by
some hon. Members that there is a
spurt in prices by as much as’'15 to 20
per cent. This figure was quoted by
my hon. friend Shri Gopalan. I do
not know whence he has brought these
figures. 1 have seen at any rate from
the statistice available to us. I do not
know if he has his own statistics or if
he has a system of making statistics,
which I do not know. I think he also
takes the statistics which are available
to Government and which Government
supplies. If these statistics are taken
I say that the wholesale price index
was 126.1 in the pre-budget week. It
moved to 1268 on 23rd March, and it
has moved only to 127.9 by 6th April
1963. Where is this ten per cent or
fifteen per cent or 20 per cent?

Shri A. K. Gopalan: The price index
that is given and the actual prices
outside are different.

Shri Ranga (Chittoor):
it.

He knows

Shri Morarji Desai: Either these
indices are kept wrongly, or what is
correct is that in some places at some
given moments they do have a spurt.
But they do not remain all the while
in a spurt. When that happens it is

* better to bring it to the notice of the
Government at that particular
moment. What we have therefore

. done is that this year we have utilised
the Defence of India Rules for these
purposes and wherever anything like
that happens we do not hesitate to
take action.

Shri S, M. Banerjee:
sugar?

What about

Shri Morarji Desai: Sugar prices
did shoot up and that is what also
increased the prices In some cases.
But hon, Members must have seen
that my hon. colleague who is in
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charge of this made a statement here.
We are controlling it. We are taking
action, but these actions have got to
be taken also according to law, in the
proper manner. And that is how it is
being done. And you will see that
that the control also will be applied
properly. But here also we must con-
sider something. Sugar is a commo-
dity which we got in excess last year
and the year before last. But we were
in a difficult position. We had to sell
it and export it at half the price prac-
tically. Therefore, we had to see that
we did not manufacture much more.
But now we find that the prices have
gone up in the world three times. We
could not imagine it.

Shri S, M. Banerjee: Wrong policy.

Shri Morarji Desai: It is not wrong
policy, it is a wrong mind that is
tackling it on the other side and there-
fore it is happening. But it is being
seen now. We are trying to do that.
Nobody could have seen it, not even
he. If he was so wise he could have
told us (Interruption). Nobody said
it. On the contrary, they were say-
ing that it is remaining in stock.
Therefore, this is not the way. I have
examined the prices which are obtain-
ing in the market on which the taxes
have been levied, and I have no reason
to say that in any place they have
been increased more than the taxes
that have been levied. This year they
have been maintained, as far as I can
see, though it is possible and it is
true that in isolated places or at
isolated times some prices do go up.
But they immediately come down the
moment they are seen and steps are
taken. Therefore, this sort of zigzag
process is bound to remain. It cannot
be removed completely. But they
should not be taken up as focal points
that call for an agitation,. My hon.
friend has even promised me the wrath
of the population as soon as the Budget
is passed. Well, that is what he
wants. But he will see that the wrath
will turn against him and not against
me. That is what is going to happen.
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Shri A. K. Gopalan: That you are
going to see.

Shri Morarji Desai: You are going
to see. They are trying to whip up
an agitation and still they want me
to consider that they are very patrio-
tic. In the present context of this
country we want resources for the
defence, and he is going to raise up
an agitation against the taxation mea-
sures. Is that patriotism? That per-
haps helps China. If that is his
method, then he need not complain
about the attitude which the Govern-
ment takes......

Shri Prabhat Kar: If what you say
is not agreed to by the people, they
are not patriots?

Shri Morarji Desai: I am certainly
not saying that. (Interruption).

Mr, Speaker: Order, order.

Shri Prabhat Kar: How can he have
the monopoly of patriotism?

Shri Morarji Desai: Don't be losing
temper in this manner.

Shri Prabhat Kar: That is how you
are putting it.

Shri Morarji Desai: I am putting it
properly. If truth goes home, do not
get angry.

Shri Prabhat Kar: This is not the
truth.

Mr, Speaker: Order, order.

Shri Morarji Desai: It is only when
a blind man is called blind he gets
angry; if a man who has got eyes is
called blind he will call the other man
stupid.

Shri Tyagi: Blind does not, but one-
eyed does. (Interruption).

Shri Morarji Desai: It is because wa
want to see that prices do not shoot
up that we are trying to keep deficit
financing down. We have kept deflcit
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financing down in a large measure, as
much as we can in the circumstances
of this country, and we are not going
to relax in this matter at all. There-
fore, also, it becomes necessary to
have heavy taxation, If that is not
done, how is it to be done? It will
all be deficit financing and nothing
else. Hon. friends want that we
should go on spending more and more
towards industrial development, we
should go on spending more and more
towards defence and not even take
help from other countries but pay
them from our resources. That is
what he wants us to do, but he does
not also want that taxation should
take place so that he will have a
handle for agitation. I do not under-
stand this at all.

Shri A. K. Gopalan: Did I say there
should be no taxation? That is not
what I said. 1 did not say there should
not be taxation,

Shri Morarji Desai: Barring nation-
alisation, he suggested nothing else.
But it must be seen that prices have
increased elsewhere even more than
in this country. I do not think my
hon. friends have seen that. I have
just seen the figures of other coun-
tries. In the decade of 1950, retail
prices increased at an average of
annual compound rate of 2.1 per cent
in India. That is true. But in Pakis-
tan the increase was 2.9 per cent per
annum, in Sudan it was 4 per cent,
in Thailand it was 4.8 per cent—of
course there are some countries in
which there does not seem to be any
rise; that also is true but they are
smaller countries. In several deve-
loped countries the prices have
increased at a much faster rate. In
the United Kingdom it increased by
4 per cent per annum, in Japan by 4
per cent, in France by 5.7 per cent,
in Italy by 2.9 per cent and in the
United States it increased by 2.1 per
cent—the same as in our case. It ‘s
only in West Germany that the prices
increased oniy by 1.4 per cent. In the
Latin American countries, which are
again developing countries like us, the
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development has been rapid and the
price increases have been phenomenal.
In Drazil it is 21 per cent per annum,
and in Chilie it is 36 per cent per
annum. Therefore, it will be seen
that we are not so bad as our friends
want to paint us.

Let there be a sense of proportion
in this matter, that is all what I have
got to urge. I should certainly be
vory happy if the prices do not
increase at all. But let our hon.
friends help us in this process. When
the prices go down let them not bring
in all sorts of excuses to see that the
prices should be brought up. Even in
this debate several hon. friends, not
only on that side but on this side
ilso  said that agricultural prices
ihould be raised.

An Hon. Member: Unpatriotic,

Shri Morarji Desai: Everything is
wt unpatriotic, but it is only the
mnotive which makes it unpatriotic.
That motive lies there and not here.
That is why I must say that. There-
fore, it is only the motive which gives
the sin, nothing else.

Shri Daji: This is spiritualism.

Shri Morarji Desai: My hon, friend
do2s not understand what spiritua-
lism is. Why does he take the name
of it? Why does he want to dabble
in things which are not in his field?
That is all I can say to him.

Shri Daji: I want to learn from you.

Shri Morarji Desai: You cannot
learn. He is incapable of learning as
far as you are in that company.
(Interruption)_

Mr. Speaker: Order, order. We
should proceed with the debate now.

Shri Morarji Desai: Then it was,
M. Speaker, my hon. friend, Shri
Ranga who said that there are colossal
losses in the public sector and there-
fore they should be stopped or they
should not be extended.

Shri Ranga: What sort of logic have
you learnt? Where did you learn it?
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Shri Morarji Desai: I am not mak-
ing any logic. '

Shii Ranga: Where did I say that
they should be stopped? Either stick
te our text or stick to my speech.
It is no good talking through your
hat.

Mr. Speaker: Order, order.

Shri Morarji Desal: Please do not
get excited. I will correct myself if
1 am wrong. My hon. friend certainly
said that these public sectors are
losing money and they are no good.

Shri Ranga: Therefore, did 1 say
that they should be shut up? There
should be a sense of proportion in your
talking.

Shri Morarji Desal: I have a greater
sense of proportion than what my hon.
friends can ever have,

Shri Ranga: You can never have it

Shri Morarji Idesai: I do not get
excited as you get excited.

Mr. Speaker: Order, order.

Shri Ranga: Do not think you can
take liberties berause you are on the
other side. Yor cannot exercise your
right like this.

Shri Morarji Desai: I am going to
exercise my right.

Shri Ranga: You cannot exercise
your right and tnlk irrelevant things.
Did I say the phlic sector should be
shut up?

Shri Bhagwat Jha Azad (Bhagal-
pur): Sir, we heard him patiently, he

.Mmust also hear us patiently.

Shri Ranga: You must have some
sense of fairness. Did I say that the
public sector should be stopped?

Mr. Speaker: Order, order. He
should resume his seat now. The hon.
Minister said that if it is not said, he
will correct himself.
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Shri Ranga: Ile is not prepared to
correct himself, and others are there
to support him.

Shri Bhagwat Jha Azad: I have a
right to say that the hon. Minister
must be allowed to be heard. We
never interrupted him. (Interrup-
tion).

Mr. Speaker: Order, order. Hon,
Members should resume their seats.
When the Finance Minister is speak-
ing, others need not interfere.

Shri Morarji Desai: 1 have no
quarrel with the interruptions.

Mr. Speaker: 1 hope the Minister
would be heard without interruptions.
There is no cause for excitement.

Shri Ranga: I never said that public
sector should be shut up.

Mr. Speaker: Order, order. There
is no cause for excitement. If some-
thing is not correct, that can be point-
ed out with coolness.

Shri Ranga: After he has had his
say as he likes. He cannot go on
talking like this. He holds a responsi-
ble position.

Mr. Speaker: Order, order. He will
resume his seat.

Shri Morarji Desai: Sir, I am very
sorry that I should have caused this
excitement. There was no intention
of doing so. If I draw an inference
which is wrong, let my hon, friends
say that it is wrong. Why should
they get excited about it? He may
not like it because......

Bhri Ranga: Stick to your text.
Mr, Speaker: Order, order.

Shri Morarji Desai: I have no text.

Shri Ranga: If you have no text,
you better sit down.

Shri Morarji Desal: Sir, what is the
meaning of it, I do not understand. I
am not reading from a written text
as my hon. friend does.
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Shri Ranga: Give it to your deputy,
she will do it better.

Mr. Speaker: Order, order.

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwarl
Sinha): I have got some more sense
of proportion than my hon. friend
there.

Mr. Speaker: Order, order.

Shri Ranga: The Satyabhama has
come to the rescue.

Shri Morarji Desai: Then, my hon.
friend has succeeded in giving excite-
ment to the House. That is all I can
say. What I was saying was, if his
argument was that the public sector
factories are all incurring huge losses
and they are thoroughly incompetent,
which is his story, is that right or
not? Now I would like to ask him
whether I was right in saying that or
not. If I am right in saying that, what
follows from it? He said and argued
that there should be no expansion of
the public sector factories. Did he
also not say many other times that
the public sector industries is a wrong
thing and they should not be there?
He has said that often. He believes
in free enterprise. That is what his
party also believes in.

Shri Ranga: Does he want to make
a free gift of them?

Mr. Speaker: Order, order. Shall
we now proceed with the debate or
not?

Shri Bhagwat Jha Azad: You please
ask him to maintain order.

Mr. Speaker: I am asking every
hon. Member. I would request hon.
Members to be patient and listen to
the debate. The debate cannot go on
in this manner, if he gets excited
every moment.

Shri Daji: Sir, two patriots have
fallen out.
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Mr. Speaker: If the hon. Member
sits silently, he also can enjoy it all
right.

Shri Morarji Desai: I am very sorry.
my hon. friend, Shri Daji, says that
we two are patriots and he is not. If
he is not, I have no objection. If he
says he is not, I have to believe him.

Shri Daji: I am quoting his words.

Shri Morarji Desai: Whew have I
said that you are not a patriot? 1
asked: is that patriotism? That is
all what I said.

Shri Daji: What does it mean?

Mr. Speaker: Order, order.

Shri Morarji Desai: I did not say
what you have said. I could not have
said it. It is no use getting excited
like that.

Shri Suorendranath Dwivedy: How
can he say that when the paper
Patriot is there?

Shri Morarji Desai: If my hon
friend agrees with me, 1 shuuld be
very happy. He agrees that the public
sector undertakings which are there
should remain there. If that is what
he says, I have no objection. 1 have
no quarrel with that

Shri Ranga: Help them to show
some profits.

Shri Morarji Desai: Well, I am only
helping you to understand them
better. That is what I want to do.

Shri Ranga: I do not want your
help.

Mr. Speaker: Order, order. Should
the running commentary go on?

Shri Ranga: Sir, my hon. friend said
only three years ago that he did not
know the ABCD of economics and yet
he was brought here as Finance Minis-
ter........ (Interruptions).
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Mr, Speaker: Order, order. That is
a different matter. Professor Ranga
would realise that it is not my job.
There ought to be some limit to the
interruptions now.

Shri Ranga: But, Sir, this is not the
way of behaving in the House by a
Minister. Is this the way the ques-
tions are to be discussed by the
Finance Minister? And this is not the
first time this has happened. This
kind of levity should not be there.

Mr. Speaker: It is not my business
to appoint Ministers or throw them
out. That is the business of the
House.

Shri Ranga: He should be thrown
out.

Mr, Speaker; But not in this manner.
If the House wants it, there is a pro-
cedure for it.

Shri Morarji Desai: I am very sorry.
I do not understand this. When I say
I will help him, I do not understand
what crime I have committed,

Shri Ranga: You are not capable of
helping me. What a pundit!

Shri Morarji Desai: I am only help-
ing him by giving facts, but he is
preventing me from giving facts.

Shri Ranga: Don't be presumptuous.

Shri Morarji Desal: I am pot pre-
sumptuous.

Shri Ranga: What else are you?

Shri Morarji Desal: I am only try-
ing to do my duty. He equates all the
public sector factories alike, He does
not try to see that there are different
factors in the public sector factories.
He takes the a—ount invested in the
public sector undertakings and the
tota] profits made by them and th
he says “this is how the public sector
factories have fared; therefore, they
have all gone wrong”, Is that the
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[Shri Mora~ji Desai]

correct way of looking at it econo-
mically? He is a professor; I am not;
I agree. 1 have no knowledge of
economics which he proposes. I have
no shame to admit it. Let him have
more knowledge about it; I have no
quarrel with that. But I know more
facts than he knows, because they are
with me, and they are not with him.
Therefore, I am trying to give him
facts, and I hope he will allow me to
give him facts, I hope he will take
those facts. Now he does not take
the factories or undertakings which
are already in full production sepa-
rately and those factories which are
not in full production separately, He
mixes up the two and then he makes
up the story that all this investment
is wrong.

If you take the factories which are
already functioning properly, you
will find that they are all making good
profits. But if you take steel, where
there three factories and those three
factories have the largest amount of
investment, about Rs. 600 crores to
700 crores, they have suffered a loss of
Rs, 19 crores in 1961-62, Well, that
any factory will have to suffer, Even
the Tatas had to be protected from
1924 to 1947, and they did not declare
any dividend for the first 12 to 15
years of their career, That is the
position of the private sector factor-
1es.

Shri Tyagi: Swatantra,

Shri Morarji Desai; It will happen
in the case of any factory. Yet, my
hon, friend says that these steel faec-
tories do not earn anything now and,
therefore, they are all wrong, Let
them produce fully, let them work for
some time, Then, all the losses will
be wiped out and there will be good
profits, which will be gseen by my hon.
friend.

Here I would give him the example
of the railways. Why did he not
‘mention that? They have the largest
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amount of investment, And the rail-
ways are not only giving us 4 1j2 per
cent, but they are also having a lot
of depreciation and development re-
bate, which they are again employing
for expanding their activities, And
this is how the railways are prosper-
ing in this country while the railways
in England incur a huge loss of more
than £ 150 million in one year. Rail-
ways all over the world, in many
countries, are making losses today
whereas our railways are earning. Or,
take Ajr India International, which is
also a State undertaking. It is earning
money today and paying good divid-
end. Ip the same way, even the IAC
is making profit, even if it is small,
when there are other air companies
which are not doing well, even pri-
vate companies. Therefore, to say
that the public sector factories are
not making good profits is not a cor-
rect story at all. The State Trading
Corporation, about which my hon,
friend has a lot to say, hag made a
profit of 22 per cent. So, there is no
use saying that the public sector fac-
torieg are not earning money, Hindu-
stan Machine Tools has made a pro-
fit of 17 per cent and it has doubled
its factory. It is now putting up a
third factory. Therefore, to say that
the public sector factories are going
wrong is, I think, to make a perverse
statement. It is not a correct state-
ment at all, because it is torn out of
context, and that is why I wanted
my hon, friend to take these facis
and then to criticise, If he takes thesa
facts and then criticises, I have
no objection, He may have different
interpretations, but I have no quarrel
about it. He said many things while
he was speaking and has hurled epi-
thets after epithets on me, I did not
get up and shout at him. Now he
shouts at me, That is his tempera-
ment, Let him do s0, 1 cannot help
it. But that is not going to help
him, He can throw me out, if he
has the capacity to do so, but he has
not that capacity. Therefore, what is
the use of shouting? He has got to
suffer me, I did not even say that
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I have to suffer him. I respect him.
Not that I do not respeet him I differ
from him. But that does not mean
that I do not respect him, I respect
him, even though he has scorn for me,
he hag comtempt for me and all that.
I do not mind that, because abuse
does not hurt me, That hurts only
the person who hurlg it.

Shri Ranga: That is Bhagvat Gita.

Shri Morarji Desai: Then, again, I
do not know who said this, somebody
said that we should have a phased
programme of taxation,

Shri Ranga: T said that.

Shri Morarji Desai: I did not re-
member who referred to tha;
that is why I said “somebody”., But
1 have noted down the point. Let
us understand the philosophy of this
phased programme of taxation., My
hon, friend wants that the Chinese
should be thrown out as quickly as
possible. He wants that our fron-
tiers should be guarded with greater
strength than we have today. He,
therefore, says that our defence ex-
penditure is all right., He also grants
that development should be there. He
wantg all that, Therefore, the resour-
ces are also wanted. But, then, he
says: let there be a phased programme
of taxation, What does it mean?
Some tax this year, some tax next
year and some tax after that. That
is how I understand the phased pro-
gramme of taxation, Can the expen-
diture be phased like that? Can the
armed forces get phased salaries? Can
they be paid half salary this year
and half salary in the next year and
some people will not be paid after-
wards? Will I also do the same thing,
so far as ordnance factories are con-
cerned? Will I buy raw materials
like that? How am I going to have
this phased tax programme? 1 do
not understand that, My hon. friend
has a wonderful capacity for economic
theory;-1 do not envy him, I do not
want to possess all that wonderful
knowledge of economic theory, But
I must say, I do not at all understand
this economic theory,
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15 hrs.

Then, he said that we ought not
to pgo fast with our stee] manufac-
ture. He asked, “Why do you want
to do so?” Does he realise, Sir, that
even today when we are producing
four million tons of steel we have still
got to fmport one million ton of steel
which costs us Rs. 100 crores and that
if we had not produced four million
tons of steel we would have had to
import twice or three times that much
and would have had to pay Rs, 300
crores? We would not have got the
money and there would have been no
development. Therefore we have got
to see that we go on advancing our
production from time to time and go
on investing money, That is what
we are trying to do. But my hon.
friend is in a hurry to throw us out.
I have no objection to either his or
his leader or party attempting to do
so. It is their right to do so. But
why do they get angry with me? Let
them, at any rate, have their philo-
sophy and propound it too. But why
do they get angry at my propounding
my philosophy? I do not know; I do
not undstand it... . (Interruption). I
did not interrupt him for thalf a
minute,

Shri Ranga: Ask Serajuddin. That
is why the country is impatient with
you,

Shri Morarji Desai: The country is
not impatient with me but with my
hon, friend which he does not know.
He ig very impatient and I am very
sorry. We have been wvery good
friends for many years. I do not know
why he does not want me to recog-
nise him as my friend, Even if we
are in different camps—that does not
matter—why should our friendship at
all disappear? We have been very
good friends for many years.

Shri Ranga: Is it not mutual?
Should it not be shown in our beha-
viour?

Shri Morarji Desai: I am showing
it in my behaviour,
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Shri Ranga; Where? How?

Shri Morarji Desai: I am not in any
way behaving badly.

Mr, Speaker: I am sorry, I have
to come between two friends.

Shri Morarji Desal: I am only say-
ing that we should have these discus-
siong in a proper and friendly manner
and we should hear each other; other-
wise, we will not go ahead, That is
why [ am trying to explain; other-
wise, he would have said that I tock no
notice of what he said. When I take
notice and begin to reply, I do not
know what epithets will be applied to
me. I do not want to go further, 1
only hope that my hon. friend will
have more patience next time with
himself,

Mr. Speaker: The question is:

Shri Surendranath Dwivedy: May I
ask a question? Shri Harvani lwice
demanded of the hon, Finance Miris-
ter to lay on the Table of the Ilouse
a copy of the letter which he had
written to the hon, Finance Minisicr
to drop the case against Serajuddin
and Company. May I know whether he
is laying a copy of it on the Table of
the House or has he sought yeur per-
mission to lay it on the Table of the
House? What is the position?

An Hon. Member: He is not laying
it,

Shri Morarji Desai: I had said that
I will produce it if he wants it.
I have gent a copy to the hon. Speaker.

Shri Surendranath Dwivedy; He
wanted it. Twice he made that de-
mand,

Mr. Speaker: There was a demand
made on the other side by Shri Daji
and I had asked him to write to me;
but he did not. Then, Shri Harvani
said that this should be placed on
the Table of the House and I asked
him also that he should write to me;
but he did not,
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Shri H N. Mukerjee (Calcutta Cen-
tral): When the demand is there, ver-
bal or written, and when by the per-
son concerned or otherwise this de-
mand is repeated, over and over again,
what is the objection to have i* laid
on the Table of the House?

Mr, Speaker: There is some ob-
jection under the rules, If somebody
or the Minister wants my permis-
sion, I have to consider whether I
should give it or not. If something
had been quoted out of that, a demand
could have been made then and there,
because a part of it has been quoted,
that the whole of it might be laid on
the Table of the House and then it
was my duty to see that it was placed
on the Table of the House,

An Hon, Member: It wag referred
to.

Mr. Speaker: The 'hon. Finance
Minister did not quote from it, He
only mentioned the fact that a Jetter
had been  written to him by Shri
Harvani and that he had replied to
that.

Shri H. N, Mukerjee: If the gist
is  referred to by a Member or a
Minister, does it not amount to be
as good as a gquetation? In that
case it could possibly be....

Mr. Speaker: It does not amount
to a quotation, Anyhow, Shri Dwiv-
edy hag written to me and I am exa-
mining it even now, But so far as
my reaction was concerned, I have
sajd that twe hon. Members wanted
it and I had asked them to write to
me but none of them has done it.

Shri Ranga: Is it necessary for a
particular hon. Member to write to
you? Is it not open to any hon, Mem-
ber of the House to write to you?

Mr. Speaker: That I Thave said,
Professor Ranga would realise that if
the hon. Minister had quoted from it,
certainly any hon, Member of the
House could have asked that the whole



10921 Finance Bill
of it might be placed on the Table
of the House.

Shri Tyagi: It is a case of privilege
of Members. If an hon, Minister ac-
cuses an hon, Member of having done
something wrong, even if he does not
quote from the letter, and says that
there is a letter and if the hon. Mem-
ber demands it to be laid on the
Table of the House, how can a Minis-
ter refuse? There are allegations aga-
inst him., He has made wild allega-
tions against him,

Shri Morarji Desal: Sir, I will
place it on the Table of the House.
Why unnecessarily carry on a discus-
sion like that? [Placed in Library.
see No. LT-1179/63].

Dr. B, N. Sngh: This may be cir-
culated,

Shri 5 M. Banerjee:
be circulated to us,

Sir, it may

Shri Morarji Desai:
copies with me.

I have got 21

Dr, B, N. Singh;
copies or more.

Make some 200

Mr. Speaker: It is not usual to
have so many copies for each hon
Member. They can see it; it will lbe
placed here,

Shri Radhelal Vyas (Ujjain): It
may be placed on the pnotice board.

Mr, Speaker: Yes, it may be plac-
ed on the notice board and five copies
may be placed in the Library. That
will be enoguh.

Now, the question is:

““That the Bill to give effect to
the financial proposals of the Cen-
tral Government for the Financial
year 1963-64, be taken into consi-
deration.”

Those in favour may kindly say,
Ay i

Some Hon, Members: Aye
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Mr. Speaker: Those against may

kindly say ‘No'.
Some HOn. Members: No.

Mr, Speaker: I think, the ‘Ayes’
have it.

Some Hon, Members: The Noes'
have it

Mr. Speaker: The ‘Ayes’ have it

The motion is....(Interruption).

Shri Ranga: No, Sir. What is it?
We are opposing the Bill

Shri Tyagi: This is not the conven-
tion,

Shri Ranga: What is the conven-
tion.

Mr, Speaker: If he wants a division,
I have no objection. Why carcry on
this controversy? Does he want a
division at this moment?

Shri Ranga: Yes, Sir.

Shri S. M. Banerjee: At this hour?

Mr,_Speaker: It is for him to see.

Shri Ranga: I can oppose it at
any stage.

Mr. Speaker: At the consideration
stage?

Shri Ranga: Yes, Sir.

Mr. Speaker; If he wants i, 1
have no objection,

Shri Tyagi: It has not been the

practice so far.

Mr, Speaker: If he insists on it,
what can I do? Let the lobbiez be
cleared. We have passed all the de-
mands and now the hon. Member
says that it should not be considered
at all.

Shri Morarka (Jhunjhunu):
have a division.

Shri Tyagi: He has agreed, Sir,
that there should be pno division.

Mr, Speaker: Order, order, now.
Every hon. Member to be in his own
seat. The question is:

“That the Bill to give effect to
the financial proposals of the Cen-

Let us
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[Mr, Speaker]

tral Government for the finan-
ejal year 1963-64, be taken into

consideration.”

The Lok Sabha divided.
Mr, Speaker: Any mistakes?

Shri Kapur Singh:
this line is not working.

No'.

Shri R. N. Reddi (Nawlgonda): I

am abstaining,
Division No. 6]
Achuthan, Shri
Akkamma Devi, Shrimati
Alva, Shri A.S.
Aney, Dr. M.S.
Arunachalam, Shn
Azad, Shri Bhagwat Jha
Balmiki, Shri
Basappa, Shri
Baswant, Shri
Bhagat, Shri B,R.
Bhanja Deo, ShriL.M.
Bhargava, Shri M.B.
Bhattacharyys, Shri C.K.
Borooah, Shri P.C.
Brajeshwar Prasad, Shri
Chandrasekhar, Shri
Chaudhuri, Shri D.S.

Cheudhuri, Shri Tridib Kumar

Daljit Singh, Shri

Das, Dr. M.M.

Das, ShriSudhansu
Deo Bhanj, Shri P.C.
Desai Shri Morarji
Dhuleshwar Meena, Shri
Dighe, Shri

Dubey, ShriR. G.
Gaitonde, Dr.

Gandhi, Shri V.B.
Hansda, Shri Subadh
Hanumanthaiya, Shri
Himatingka, Shri

Joshi, Shri A. C.

Joshi, Shrimati Subhadra
Tyotishi, Shri J. P.
Kappen, Shri
Karuthiruman, Shri
Kedaria, ShriC. M.
Keishing Shri  Rishing

Buta Singh, Shri
Gayatzi, Devi, Shrimati
Kapur Singh, Shri
Kohor, Shri
Krishnapal Singh, Shri
Mahananda, Shri

The whole ol
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Mr. Speaker: No, complaint,

for ‘Noes'.

Shrimati Gayatri Devi
‘No'.

Mr. Speaker: Three for ‘Noes’

Shri Tridib Kumar Chaudhuri (Ber-
hampore) ‘Aye’.

I am a Shri Koya (Kozhikode): ‘Aye’.

Shri Thimmaiah, Shri Achuthan and
Shri V. B. Gandhi rose.

Mr, Speaker:

AYES
Khanna, Shri Mehr Chand
Kotoki, Shri Liladhar
Koya, Shri
Krishna, Shri M.R.
Kureel, ShriB. N.

Lakshmikanthamma, Shrimati

Lalit Sen, Shri
Mahtab, Shri
Manaen, Shri
Mandal, Dr. P.

Mandal, Shri Yamuna Prasad

Maniyangadan, Shri
Mengi, Shri Gopal Datt
Menon, ShriP. G.
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Morarka, Shri

More, Shri 5. 5.
Mukane, Shri
Muthiah, Shri

Maik, Shri D. J.

Oza, Shri

Pandey, Shri Vishwa Nath
Pant, Shri K. C.
Paramasivan, Shri
Patel, Shri P, R.

Patcl, Shri Rajeshwar
FPatil, Shri D. S.
Patil, Shri S. B.

Pillai, Shri Nataraja
Prabhakar, Shri Navai
Raghunath Singh, Shri
Raju, Dr. D. 5.

Rane, Shri

NOES
Rajaram, Shri
Ram Singh, Shri
Ranga, Shri
Reddy, Shri Narasimha
sezhiyan, Shri

ghtshank Manjeri, Shrimati

Five for ‘Ayes’.

[15.12 Ars.

Rao, Shri Krishnamoorthy
Ray, Shrimati Renuka
Reddiar, Shri

Roy, Shri Bishwanath
Sadhu Ram, Shri

Saha, Dr. S. K.

Sahu, Shri Rameshwar
Samanta, Shri 5. C.

Saraf, Shri Sham Lal
Satyabhama Devi, Shrimati
Sen, ShriP. G.

Sharme, Shri K. C.
Shinde, Shri

Siddiah, Shri

Sidheshwar Prasad, Shri
Sinha, Sh | B. P

Sinha, Shrimati Tarkeshwar
Sinhasan Singh, Shri
Sonavane, Shri
Subbaraman, Shri C,
Subramanyam, Shri T,
Surya Prasad, Shri

Swamy, Shri M. P.
Thimmaiah, Shri

Tiwary, Shri K. N.

Tyagi, Shri

Upadhyaya, Shri Shiva Dutt
Varma, Shri Ravindra
‘Veerabaswappa, Shri
Venkatssubbaioh, Shri P.
Vidyalankar, Shri A. N.
Vyes, Shri Radheial
Wadiwa, Shri

Yadab, Shri N. P.
Yadava, Shri B. P. s

Singha, Shri Y.MN.
Solanki, Shri

Soy, Shri HC.
Utiya, Shri

Vijaya Raje, Shrimati
Yashpal Singh, Shri

«* One name could not be recorded.

(Jaipur):
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Mr, Speaker: The result of Division
is: “‘Ayes’ 108; ‘Noes’ 19; the ‘Ayes’
have it.

The motion was gdopted.

Mr. Speaker: We now take up the
Bill clause by clause Clause 2.

Clause 2— (Income-taxr and super-tar)

The Deputy Minister in the Minis-
try of Finance (Shrimatji Tarkesh-
wari Sinha): Sir, I beg to move:

Page 3, line 23—

for “deduction of tax with which
he is chargeable” substitute—*de-
duction from the amount of tax
with which he is chargeable”, (2)

This amendment relates to sub-
clause (ii) of clause 2(5) of the Fin-
ance Bill ag you have pointed out,
under which the manufacturers of
certain specified commodities....

Mr. Speaker: She i moving all the
four, 2, 3, 4 and 57

Shrimati Tarkeshwari Sinha; And 6
also.

Mr. Speaker: Amendment No. 6 is
to clause 3. Only four.

Shrimati Tarkeshwari Sinha: I was
saying that under this, the manufact-
urers of certain specified commoditi-
es to export them directly are entitled
to a rebate of income-tax and super-
tax of 2 per cent on such exports or
sales. The rebate is referred to as a
deduction from the amount of income-
tax or super-tax with which the
assessee is chargeable. The proposed
amendment is really purely of a draft-
ing nature.

Do I move all the four together?

Mr, Speaker: Yes.

Shrimati Tarkeshwari Sinha: There
is another amendment. I move:

Page 3, line 26—

for “received by him on” subs-
titute “in respect of". (3).
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This ig another amendment relating
to the same sub-clause. TUnder this
clause, as it is worded now, manu-
facturers producing certain specified
commodities and  exposting them
directly are entitled to g tax rebate of
an amount equal to 2 per cent of the
sale proceeds received by them from
such export or sales. However, an
assessee may also sell his goods on
credit. This amendment seeks to
safeguard such assessees who would
sell their goodg on credit and provide
relief in such cases.

There js a third amendment. I
move;

Page 3, line 32—
omit “during the previous
yvear” (4).

This amendment also is of a conse-
quential nature. This relateg to the
same sub-clause of the Finance Bill
and under this provision, manuface
turers of certain specified commodi=
tieg who sel] those articleg to any other
person for export, gre entitled to a
tax rebate of an amount egual to 2
per cent of the sale proceeds received
by them from the exporters. Under
this sub-clause as it is worded now, a
manufacturer will be entitled fo the
tax rebate only if the person purchas-
ing his goods exports them during the
previous year. There may however
be some time lag between the sale of
the goods to the exporter and the ex-
port by the latter. As it is not the in-
tention to deny the tax rebate to the
manufacturers themselves in such zir-
cumstances, the words ‘during the
previous year’ are being omitted here
through this amendment. The effect of
this will be that g manufacturer will
be entitled to a tax rebate if he is
able to produce evidence by the time
of the completion of his assessment
that the goods sold by him to the other
party have actually been exported.

Then, there is another amendment
to the same sub-clause. I move:
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[Shrimati Tarkeshwari Sinha]
Page 3, line 39—

for “proceeds received in res-
pect of such articleg by the manu-
facturer”  substitute ‘“proceeds
receivable by him in respect of
such articles”.

'This is another amendment relating
to the same gub-clause which is under
reference, of the Finance Bill, under
which manufacturers oproducing cer-
tain specified commodities and selling
them to anpther person for export
are entitled to a rebate of an amount
equal to 2 per cent of the sale pro-
ceeds received by them from the ex-
porter. Under the provision as it is
worded now, the manufacturer may
not be entitled to the tax rebate of he
sells his goods on credit basis is not
able to realise the sale proceedg dur-
ing the year in which the sale was
effected. The effect of the proposed
amendment will be that such g manu-
facturer wil] be entitled to obtain the
tax rebate given in this clause.

Then, on page 5 for clause 3, I
would like to substitute....

Mr. Speaker: Clause 3, I am not
taking. Clause 2 and the amend-
ments are before the House.

The question is:
Page 3, line 23—

for “deduction of tax with
which he is chargeable” substi-
tute “deduction from the amount

of tax with which he is charge-
able”. (2)

Page 3, line 26—

for “received by him on"” subs-
titute “in respect of’. (3)
Page 3, line 32,—
omit “during the
year”. (4)

Page 3, line 39—

previous

for "proceeds received in res-
pect of such articles by the manu-
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facturer” substitute “proceeds re-
ceivable by him in respect of such
articles”. (5)

The motion was adopted.
Mr, Speaker: The question is:

“That clause 2, as amended,
stand part of the Bill"”

The motion was gdopted.

Clause 2, as amended, was added tp
the Bill.

Clanse 3- (Additional surcharge not
to be taken into account for purposes
of deduction, etc.)

Shrimati Tarkeshwari Sinha: 1In
this clause, I want to move an amend-
ment. 1 move:

Page 5, for clause 3, substitute

“3. Notwithstanding  anything
contained ip the provisions of
Chapter VII or Chapter VIII-A or
section 110 of the Income-tax Act
or sub-section (5) of section 2 of
this Act, in calculating any relief,
rebate or deduction in respect of
income-tax payable gn the total
income of an assessee which in-
cludes any income on which no
income-tax is payable or in res-
pect of which a deduction of in-
come-tax is admissible under any
of the aforesaid provisions, no
account shall be taken of the addi-
tional surcharge.”. (6)

May I explain this provision? It is
this. Under the Income-tax Act, cer-
tain itemg qualify for rebate of re-
lief. Chapter VII provides for relief
on items like dividend from new in-
dustrial undertakingg and Chapter
VIII-A with regard to provident fund
contributions, etc.

Similarly, sub-clause 5 of clause 2
of the Finance Bill under considera-
tion deals with relief on account of
exports. The intention here is that



10929 Finance Bill
notwithstanding the fact that these
itemg qualify for rebate or relief from
income-tax they will not be eligible
for relief from the additional sur-
charge. The amendment seeks to
make this position clear.

As a result of this amendment,
while the relief specifically provided
for in the above-mentioned provisions
will not be available for additional
surcharge, the relief provided wunder
other chapters of the Income-tax Act
like Chapter VIII-B which deals with
arrears of salarieg received in a lump
sum and chapter IX which deals with
double income-tax relief will be
available also for additional sur-
charge.

Mr. Speaker: I shall now put
amendment No. 6 moved by Govern-
ment to the vote of the House.

The question is:

Page 5, for clause 3, substitute

“3. Notwithstanding  anything
contained in the provisions of
Chapter VII or Chapter VIII-A or
section 110 of the Income-tax Act
or sub-section (5) of section 2 of
this Act, in calculating any relief,
rebate or deduction in respect cof
income-tax payable on the total
income of an assessee which in-
cludes any income on which no
income-tax is payable or in res-

. pect of which a deduction of in-

. come-tax is admissible under any

D of the aforesaid provisions, no
.account shall be taken of the addi-
tional surcharge.”. (6)

The motion was adopted.

Mr. Speaker: The question is:

“That clause 3, as amended,
stand part of the Bill"

The motion was adopted.
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Clause 3, as amended, was added
to the Bill.

Clauses 4 and 5 were added
to the Bill.

Clause 6— (Amendment of section
40)

Shrimati Tarkeshwari Sinha: 1 beg

to move:

Page 5, for lines 27 to 32, substi-
tute:

‘6. In section 40 of the Income-tax
Act, in clause (¢),—

(1) before the Explanation, the fol-
lowing sub-clause shall be inserted,
namely: —

“(iii) any expenditure which
results directly or indirectly in the
provision of any remuneration or
benefit or amenity to an employee
who is a citizen of India, to the
extent such expenditure exceeds
the amount calculated at the rate
of five thousand rupees per month
for any period of his employment
after the 28th day of February,
1963.". (T)

This provision was amply explained
by the Finance Minister while moving
the Finance Bill for consideration and
also earlier when he was replying to
the debate on the Demands of the
Finance Ministry.

This amendment relates to clause 6
of the Finance Bill under which ex-
penditure incurred by companies on
the remuneration and perquisites of
the individual employeeg in excess of
Rs. 5000 per month will not be allow-
ed as a deduction in computing their
assessable income. By the proposed
amendment, this provision will be
applicable only as the House knows,
to the remuneration in excess of
Rs. 5000 per month paid to employees
with Indian citizenship. The remune-
ration in excess of Rs. 5000 paid by
companies tp employees of foreign
citizenship will thus be excluded from
the purview of this provision. The
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[Shrimati Tarkeshwari Sinha]

object of this amendment, as the
House knows, is to ensure that com-
panies in India may continue to avail
of the services of foreign technicians
and experts.

I have got another gmendment also
to this clause, namely amendment
No. 8.

I beg to move:
Page 5, after line 39, insert—

(2) In the Explanation after
the words, brackets a nd figure
“referred to in sub-clause (i)”,
the words, brackets and figures
“or in sub-clause (iii)’ shall be
inserted.’. (8)

Clause 6 of the Finance Bill amends
section 40(c) of the Income-tax Act,
to provide that the expenditure in-
curred by companies on  the
remuneration and perquisites of
their individua] employees in excess
of Rs. 5000 per month will not be
allowed in assessing their total in-
come. This amendment has been
effected by inserting a new clause
which I mentioned earlier, in section
40 (c¢) of the Income-tax Act. There
is an Explanation to section 40 (cy of
the Income-tax Act which provides
that excessive payments of remunera-
tion by companies can be disallowed
in the assessments even though such
payments are assessed to tax in the
hand of the recipients. The proposed
amendment inserts in this Explana-
tion a reference to the new sub-clause
which relates to the provision men-
tioned above regarding disallpwance
of salaries in excess of Rs. 5000 p.m.
This is thus a purely consequential
amendment.

Mr. Speaker: Amendments Nos. 7
and 8 and clause 6 are before the
House now for discussion.

Shri Morarka I only want to seek
a clarification about amendment No. 7
which the hon. Deputy Minister has
moved with such rare ability.

Yesterday, I made a point, and I
wanted to know whether this provi-
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sion could also cover the cases where
one individual may receive Rs. 5000
per month from one company but he
may also receive Rs. 5000 per month
from gther companies. That is, he
may receive from a single company
not exceeding Rs. 5000 per month, but
if he receives g like amount from
more than one company, say, from
two or three or four companies, his
total remuneration would be more
than Rs. 5000, and it may be Rs. 10,000
or Rs. 15,000 or Rs. 20,000 per month.
I know that so far ag the remunera-
tion in the hands of the individuals is
concerned, it would be taxable, but
the very purpose of bringing in this
amendment was to restrict the corpo-
rate entities from paying more than
Rs. 5000 any one individual. You
know, Sir, that there dre companies
under the same management, and
it would be quite easy to bypass this
provision by dividing the salaries of
one individual between different com-
panies; instead of paying Rs. 10,000
or Rs. 15,000 from one company, he
can easily be paid Rs. 5000 from each
of three or four or five companies, a5
the case may be.

So, I want to know whether it has
been the intention of Government to
allow this Toophole or whether they
want that in np case should the in-
come of a person from any corporate
entity or from several entities toge-
ther be more than Rs. 5000. T hope the
Deputy Finance Minister will clarify
this point.

Shri Himatsingka (Godda): As re-
gards the point that hag been raised
by Shri Morarka, even if that ig in-
tended by Government, I would sub-
mit that this is not the proper place
for it. If Government want that diff-
erent companies should not pay to the
same person any amounts in excess
of Rs. 5000, or the total paid to any
one individual should not exceed
Rs. 5000 per month, then that should
be taken care of in the Companies
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Act, and not under the Finance Bill,
because the Finance Bill only provi-
des the amount that will be allowed
ag expense in the case of a particular
assessee. A number of assessees can-
not be clubbed together in this Bill,
and that is not the purpose of this
Bill. If that is intended, that should
be provided for in the proper place
in the Companies Act and not in this
Bill.

Therefore, I think that the sugges-
tion that has been made by Shri
Morarka is, firstly, not ° necessary.
There may be certain persons who
may not be gvailable at Rs. 5000 a
month, and they may have to be paid
more. Even if they be available, the
proper place to provide for it will be
in the Companies Act. That is my
second point. The Company Law
Administration should take care of it
and not the Income-tax  authorities.
That is my suggestion.

Shri Krishnapal Singh: I move that
this clause be deleted for the reason
that....

Mr. Speaker: That is a negative
vote. There is no motion or mno
amendment that he can move in that
manner.

An Hon. Member: Even then, it is
an amendment.

Shri Morarji Desai: That cannot be
an amendment.

Mr, Speaker: It is not an amend-
ment. He can give a negative vote. I
shall allow the hon. Member to speak
on the clause, if he wants.

Shri Bade (Khargone): Is it not a
fact that sometimes we give notices
of amendments seeking to omit cer-
tain lines? So, this is also an amend-
ment.

Mr. Speaker: He can give g nega-
tive vote saying that this clause
should not be adopted. He may oppose
the clause, if he likes, and speak on
the clause opposing it.

361 (ai) LSD—S5.
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Shri Krishnapal Singh: Yes, I shall
oppose the clause. The reason for
my doing so is that it may be very in-
jurious to business if this clause re-
maing on the statute-book. 1 think
that to compel business to pay a cer-
tain salary to their staff would be
absolutely against business principles,
because we know that in Indig it will
be very difficult to get suitable tech-
nica] staff, and unlesg they are given
or offered attractive salaries, the good
people probably will go to foreign
countries. There are already quite a
number of scientists and technical
people serving in countrieg like Eng-
land, America and other places. 1
think that there wag a lot of hue and
cry over the case of one scientist who
committed suicide some time back
because he was not given sufficient
salary. This is a matter of principle
in which I do not think Government
should insist in compelling companies
to limit the salary of their staff.

Besides, this will also diseriminate
between staff recruited from foreign
countries and those recruited from
our own country. I think it will be
better if companies are left with the
freedom to employ their staff on any
salary they like.

Shrimati Tarkeshwari Sinha: There
is no question of diserimination
against Indians. The very purpose of
this amendment is to provide such
facilities as are good for the natiomal
interest for the progress of industrial
development in thig country. As the
Finance Minister has categorically
said earlier in his seech, care will be
taken by the Commerce and Industry
Ministry to see that proper scrutiny
is done of those foreign expert; who
are brought here for getting their
advice on any prpblems connected
with industrial development. He said
that no unnecessary or useless per-
song would be invited to come here
for giving advice. Tt js in the nation-
al interest that this has been done. I
do not kmow why the hon. Member
has come forward to oppose this very
very innocent provision. It does not
really discriminate against anybody.
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[Shrimati Tarkeshwari Sinha]

Shri Morarka raisedq a point men-
tion of which wag also made earlier.
I think technically what Shri Himat-
singka said about the scope of that
point within this Bill is quite cor-
rect This Bil] cannot take care of
any person getting a salary of a few
thousands here and there adding up to
Rs. 5000 or more. It cannot really
take cognisance of that, because it is
for the company law authoritics to
have an amendment brought forward
to the Companies Act. T do not
know how they will be able to do
that. I think that also is questionable.

But in this it is not possible to com-
pute the salaried income of an indivi-
dual on the basis of a few thousand
rupees here and there as, Shri
Morarka pointed out, and to base it
on the criteria of Rs. 5,000. I may in-
form the hon. Member that it was
considered in great detail and with
thoroughness. But it wag found that
legally it is not possible t; compute
the salaried income on that basis for
this purpose.

Mr. Speaker: The question is:

“Page 5, for lines 27 to 32, sub-
stitute—

‘6. In section 40 of the Income-
tax Act, in clause (c),—(1) be-
fore the Explanation, the follow-
ing sub-clause shall be inserted,
namely:—

“(iii) any expenditure which
results directly or indirectly in
the provision of any remuneration
or beneflt or amenity to an em-
ployee who is a citizen of India,
to the extent such expenditure
exceeds the amount calculated at
the rate of five thousand rupees
per month for any period of his
employment after the 28th day of
February, 1963"" (T)

“Page 5, after line 39, insert—

“(2) In the Explanation after
the words, brackets and figure
“referred to in sub-clause (i),
the words, brackets and figures'
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“or in sub-clause (iii)"” shall be
inserted..” (8)

The motion was adopted.
Mr. Speaker: The question is:

“That clause 6, as amended,
stand part of the Bill”,

The motion was adopted.

Clause 6, as amended, was added to
the Bill.

Clauses 7 to 21 were aded to the Bill.

Clause 22 (Amendment of Act 32 of
1934)

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat): I
beg to move:

Page 11, for lines 16 and 17, substi-
tute—

“(i) the value of the imported
article determined under sub-sec-
tion (1) of the said section 14 or
the tariff walue of such article
fixed under sub-section (2) of that
section, as the case may be;” '(9)

This amendment is a clarificatory one.
Clause 22 of the Finance Bill proposes
to amend section 2A of the Indian
Tariff Act to provide that in calculat-
ing the ad valorem countervailing duty
on an imported article, the basic cus-
toms duty, sucharge etc., should also
be added to the assessable value, and
then when the tariff value has been
fixeq for any article for levying basic
duties, it is the intention that the
tariff value should be takep into ac-
count for calculating the countervail-
ing duty also. The proposed amend-
ment has been brought to make this
intention clear.

As the House knows tariff values
are weighted average values fixed for
items and where the inveices do not
provide the basic prices or where the
items are of a large variety, where
thers are goods and components,
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where the duties may vary with each
component, where the items are of
a very complex nature, the tariff value
ag an average value is added
Therefore, it is the intentjon that such
values should also be provided in cal-
culating the countervailing duty.
Hence the amendment.

Mr. Speaker:

“Page 11 for lines 16 and 17
substitute—

Tha question is:

“(i) the value of the imported
article determined under sub-sec-
(1) of the said s:ction 14 or the
tariff value of such article fixed
under sub-section (2) of that ses-
tion as the case may be;” (9).

The motion was adopted.
Mr. Speaker: The nuestion is:

“That clause 22, as emended, stand
part of the Bill”,

The motion was adopted.

Clause 22, as amended, was added to
the Bill.

Clauses 23 to 25 were added to the Bill.
Clause 26—(Amendment of Act 1 of
1944).
Shri A. K, Gopalan: I beg to move:
Page 13—
omit lines 5 to 7 (14).
Page 13—
omit lines 18 to 20 (15).
Page 13—
. omit lines 27 to 29 (17).

Shri S. M., Banerjee: I want to
move amendmengt No. 18.

Mr. Speaker: 1t is the same as No.
14 already moved. Therefore it is
barred.
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Shri 8. M. Banerjee: No. 22 also is
the same.

Mr, Speaker: Yes.

Shri S. M. Banerjee: I would like
to speak.

Mr. Speaker: [ will give him an
cpportunity,

Shri Krishnapal Singh:
the deletion of this cluuse,

I move for

Mr. Speaker: Has he given notice
of any amendment?—There cannot
be an amendment for omission of s
clause. I wil] give him an opportu-
nity to speak on that,

Shri P. R. Patel (Patan): I beg to
move:

Page 13, line 21,—
after “in Item No. 8” insert—

‘(1) in the second column in the
heading after the words “VAPO-
RIZING OIL"”, the words “NOT
USED FOR  AGRICULTURE”
shall be inserted:' (16).

Page 13, line 27,—
after “in Item No. 9" insert—

‘(1) in the second column in the
heading after the words “SPECI-
FIED”, the words “NOT USED
FOR AGRICULTURE" shall be
inserted;’ (18).

Shri D, 8, Patjl (Yeotmal): T beg to
move:

Page 13, line 27,—
after “in Item No. 9" insert—

‘f1) in the second column in
the heading for the words “DIE-
SEL OIL, NOT OTHERWISE
SPEICFIED”, the words “DIE-
SEL OIL NOT USED FOR AGRI-
CULTURE" shall be substituted;’
(25).
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Now clause 26 together with
amendment Nos. 14, 15, 16, 17, 18 and
25 are before the House.

Shri A. K. Gopalan: | want only
to point out one thing about unmanu-
factured tobacco. This is a case
which I had brought before the
Finance Minister. In some parts of
Kerala, about 6,000 families live up-
on the cultivation of this tobacco.
It is not sent outside Kerela.

15:38 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

It is used only in Kasergod and
other places, As far as this cul-
tivation is concerned, there
are about 3,000 plants and according
to the memoranda they have given,
they have to spend about Rs. 800, be-
cause they have to have platforms
above it and they have to water it
everyday. If this additiona] surcharge
is also levied, it will not be possible
for them ewven tp cultivate this tobac-
co. It is used by some tribal people
for chewing, because it is of an in-
ferior quality.

So these families wil] have no other
work and they will have to ge um-
employed. They live upon this. From
Kanjikod to Kasergod in some places
only thig is cultivated. There is also
a research station set up by the State
Government to find out whether some
improvement can be made in this var-
iety of tobacco, so that it can be used
for other purposes. Till now noth-
Ing has been achieved. So I request
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the Hon. Minister to
ral exemption, or at
emption for this
tobacco in order to
lies,

give either gene-
least some ex-
unmanufactured
help these fami-

Shri Warior (Trichur): In sup-
port_ of what Shri Gopalan hag said,
I jm;h to bring it to the notice of the
Muy.ster that this tobacco is not an
ordinary variety, and it is not used in
manufacturing pidis or cheroots. It is
a very inferior variety and is used by
people for chewing Purposes only.
The cost of production comes to about
Rs, 800 while the realisation is about
Rs. 900. That is all. If the tax is in-
creased, they will not be able to mar-
ket it competitively, and all the poor
peasant families engaged in it cul-
tivation in small pieces of land will
find it very difficult to continue,

As regards the second amendment,
it is a vexed question on which the
Finance Minister has been pleased to
make certain remarks. We know that
the foreign exchange involved in im-
port of kerosene is great, and it is
true, as he said, that kerosene is being
used at present for cooking purposes
especially in the cities. In any major
city, many middle class people live in
smal] rooms in which they can hard-
ly keep their belongings. How can
they have their meals prepared in a
stove using coal or firewood if that is
available at all? Tt is practically im-
possible. It is not the intention of the
Finance Minister that these people .
should go away from the ¢ity of Bom-
bay, for instance, to some suburban
area, so that they can use firewood or
coal, Not only that. In the south, coal
is not available at cheap rates.
Coal is not available even for indus-
trial purposes. That is their cry. For
instance, somé of the boilers using
coal have now to turn to diesel oil.
And the number of people affected is
not few. There are thousands and
millions in the cramped city of Bom-
bay where they cannot even have a
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bedstead in their room. For any other
purpose, there ig absolutely no space
there. There is a small table in a
corner of the room, on which they put
an oi] stove. If oil is denied to them,
how they can cook I cannot under-
stand. It is especially because of this
that we have brought forward this
amendment. It should not be looked
at only from the point of view of fin-
ance and taxation. There is a human
consideration involved in it. We will
be pleased if the Minister car give
some concession.

It is true that rura] electrification
has progressed to some extent but
even now thousands and thousands of
rura] families especially in the tribal
areas, do not use electricity, it has not
yet reached them. They are using
only kerosene oil. Government must
consider their position sympathetical-
ly, and at least for their sake some
concession should be given.

Government was pleased tp come
out with an order the other day to
bring down the price of sugar which
they found was going up. Kerosene
also is one of the most pssential things.
I do not plead for bringing down the
price of toilet soaps and other things.
Light and food are essential for any
man.

It is true he has given some con-
cession, and we do not minimise the
importanceg of it. We welcome it most
gladly, but still I plead with him
that this must be considered more sym-
pathetically and a solution must be
found out.

Coming to diesel oil, on the one
hand transport and agricultural people
are using more and more of diesel oil
nowadays for intensive cultivation and
quicker transport. No doubt, some of
the transport magnates are making
profits by conversion from petrol to
dieseifi and I would like a directive
from the Centre to the transport aut-
horities in the States that private
owners should use more petrol than
diesel. But the majority of transport
of goods is now taking place by trucks
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using diesel. If this is denied to them,
I do not know how the transport of
goods will be carried on. Again it
will hit the people hard and increase
the price of ordinary commodities.

There is another aspect of the ques-
tion. The Finance Minister, while re-
plying to the debate, was pleased to
quote certain figures of prices, Actual-
ly, what happens is that it is not only
the commodities which are taxed that
go up in price. Prices in other com-
modities also increase. Even the or-
dinary smal]l things of life also cost
more. For instance, tapioca which is
the staple food of the people in our
State has gone up in price. We do
not know how this economy js work-
ing. The tax might be only on a
particular thing, but actually the price
increase is felt day by day in every
article. This is our experience. We
may not have statistics, and we do not
know how to collect statistics, but
actua)l experience shows that our own
family budgets have gone up by
Rs. 100 to Rs. 120 now. Ghee which
we were getting at Rs. 5 we are now
getting at Rs. 6 or Rs. 8 in our parts—
the ghee which comes from the cow
and which is not taxed by the Minis-
ter. The Minister is innocent in this
respect, but in the market we can get
it only at enhanced prices.

That i why agriculturists will be
hit by this tax on diesel. There was
increase in tax on diesel last year
and before that also. These two items
have vexed the people too much, and
I will be pardoned if I tell the Fin-
ance Minister that if this is also add-
ed to the suffeirng of the people, they
will be hard hit. I wish he would
withdraw these two things.

Shri S. M. Banerjee: 1 would like
to speak on the three amendments
moved by my friend Shri Gopalan.
Unfortunately I could not move my
amendments.

In respect of tobacco, several mem-
oranda have been sent to the Finance
Minister by the tobacco growers of
U.P., especially from Kanpur and
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[Shri S, M Banerjee]
Saharanpur, Andhra and other States,
and they have argued their case very
well. I do not know whether those
arguments would convince the Fin-
ance Minister. I am 3 smoker no
doubt, but I do not know much about
tobacco, but I am convinceq that
manufacutred tobacco deserves some
more concession.

In 1957 when duty was levied on
unmanufactured tobacco, called crush-
ed tobacco, some concession was given.
So, I request the hon. Finance Minis-
ter to kindly reconsider it. If he has
made up his mind he generally does
not yield, but still I request him
humbly and respectfully to kindly
consider thig matter and give con-
cession to unmanufactured tobacco.

I am thankfu] to the hon. Minister
for granting some concession in res-
pect of kerosene oil. Something is
better than nothing. The argument
used against any further reduction is
that it is used as feul. It is not cor-
rect. What is happening? Due to
development and quick urbanisation in
our country, take the middle class
family in Delhi or in Bombay. Both
husband and wife have to work. In
our houses we go on burning coal or
wood. It takes 3-4 hours. It is most
uneconomical for these people. In
such middle class families, they use
the stove for half an hour or 45
minutes for preparing the eatables. It
is more economical. If cheap gas
could be provided to people in Delhi
and other big cities—gas is provided
in certain parts of Bombay—the con-
sumption of kerosene oil will be less.
It is pure and simple economy for
middle-class people to use kerosene
instead of coal. So, it should be rc-
duced further.

1 shal] have no grouse against the
Finance Minister if he accepts amend-
ment No. 25 of Shri D. S. Patil or No.
18 of Shri P. R. Patel. Amendment
No. 25 wants to insert the words ‘die-
sel' oil mnot used for agricultural
purposes’ after the word ‘die-
se] oil not otherwise specified’. We
wanted the omijssion of the entire sub-
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sef:tion because what is the effect of
this? More duty on diese] oil is to
be paid. But we want dieselisation in
our country because of shortage of
coal; we want dieselisation of our rail-
way system. It will help tranship-
ment of coal and other important goods
from one place to another to reach
the remotest corners and villages. 1f
that amendment cannot be accepted,
let him at least accept this particular
amendment of Shri P, R. Pate] so that
‘diesel oil not used for agriculture’
could be inserted here so that there
may be remission of duty om this. I
request the hon. Minister to give se-
cond thoughts to the representations
received and consider these matters.

Shri P. R. Patel: Mr. Deputy Spea-
ker my intenlion in moving these two
amendments is to say that the progress
of agriculture should not suffer, The
new tax on diese] oi] will retard the
progress of agriculture. Wel] irriga
tion ‘is more than the cana]l or tank
irrigation. Where there is no electr:-
city or gass agriculturists generaliy
use diesel engines and pumps. If we
accept the present proposition, agricul-
turist who grows wheat shall have to
think twice. I shall cite some figures.
The price of diesel oi] per kilo litre
in 1955 was Rs. 226'87. In 1956, it was
247.50; in 1957, 257.40; in 1958, 259.60;
in 1959, 268.40; in 1960, Rs. 283.08; in
1961, 310.78; in 1962, 313.19 and in 1963
Rs, 404.70. In 1963 the price is double
that of 1955. We know that the price
in 1952 was much less than what it
was in 1955.

Now, we are importing wheat to
the tune of 3-4 million tons. A ques-
tion wag put by Shri Yashpal Singh
and the reply given by the Deputy
Minister was that for the imported
wheat the landed cost comes to round-
about Rs. 15, Then, there is the
storing cost, freight on itg transport
and other expenses, We have there-
fore to subsidise foreign wheat and to
give it at a cheaper rate. Let wus
consider il along with the presen:
wheat price.
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We find that the price of the whea!
of the same quality as the imported
one in cur market js about Rs. 13 or
so. So, foreign wheat is subsidised
and sold at a lower price. We suffer
a loss by subsidising i, "We
also know, Sir, that wheat
Pprice is less by 12 per cent today com-
pared to 1951. That means that it
doeg not fetch a proper price to the
agriculturists. Even then there is this
increased tax on diesel oil that they
use for producing wheat or other
crops. The result will be that they
will lay off wheat production and go
to other crops. It will be in the in-
terest of our country if the production
of wheat and cotton iz doubled which
could be dene by encouraging the agri-
culturists by giving them diesel oil
ete. at low prices. We are not in a
position to give more price to their
products. Qur communist friends even
though ihey are supporting me in this
proposition when they go out to the
labour areag say: the prices are high;
wheat price has gone up very high.
They say so even though the prices
have not gone up. When they
go to the agricultural areas they say:
you do not get proper price; you must
agitate, They may say anything, My
point is that we must be self-sufficient
in wheat and cotton and that this tax
would rather retard our progress in
that direction. I would request the
Finance Minister to consider the mat-
ter and do whatever he can. If he
does not want to accept my amend-
ment now I will withdraw my amend-
ment.

Shri Warior: Does that mean that
he does not want our support?
Shrj P. R. Patel: I do not want it.

Mr. Deputy-Speaker: Shri D. S.
Patil. 1 will give him two or three
minutes. This will have to be finished
by 5 O' clock.

lﬂiuﬁfoﬂfﬁﬂlmﬁm,
I R 9€ F wow gET TE= Y
WY Y AT FT W § | AT ¥ T8 A
Yo To G A TAF X | H=g &7 T FgT
& o qowmr & 5 a7 @ AT
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& | 3% waATar St Fo Ao T W
TG WY AT a3e) A A g aAnr
I WM A IR {78
fasta Fgm 78 1

¥ qTFR ST TR RAE 5 0T
St F a1 witFeA femdAe FT ST
T ¥ A IR AT e &
ST Lo UHZ a3 faar § | W AnfE
g ff % forq fesw e &Y ¥=1
TEW § | g ¥ feAw wmaw 9%
€2 a3t &1 & | TR AR a1 feamt ¥
qg e &1 ot @ fF F 3w F e
FT JARATGE A A W TG
fedie A o 3w w@r dA R
wre fafredr i gafteea? fafredr
% A9 FmdEe frar TE ¥ 2
QT SleRT F1 ShaeT 3 &
REWYIF g AATA AAE | TGz qF
FTEAFTL § WL A g for fesier e
9T ST 399 AT AT § IEE FTRO
afd gFg N1LAT dar F * Farg AT
fFa F1 300 T § WA WA
9 |

g wATAZ TR gL fade
wEd & qe § § 1 39 9% Hfafew
T T F o A aEE A AR
qg gt &Y o ¢ 48 ST G
S fF &= meT ¥ ey # @ ghr 3
Iuw! 9 ¥ fou wrd o @ W
T A Tt & fF e AR
1 GO FT G 9T [T FE | W
fFOi ox wiafom Igdt wma &
forg GCHTT &Y /I AT 4g elter &1 ATl
§ oY 3@ §e9 § IW TF WIS Fgrad
q1% WY AT § i—

‘YT "®ygw g faar "
T feaTal #1 &6 FRCHTT S 1
AN HIAT W H1IrEET 1 IfoETT
O F fag $7T qear § gafag gEwr
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[=fr &0 faro mifea]

FTT I T T AT FLIEAT | e
mﬁﬁmﬁmnﬁmﬁqaﬁﬂ
T T & T T, e ATt o Y e
AT AT i R A F1 Iwain
TACGERF, 7 & wifs Tt F g
T I a8 faoreit gt &, =T 99 0
qg W< TTEAT 4T G AT A1@ a9E
H1 gl 41 | gEia 31w ¢
o wElew g T A & oAt ¥
faareFT

= qeew fog - IIEE W,
@ P fa@ 77 FE @& 9 I
F1 §9G TG (A ¥ gEieg § AT HT
T § % o9 7 7w 5 g aee
1 gag< fam ...

IS WERET . WG HEE
T #F 3, 3 fae § wwt @@ AR
T § | AT wWE 9 AL (A
21

it gorerw fag © AT TEfAw &
aw @ g 5 qF §9 wiaw wm &
T FIFUT Tg WA ATG FT FHET
§ W ¥ ¥ g & wfee

frdg a2 & i gX = ww To
Sega far seT @ &1 ser s
w1 ot &1 €% § & $T d=q
gz e T g # ¥ 39 fawa A oy,
FATR FTEAATL 44 HOET TF2ar &1 @

F A FX 9357 & F guTd 3 Afwi

g a7 swuA a5 &1
T AL &1 ATl W gAY g At
6 FT AAET § AT AT fawr WAt of
ZH &1 AT & o 577 IF AT Frea=Tar
FT &< M g T TF T ATEAT A
FUTSETEr GUTA &7 €4T9AT & o2l
gMT wifgy 47 odt 21 A& | o
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@A g & arag ot w7 dEmer
AT ST & a8 J19 qY 9 W TAETE-
T YT 9T ST FrEaET F T

LA 2 |

w3t aF facef smae 0T 3@
FFM AT AT B, SR AAT X SAATHE
AT @A T &, WET #1 FIATHS
FIA AT T & G FT I FA 0
@ § W 5 ¥ fou aef fawmt 51 02
fFergmaT svam & 6 s T G 77 AT
T F1 =T 77 Jfed TET A1 @
FATHT W 38 & oard gw 2@y 2 fx
it # 1 Awfaa FeaE 9w gt
T TEATH FOT AT AT w4 8,
faF v A SAa dwq@ sEmT
4 o § W {7 faedt & g7 § o=
&, v fuedt & 9 9 da g7 o
2 1 5 7 B faamt ¥ grEt-grer Are
AT Sy g TEE ¥
aTe & fewrer gt = F g e
F4A1 7% w1 faan @, 9w feote e &
FAT A q&EL T E9 o fgar &1 ww
MR ATAT HI &1 AT vzt F fag
faedt #1 = =rted 7oy FAET F1
AT w1 iafedt # Tadt 737 §F fag
fadt #1 d= =nfeu @t 9w 9T ot dw
i T i feiem A AT g 7
29 187 & fF FTemsTet 7 qTT a7 |
afea 2=w ® ag wan g fF gfaar &
W A g A 7 I oAng e &
qg ST, FTE TEHT ALY, A To
A9 T TF THT WT ¢ 914 o7 J10 aTH
FRTHTT 79 A0 & | Jo, I WIWET
art & farg oft fo <l § WA & g
foan 9o #1 939 AT & wifE §
TR A% g & | AfFA co GRS
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BT Srra 1 P iET I At @ 9T
HIT ATHFTT OF IIET #7 A7 qodT
ER

FITCRT A WIE | 787 ¢
T TATAET F AT T AT UF Feosmo
1 o fare g & 2 1 fagT smgm,
forer §am  smed, 3T WIEHT ¥ TR
IATHET & AW 9T W& agar
TR

T FEET A EAT g8 & 8
falr o= FEd &, IO FUL SHAAT
29 F A9 9T Y B #7 gfg #T
TE & | Yo UHT FT HTET FTE 7L
I q9T A AU AN AT greAis
£ AT IH FT FARY HIAT T 4,FT
faar a1 97 w@ 6T T & Fm@
# G\ ag T d7 STy A1 2497 T2
THF AT FIAA v = &
HerTa W JuFT TAT T a3t | F 0w
Faf e

Iqeq WY AT T FT
HHY HAT &1 4T & |

it gorerst fag : &1 firee S
# fawr w4 Sft & v w1 iR
=g | 9 7 femr & —

“Finally, so far as urban pro-
perty-owners are concerned, if
they are already paying tax on
income, in which their income
from the urban property would
anyhow be included, they need
not make a separate deposit under
the Compulsory Deposit Scheme.”

Mr. Deputy-Speaker: A saperate Bill
is coming for that. We are just on a
few amendments to clause 26. If he
has got to say anything on those
amendments, he can say that

R gorerw Fog c w1 IW T W

T fagr s ? % & Wy a9e A
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fra w4 "gRE & ag ;AT
HOHT SEW W a8 48 & 6 & s
Tiga g fe ag 91 @ F% gifesw
Exn gaTd g {9 FTeawd ¥ A
W & a1 T § FEEHK AT FF T
Feqear ¥faa fearfore = & Gore
gt av 7@ ? 3w & 97 #1 feits faent

ar =gy ?

YN wEEw ;- I & fAg ar
e faa AT @IE |

Shri Krishnapal Singh: | oppuwe
the retention of this clause, and the
reason is tris; as has been stated by so
many hon, Members,—] shall not re-
peat all the arguments and I will just
lay emphasis on one or two points
—my objection is that this clause pro-
poses to increase the duties on goods
which are used by the ordinary man,
that is the lower middle class popu-
lation and the poorer population of
the country. It has just been stated
that it is like blowing hot and cold in
the same breath. On the one hand,
the Government says that they want
agricultural production to increase.
On the other hand they introduce
measures which are not conducive to
the improvement of the production in
agriculture., This tax is one of the
things by which the increase in pro-
duction of agricultural goods will be
retarded. If the price of diesel goes
up,—as everybody knows diesel is
being used in considerable quantities
in the villages for pumping water and
for working the tractors and other
agricultural machinery—it will hit the
cultivator very hard. I do not know
why the Minister of Agriculture did
not suggest to the Minister of Finance
not to insert this clause. However, it
is now before the House and I hope
that the House will not allow the
Finance Minister to retain this clause
on the statute.

The Deputy Minister im the Ministry
of Finance (Shri B. R. Bhagat): Mr.
Deputy-Speaker, Sir, the amendments
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|Shri B. R. Bhagat]

proposew 0 this clause relate to  lue
uuties .cgarding tobacco, kerosene ana
diese. odl used tor agricultural pur-
poses. Tne Finance Minister on more
than one occasion during this debaie,
or even earlier has expiained the
nature of these duties. Without repeat-
ing the argumentg that have been ad-
vanced, ] would uke to deal wilh sonec
ol the points that have been raised by
hon. Members, So far as the question
of the duty on unmanufactured tobacco
other tnan flu~cured and used gene-
rally for the manufacture of hookah
tobacco or chewing tobacco is concern-
ed, the House will bear with me that
it hag been a very vexed problem as
to how to prevent the use of inferior
quality tobacco for the superior one.
This has been a problem always. The
House will remember that because of
the widening gap in recent years,
there was a rate of substitution which
was much larger, resulting in consi-
derable amount of evasion of duty and
loss of that duty. If we accept the
amendment, perhaps it will mean a
loss of revenue of Rs. 6:8 crores, The
Finance Minister has already, in defer-
ence to the wishes of the House and
seeing the merits of the suggestions,
given relief to the extent of Rs. 16
crores. To give any more relief now
will serivusly endanger the expendi-
ture to be incurred for all the projects
this year. Apart from that, what has
been proposed is to narrow the gap,
to reverse the tendency, because the
gap tended to become too big—Rs. 1:54
per kilogram between the two types
of tobacco. In 1857, the gap was only
Rs. 1'10. As a result of this measure,
this year the gap will be reduced to
Rs. 1'16 nP per kilogram. I think the
House will appreciate that this is a
very necessary measure, both for
administrative reasons as well as for
preventing any substitution which was
going on to a large extent and also
to prevent loss of revenue or evasion
of gduty.

Coming to kerosene, this has been
amply explained both in the budget
gpeech ag well as at other times by the
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Finance Minister, ‘Lhe main point
which needs to be stressed ig that
during the last few years, the con-
sumpuon of kerosene as a domestc
fuel has considerably increased, wiich
tendency could oot be encouraged
further. It is, therefore, necessary that
kerosene should be made costher than
coal, so much so that its price as a
domestic fuel becomes proh.bitive.
Already the House hasg very well ap-
preciated the relief that the Finance
Minister has given—Rs. 54 per kilo-
litre in regard to inferior kerosene
ancé Rs. 27 per kilo-litre in regard to
superior kerosene, That will to a very
great extent remove the difficulties of
peopie in rural areas, about which hon.
Members have pleaded and for which
Government has also sympathy. The
Finance Minister has already gone to
a great extent in meeting that real
difficulty. The duty on kerosene has
been imposed to conserve foreign ex-
change used for import of kerosene
and also to prevent its gubstitution as
domestic fuel But once this conces-
sion has been given, I think the bot-
tom is knocked out of the difficulty
which the hon. Members have tried to
point out.

This leads me to the last point, the
point raised by Mr. Patel and gome
hon, Members in amendments 16 and
16, This matter also has been care-
fully considered from time to time
every year how relief should be pro-
vided for the agricultural use of this
particular type of fuel in agricultural
tractors, ete. But this had to be given
up because after a good deal of consi-
deration and consultation with the
State Governments also—because they
have a greater stake in it, as the
democratic pressure is much larger
there—Government came to the con-
clusion that it was not administrative-
ly feasible to evolve a reasonable and
fool-proof procedure through which
the end-use of this fuel can be check-
ed and revenue safeguarded. Most of
the State Governments which were
consulted on a similar suggestion
sometime back hold the same view.
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Further, it 15 only the more well-to-
do agriculturists who consume diesel
oil for agricultural purposes. The hon.
Member made a point about cost. He
said the cost of wheat production s
much larger and we have to importl
wheat. Therefore, we have to subsi-
dise it because the interna] cost is
larger. The point he made is fal-
lacious. He says that if we reduce the
duty or do not charge the duty, the
cost of production will go down. I
have said already that the basic diffi-
culty was, at one stage we thought of
doing it and we found it impossible to
bring it as an administrative measure.
But even trying to join issue with him
on the cost, firstly it is an economic
proposition which has to be judged
purely on economic calculations. The
acreage under irrigation by pumps and
other things is very insignificant as
compared to flow irrigation.

Shri P. R, Patel: It is not so; irri-
gastion done by well water is much
more than by canals.

Shri Morarji Desai: May be in your
district.

Shri B. R. Bhagat: 1 am speaking
apout the all-India average. It is a
sinall percentage. Secondly, if he is
not satisfiea with that, although facts

Dr. M. S. Aney (Nagpur): Through-
out Marathwada and Vidarbha there
is no irrigation by canal.

Shti B. R. Bhagat: The cost as con-
iributed by the wuse of the duty on
diesel o0il as against the other costs is
a much more insignificant factor. At
best, it may increase it by 2 or 3or 4
Per cent,

Shri P. R. Patel: It will increase it
by %5 per cent.

Shri Morarji Desai: The total cost
on the foodgain itself is not more than
2 or 3 per cent.

) Shri B. R. Bhagat;: So, to make an
issue that if you reduce the duty, the
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cost will go down, it will be more
competitive and you will not have to
lmport foodgrains, I thunk, is a tar-
1etched a1gument,

He erred on facts, because he said
tuay tne additional duty will increase
the price, [ think the additional duty
is not reflected in the price, because
ihe Damle formula provides that basic
culy 1s reflected in the price and the
aaditional duty is paid by the profits
of tie oil companies. There also, he
is not very correct,

We are all one with the hon. Mem-
per in umproving agriculture, making
it more profitable and helping the far.
mers in producing more. All that is
being donme. But as I said, it is not
pussille 16 chedk the end-use of this
iuel and secondiy the loss of revenue
will ve considerable,

For ail these reasons, I oppose all
the amendments.

Snri Rrishnapal Singh: May I bring
onc fazct to the npotice of the hon
Leputy; Mirister? He probably said”
that in canal irrigation diesel oil js
not used. That is not correct. Ewen
in canal irrigation, when there is irri-
gation by .ift, diesel oil pumps are
used.

It ic only in cases of flow irrigation
that #{ ig Dot doue.

Shri P. R. Patel: Sir, I want to
withdraw my amendments 16 and 18.

Mr. Deputy-Speaker: Has he the
leave of the House to withdraw his
amendments? .

Shn Waror. No, Sir. The House
does not allow.

Mr. Deputy-Speaker: There is
oppusiticn  to his withdrawing his
amendnients. 1 will put them to the
vote of the House. The question is:

Poge 13,—

omit lines 5 to 7 (14).
The motion was negatived.
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Mr. Deputy-Speaker: The gquestion
is:
Page 13,—
omit lines 18 to 20 (15).
The motion was negatived.

Mr., Depuly-Speaker: Then amend-
ment No. 6.

Shri . R. Patel: 1 have already
withdrawn it.

Shri Warior: No, Sir! we want to
press for a division on amendment No.
15.

Mr. Deputy-Speaker: But I have
passed on. Has Shri Patel the leave
of the House to withdraw hig amend-
ment No. 167

Shri P. R. Patel: The majority of
the House is in favour of my with-
drawing it.

Mr. Deputy-Speaker: I take it that
he has the leave of the House to with-
draw his amendment.

The amendment was, by leave with-
drawn.

Mr, Deputy-Speaker: Then [ shall
put amendment No. 17 standing in the
name of Shri A. K. Gopalan to the
vote of the House.

Shri Warior: Sir, we wanted to
press for a division amendments Nos.
14 and 15.

Mr. Depty-Speaker: The question is:

Page 13—

omit lines 27 to 29 (17).
Those in favour of this amendment
may please say “Aye”.

Some hon, Members: “Aye”.

Mr. Deputy-Speaker: Those against
may please say “No".

Several hon, Members: “No”.

Mr, Deputy-Speaker: The ‘“Noes”
have it

Shri Warior: The “Ayes" have it.

Mr. Deputy-Speaker: All right,
those in favour of the amendment may
stand in their seats.

Shri S. M. Banerjee: May I submit,
Sir, that this practice of standing up
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not correct. Nobody knows that a
division is taking place here.

Shri R. N. Reddy (Nalgonda): More-
over, I challenge that there is no quo-
rum in the House.

Shri Koya: The names of those in
favour of the amendment may be re-
corded.

Shri Warior: This is an important
amendment, Sir; we want a division.

Mr. Deputy-Speaker: All right. Let
the lobbies be cleared.

Shri S. M. Banerjee: May I submit,
Sir, when amendment No 15......

Mr. Deputy-Speaker: I am granting
a division on amendment Na. 17.

Shri 8. M. Banerjee: Sir, we tabled
amendments Nos. 14, 15 and 17 just
to have voting on them. But in the
meanwhile Shri Patel wanted to with-
draw his amendments 16 and 18 and

we thought these would be taken up
later.

Mr. Deputy-Speaker: We will have
a division on amendment No. 17.

Shri 8, M. Banerjee: Actually we
want a division on amendments Nos.
14 and 15.

Mr, Deputy-Speaker: I am sorry, I
cannot go back now,

Shri Warior: We thought you were
disposing of amendments Nos. 16 and
18 first and then you would be com-
ing to 14 and 15.

Mr, Deputy-Speaker;: Amendment
No. 16 has been withdrawn.

Shri Warior. That was put first, and
we thought this was coming up after-
wards,

Mr, Deputy-Speaker: I think I am
sufficiently audible to the House.

Shri S. M, Banerjee: If you have
disposed of 14 and 15, I have a sug-
gestion to make. Amendments Nos,
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19, 20 and 22 are the same, Let vot- Mr. Depuiy-Speaker: The question

ing be taken on them,

Mr. Deputy-Speaker:
House has thrown out these amend-

is:

When th
en e Page 13—

ments how can I take them up.

Shri §. M. Banerjee: About amend- omi¢ lines 27 {0 29,
ment No. 16, Sir, we said: “Ayes

have it”.

Division No. 7]

Banerjee, Shri 5. M.
Bhattacharya, Shri Dinen
Dafi, Shri

Gayatri Devi, Shrimati
Gounder, Shri Muthu
Kamath, Shri Hari Vishnu
Koya, Shri

Kunhan, Shri P,

Migm, Dr. U.

Akkamma Devi, Shrimati
Alva, Shri A. 5.
Aney, Dr. M.5.
Arunachalam, Shri
Balmiki, Shri
Basappa, Shri
Baswant, Shri
Bhagat, ShriB. R.
Bhanja Deo, Shri L. N,
Bhargavs, Shri M. B.
Bhattacharyya, Shri C. K.
Barooh, Shti P. C.
Brajeshwar Prasad, Shri
Chandrapekhar, Shrimati
Chaudhuri, Shrimati Kamala
Daljit Singh , Shri
Das, Dr. M.M.
Desai, Shri Morarji
Dubey, Shri R. G.
Galtande, Dr.
Gandhi, Shri V. B.
Gangs Devi,Shrimati
Gupta, Shri Shiv Charan
Hajarnavis, Shri
Hansda, Shri Subodh
Hanumanthaiya, Shri
Himatsingks, Shri

The Lok Sabha divided

AYES [16.26 hrs.
Mukerjee, Shri H. N. Shashenk Manjari, Shrimati
Murmu, Shri Sarker Singh, Dr. B. N.
Rajaram, Shri Solenki, Shri
Ram Singh, Shri Swamy, Shri M. N.
Ranga, Shri Vijays Raje, Shri mati
Reddi, Shri R. N. Vimla Deve, Shrimati
Reddy, Shri Bewara Warior , Shri
Reddy, Shri Narmsimha Yashpal Singh, Shri
Sen, Dr. Ranen L
NOES
Joshi, Shri A. C. Ray, Shrimati Renuka
Jyotishi, Shr,iiJ. P. Reddi, Dr. B. Gopala
Kabir, Shrei Humayun Reddiar,Shri
Kedaria, Shri C. M. Roy, hri Bishwanath
Kotokd, Shri Liladhar Saha , Dr. S.K.
Lakshmikanthamma, Shrimati Suhu, Shri Rameshwar
Mahishi, Shrimati Sarojini Samants, Shri 5.C.
Mangen, Shri %a »abhama Devi, Shrimati
Mandal, Dr. P. Shankaria,ys Shri
Morarks, Shri Shastri, Shri Lal Bahadur
Mukane, Shri Shrimali, Dr. K. L.
Muthiah, Shri Sidheshwar Prasad, Shri
Maik, Shei D. J. Sinha, Shrimeti Tarkeshwari
Mehru, Shri Jawaharlal Subbaraman, Shri
Paliwal, Shri Subramanyam, Shri T.
;Iﬂdﬂ". Shri Vishwa Nath Swamy, Shri M. P.
ant Shri K.C. Tiwary, Shri K. N.
Patel, Shri P.R. Tysgi, Shri
Patel, Shri Rajeshwar Upadhyays, Shri Shive Dutt
Patil, Shri D. 8. Varms, Shri Ravindra
Patil, Shri M. B, Veerabasappa, Shri
Pillai, Shri Nataraja Venkatssubbaiah, Shri P.
prabhakar, Shri Naval Vidyalankar, Shri A, M.
Raghunath Singh, Shri Vyas, Shri Radhelal
aghuramaish, Shri Yadava, Shri B. P.
Ram, Shri T. e

Rane, Shri

* One name could not be recorded.

**Two names could not be recorded
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Mr Deputy-Speaker: The result
of the division is: Ayes 27; Noes Bl

The motion was negatived.

Mr, Deputy-Speaker; Now we will
come to amendment No, 18,

Shri P. R, Patel: 1 want to with-
draw it

Mr. Deputy-Speaker: Has the hon.
Member the leave of the House to
draw his amendment

Shri S. M, Banerjee: I oppose it.

Mr. Deputy-Speaker: All right I
will put it to the vote of the House.
The question is:

Page 13, line 27—

after “in Item No, 9" insert—

“{1) in the second column in
the heading after the word
“SPECIFIED”, the words
“NOT USED FOR AGRI-
CULTURE" shall be insert-
ed;” (18).

Those in favour of it may say “Aye”.
Some hon, Members: Aye.

Mr. Deputy-Speaker: Those against
it may say “No".

Some hon, Members: No.

" Mr. Deputy-Speaker: I think the
“Noes” have it.

Shri §. M. Banerjee: No, Sir, The
“Aves" have it

Mr, Deputy-Speaker: All right.
Those who are in favour of it may
stand in their seats. I find there are
27 for it. Now, those who are against
it may stand in their seats. I find
there is an overwhelming majority
against it. The motion is lost,

The motion was negatived.

Mr Deputy-Speaker: Now I come
to amendment No. 25 by Shri Patel.
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Shri P. R Patel: Sir, I would like
to withdraw it.

Mr. Deputy-Speaker: Has the hon.
Member the leave of the House to
withdraw hig amendment?

Some hon. Members: Yes.

The amendment was, by leave, with-
drawn,

Mr. Deputy-Speaker: Now, the

question is:

“That clause 26 stand part of
the Bill”.

The Lok Sabha divided,

Mr Deputy-Speaker: Are there any
correction to be made?

Shri Paliwal (Hindaun): Sir, I have
wrongly wvoted for ‘Noes’; I wanted
to vote for the ‘Ayes’

The Parliamentary Secretary to the
Minister of Mines and Fuel (Shri
Thimmaiah): Sir, my vote has not
been recorded. I wanted to vote for
the ‘Ayes’.

Shri V. B, Gandhi: I also am for the
‘Ayes’,

Shrimati Satyabhama Devi (Jaha-
nabad): “Yes'

Dr. B. N, Sinah: [ have wrongly
pressed the button for ‘Ayes’; I want-
ed to vote for the ‘Noes’.

Shri R. N, Reddi: My wvote has not
been recorded. 1 am for ‘Noes’.

Dr. B. Gopala Reddi: I wanted to
vote for the ‘Ayes'.

Shri Krishnapal Singh: I am for
‘Noes'.

Shrimati Vijaya Raje (Chatra):
‘Noes'.
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Akkamma Devi, Shrimati

Alva, Shri A. 5.

Aney, Dr. M.5.

Arunachalam, Shri

Azad, Shri Bhagwath Jha.

Balmiki, Shei

Basappa, Shri

Baswant, Shri

Bhagat, Shri B. R.

Bhaanja Dreo, Shri L. N.

Bhargava, Shri M.B.

Bhattacharyys, Shri C. K.

Borooah, Shei P. C.

Brijeshwar Prosad, Shri

Chandrasekhar, Shrimati

Chaudhuri, Shrimati Kamala

Daljit Singh, Shri

Das, Dr. M. M.

Desai, Shri Moragi

Dubey, ShriR. G.

Gaitonde, D,

Gandhi, Shri V. B.

Ganga Devi, Shrimati

Gupta, Shri  Shiv Charsn

Hajarnavis, Shri

Hanada, Shri Subodh

Hanumanthaiya, Shri

Himatsiogka, Shr

Joshi, Shri A.C.

Tyotishi, Shri J. P

Banerjee, Shri 5. M.
Berwa Kotah, Shri
Bhattacharya, Shri Dinen
Buta Sipgh, Shri

Daji, Shri

Gayatri Devi, Shrimat
Gounder, Shri Muthu
Kamath, Shri Hari Vishou
Koya, Shri

Krishnapal Singh, Shri
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Ksbir, Shri Humayun
Karuthiruman, Shri
Kedarls, Shri C. M.
Fotoki, Shri Liladhar
Laskar, Shri M. R.
Mahishi, Shrimati Sarojini
Mansen, Shri

Mandal, Dr. P.

Mandal, Shri Yamuna Prasad
Mishra, Shri Bibhuti

Mukane, Shri
Muthiah, Shri

Maik, Shri D. J.
Nanda, Shri

Nehru, Shri Jawaharlal
Nigam Shrimati Savitri.
Paliwal, Shri

Pandey, ShriR. S.
Pandey, Shri Vishwa Nath
Pant, Shri K. C.

Patel, Shri P. R.

Patel, Shri Rajeshwar
Patil, Shri D.S.

Pilai, Shri Natarajs
Prabhakar, Shri Naval
Raghunath Singh, Shri
Raghuramaish, Shri

NOES
Kunhan, Shri P.
Laxmi Dass, Shri
Mukerjee, Shri H.N.
Murmu, Shri Sarkar
Rajaram, Shri
Ram Singh, Shri
Rangs, Shri
Reddi, Shri R, N,
Reddy, Shri Eswars
Reddy, Shri Narasimha
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Ram, Sheil T.
Ray, Shrimati Reouka
Reddi, Dr. B. Gopala.
Reddiar, Shri
Roy, Shri Bishwanath
Saha, Dr. 5. K.
Sahu, Shri Rameshwar
Samants, Shri 5. C.
Satyabhama Devi, Shrimati
Shankarsivs, Shri
Shastri, Shri Lal Bahadur
« Shinde, Shri
Shrimali, Dr. E.L.
Sidheshwar Prasad, Shri
Sinha, Shrimati, Tarkeshwari
Subbaraman, Shri C.
Subramanyam, Shri T.
Swamy, Shri M. P.
Tantia, Shri Rameshoar
Thimmaiah, Shri
“Tiwary, Shri K. N.
Tyugi, Shri
Upadhyays, Shri Shiva Dutt
Varma, Shri Ravindra
Veersbasappa, Shri
Venkatasubbaiah, Shri P,
Vidyalankar, Shri A . N,
Vyas, Shri Radhelal -
Yadav, Shri N- P.
Yadava, ShriB. P.
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Sen, Dr. Ranen

Shashank Manjari, Shrimati
Singh, Dr. B. M.

Solanki, Shri

Swamy, Shri M. N.

Vijsya Raje, Shrimati
WVimla Devi, Shrimati
‘Warior, Shri

Yashpal Siogh, Shri

Mr Deputy-Speaker: The result of
the division is: Ayes 89; Noeg 20.
The ‘Ayes’ have it.

The motion was adopted.
Clause 26 was added to the Bill.

Clausg 27— (Special duty of ercise on
certain goods.)

Shri B. R. Bhagat: Sir,

move:

I beg to

Page 14, line 42—
for “No. 84 and 37" substitute—
“No 34 and Item No, 37". (10).

Th::s amendment is purely of a
drafting nature. Tt seeks to make it

clear that the expression “sub-items
(1) and (4)"” ocurring in line 41
refers to Item No. 34 only and not to
Item No. 37. That is why it has been
redrafted.
Shri Ranga: We do not understand
anything.
Mr, Deputy-Speaker: The question
is:
Page 14, line 42,—
for “No. 34 and 37" substitute—
“No. 34 and Item No. 37". (10).
The motion was adopted.
Mr. Deputy-Speaker: The question
is:

“That Clause 27, as amended,
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[Mr, Deputy Speaker]
stand part of the Bill.”

The motion was adopted,

Clause 27, as amended, was added to
the Bill.

Mr, Deputy-Speaker: There are no
amendments to clause 28 to 31 . So,
I shall put all of them together to the
vote of the House, .

Shri §. C. SBamanta (Tamluk): Sir,
I want to speak opn clause 30

Shri C. K. Bhatiacharyya (Rai-
ganj): I also want to speak on that
clause,

Mr. Deputy-Speaker: All right;
then, T will put clauses 28 and 29 o
the vote of the House,

The question is:

“That clauses 28 and 28 stand
part of the Bill.”

The motion was adopted.

Clauses 28 and 28 were added to the
Bill.

Clause 30—(Amendment of Act 16 of
1955.)

Mr. Depuiy-Speaker: Mr. S. C.
Samanta, you have to be wvery brief.

Shri §. C. Samanta: ] want to speak
about clause 30(c) (iia):

Ayurvedic preparations contain-
ing aleohol, which are prepared by
distillation or to which alcohol has
been added, and which are capable of
being consumed as ordjnary alcoholic
beverages Rupees fifteen and
fitty naye paise per litre of London
proof spirit.

This has got some history. This
Medicinal and Toilet Preparafions
(Excise Duties) Act, 1955 wag passed
in 1955 and the rules in 1956, The
said Act under item 1, which later on
became item 2 of the schedule, levi-
ed a duty on both allopathic and
Ayurvedic ‘medicinal preparations,
that is, Mritasanjivani, at the rate of
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Rs. 3:85 per litre of London proof
spirit in this preparation. Subsequently
in August—December 1960, this pre-
paration was omitted by notification
from the scope of the Act. The
Supreme Court of India negatived the
same with the remark that the only
conclusion to which we can come is
that these preparations are medicinal
preparations according to the Ayur-
vedic text-books. I think these things
have been submitted to the hon.
Finance Minister. In conseguence of
the above decision, the prevailing rate
of duty of Rs. 3.85 became applicable
to the above Ayurvedic medicinal
preparations under item 2 of the
Schedule. The present Finance Bill
of 1963, in clause 30(c)(iia) has made
a separate category in the schedule
of the Act namely, item 3(iia) by
which the duty on these Ayurvedic
medicinal preparations has been in-
creased four tfmes that is from Rs.
385 to Rs. 1550 per litre of
London proof spirit whereas allo-
pathic preparationg of the same class
falling under item 2 continue to pay
the old rate of duty of Rs. 3:85 per
litre of London proof spirit. Tam ata
loss to understand why such diseri-
mination has been made to these
Ayurvedic medicinal preparations. I
pray and request the hon. Minis-
ter to see that the item 3(iia) of
the Schedule as amended by clause 30
(c¢) of the Finance Bill of 1963 be al-
together deleted or in the item 3 (iia)
in the second column, Rs. 385
should be replaced. This is my re-
quest.

Mr. Deputy-Speaker: Shri C. K.
Bhattacharyya. Ome minute,

Shri C. K. Bhattacharyya: Mr.
Deputy-Speaker, Sir, I whole-hearted-
ly support what my hon. friend Shri
S. C. Samanta has just now said. The
increase of the rate of duty on these
Ayurvedic medicines, there are three
medjcines—Mritasanjivani, Mitasanji-
vani sudha and Mritasanjivani sura—
in clause 30(e) is rather unfor-
tunate, This is by creating a separate
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category (3) (ila) in the Sche-
duie to the Medicinal and Toi-
let Preparations Act, 1853 It
looks like discriminating in favour
of allopathic medicines of the
game character and against the above
Ayurvedic  medicines. These two
classes of medicines are of the same
type with the same percentage of al-
cohol in them. These are all of tonic
character. Therefore, they should be
put in the Medicinal and Toilet Pre-
parations Act as they were already.
While allopathic medicines are allow-
ed to be in the Schedule to the
Medicinal ang Toilet Preparations Act
as before, Ayurvedic medicines are
taken out and put under a new cate-
gory in the Schedule by the Finance
Bill and the rate of duty is increased
from Rs. 3-85 to Rs. 15°50. This is
.unfortunate and shall be avoided.

Shri §. M, Banerjce: Claure 30 seeks
to amend the Schedule to the Medici-
nal and Toilet Preparations (Excise
Dutizs) Arct with a view to increasing
the raies of duty fer certain Ayurve-
srztions, containing  alcohol
apable of being consumed
as ordinary alecholc beverages. 1
fuliv support the conlention of my
hon. fr'end Shri 8, C Samanta and
SYwri Shri C. K. Bhattacharyyva. The
Shalti Aushadhalava, Dacca and the
Sadhana Aushadhalava a2nd others who
are producing the Mritusonveervani
Sura and Mrityusanjeevani with 6
per cent or 10 per cent alochol have
protested zgeinet it My hon. friend
Shri §. C. Samanta has queted the
judgement of ‘he Supreme Court. It
will be really very difficult for  the
Ayurvedic preparations to survive if
this concession is not given to them.
May I, therefore, request the hon
Minister to kindly reconsider this pro-
vision,

After all, these preparations were
not meant for intoxication purposes.
Alocohol is used in all the patent
medicines and tonics produced even
by the allopaths, and in all probability
in any medicine at least 10 to 12 per’
=ent of alochol is there, sometimes.

361 (Ai) LSD—6.
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I would, therefore, request that this
should be considered by the hon.
Minister, and some concession should
be given so that the Ayurvedic Ausha-
dhalayas can manufacture these medi-
cines again.

Shri Ranga: I hope the hon. Minis-
ter will agree to this amendment.

Mr. Deputy-Speaker: There is- no
amendment before the House to this
clause,

Shri B. R. Bhagat: There is no need
for any misapprehension, because so
far as sub-clause (a) of clause 30 is
concerned, a provision has been put in
whereby the duty has been readjusted
after the judgement of the Supreme
Court. In respect of ceriain items,
they declared that they were Ayur-
vedic preparations. | The duty is
Rs. 1'10 per litre, for certain Ayurve-
die preparations; this readjustment
has been done with a view to bring
all of them in line. Se, that has been
taken care of. .

So far as clause 30 (c) is concerned,
T would submit that it is wrong to
rix up two provisions, that is sub-
clause (a) and sub-clause (c) of clause
30. If T may read out for the benefit
of the hon. Member the notes on claus-
es, the note in respect of clause 3 says:

“Clause 30 secks to amend the
Schedule to the Medicinal and
Toilet Preparations (Excise Du-
ties) Act with a view to increas-
ing the raies of duty on certain
Avurvedic preparalions contain-
ing alcohol which are capable of
being consumed as ordinary alco-
holiec beverages. The clause also
seeks to make marginal adjust-
ments on certain other items of
the Schedule.”.

So, the duty has been raized in  the
case of those preparations only which
are used as alocholic beverages.

Shri S, M. Bamnerjee: I am sorry to
find that the hon. Minister i not able
to accept this suggestion. I may sub-
mit that even in the case of allopathy,
there are some medicines which are
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[Shri S. M. Banerjee]
purely used as alcholic  beverages.

Therefore, 1 would submit that the
hon. Minister may accept this sugges-
tion.

Shri Morarji Desai: Why should the
bhon, Member get excited over it?

Shri S. M. Banerjee: There is no
excitement. 1 only wanted to raise my
voice.

Mr. Deputy-Speaker: The question
is:
“That clause 30 stand part
of the Bill".
The motion was adopted.
Clause 30 was added to the Bill.
Clause 31 was added to the Bill,
First, Schedule
Mr. Deputy-Speaker: There are
five amendments to this clause,
Shrimati Tarkeshwarai Siuha: I
mo've Government amendment No. 11.

Shri Ranga: This relates to married
people etc.

Mr. Deputy-Speaker: Amendment
No. 1. Is it going to be moved?

Shri Yashpal Singh: I am moving
it.

Mr. Deputy-Speaker: Amendment
No. 13 is in the name of Shrimati

Laxmi Bai. The hon. Member is
not present here,

Shri Warior: I want to move amend-
ment No. 12.

Mr. Deputy-Speaker: There is &n
amendment in the name of Shri Kashi
Ram Gupta, namely amendment No.
23. The hon. Member is not here.

So, the amendments which are mov-
ed to this clause are amendments Nos.
1, 11 and 12. Amendments Nos. 13 and
23 are not moved.

Shri Yashpal Singh: I beg to move:
Pages 20 and 21,—

omit lines 28 to 38 and 1 to 26
respectively. (1)
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Shri Warior: I beg to move:
Page 20, for line 31, substitute—

“{i) on the first Rs. 7,500 of the
residual income LWNi1'(12)

Shrimati Tarkeshwari Sinha: 1 beg
to move:

Page 22, for lines 36 to 38, substi-
tute—

“The amount of income-tax
computed at the rates herein-
before specified shall be increased
by a surcharge for purposes of the
Union equal to the sum of—

(i) twenty per cent of the amount
of income-tax payable by the
firm on its income from any
businesg carried on by it cal-
culated at the rate of income-
tax applicable to its total in-
come ; and

(ii) ten per cent of the amount of
income-tax payable by it on
its income from all sources
other than from any business
carried on by it calculated at
the rate of income-tax appii-
cablt to its total income™” (11)

The proposed amendment relates to
surcharge on income-tax for purpos-
es of Union imposed by the Finance
Bill on registered firms. Under the
existing provisions, the rate of this
surcharge payable by a registered firm
is 20 per cent in respect of its income
from all sources. Tt was, however, felt
that a concessional rate of surcharge
should be provided in respect of in-
come derived from professions, e.g.
professions of accountants, solicitors,
engineers ete,

Shri Tyagi: What about lawyers?

Shrimati Tarkeshwari Sinha: Soli-
citors include lawyers.

It has therefore been provided by
the proposed amendment that in res-
pect of business income, the sur-
charge will be at the rate of 20 per
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cent of the jncome-tax payable there-
+on and the concessional rate of 10 per
cent will be applicable to income from

sources other than business.

Mr. Deputy-Speaker: The First
Schedule and the amendments  are
before the House,

Shri Tyagi: Individuals are not
covered by it.

Shri Warior: My amendment is
obvious. Let the Minister accept it.

Shri Morarji Desai: It is not accep-
table.

Shri Himatsingka: The amendment
proposed by the Deputy Minister gives
relief to certain class of registered
firms, that is to say, professionals,—
engineers, golicitors and others. But
that benefit does not go to other busi-
nessmen who put in money. I cannot
see why this advantage is being given
to these  professions who do their
business without putting in any money
without taking any risk, whereas those
who put in money are not given the
benefit. The benefit should be given
to all, because the partners are se-
parately taxed on their income. I
therefore feel that amendment No. 23

tableq by Shri Kashi Ram  Gupta
should be accepted.
Mr. Deputy-Speaker: It has not

been moved.

Shri Himatsingka: That can be ac-
cepted. Unless the Finance Minister
agrees to it, that will not be done.

Shrimati Tarkeshwar Sinha: I think
the hon. Member's argument is not
correct, He knowg more than myself
that registered firms are already in a
favourable position compared to unre-
gistered firms because they are not
being subjected to the additional sur-
charge on their residual income. They
are also favourably situated in com-
parison to the companies because they
shall not be liable to pay super pro-
fits tax. THerefore, I do not accept
his argument.

CHATITRA 30, 1885 (SAKA)

Finance Bill 10970

Mr Deputy-Speaker: I shall now
put amendment No. 1 to vote

The amendment was put and
negatived.

Mr. De]mty-SpeakerE 1 shall now
put amendment No. 12 to vote,

The amendment was put and
negatived.

Mr. Deputy-Speaker:
is:
“Page 22,—
for lines 36 to 38, substitute—
“The amount of income-tax com-

The questicn

puted at the rates hereinbefore
specified shall be increased by a
surcharge for purposes of the

Union equal to the sum of—

(i) twenty per cent of the amount
of incom-tax payable by the
firm on its income from any
business carried on by
it ealculated at the raic of
income-tax applicable to its
total income; and
ten per cent of the amount of
income-tax payable, by it on
its income from all sources
other than from any business
carried on by it ealculated at
the rate of income-tax appli-

(ii}

cable to its total in-
come'™  (11),
The motion was adopted.
Mr. Deputy-Speaker: The question

is:
“That the First Schedule, as
amended, stand part of the Bill".

The motion was adopted.
The First Sehedule, as amended, was
added to the Bill,
The Second Schedule was
the Bill,
Clause 1, the Enacting Formula and
the Title were added to the Bill.
Shri Morarji Desai: I beg to move:
“That the Bill, as amended, be
passed”.
Mr. Deputy-Speaker: Motion moved:
“That the Bill, as amended, be
passed”.

added to



10971 Finance Bill

Shri S. M. Banerjee. Only ten
minutes are left.

Shri S. M. Banerjee: It can be ex-
tended by another five minutes.

Mr. Deputy-Speaker: No. There
are other financial measures. He may
take just two or three minutes. I
have to give two or three minutes to
Dr. Aney.

Dr. M. S. Apey: You need not give
me anv time.

Shri S. M. Banerjee:
only five minutes.

I will take

Now this Bill is going to be passed.
We have supported certain taxations
and opposed some. With all our elo-
quence we have been unable to con-
vince the hon, Finance Minister, and
he is not prepared to reduce it fur-
ther.

1 do not subscribe to the ideoclogy
that there saould be no taxation to
defend our country. After ail, taxa-
tion is negded.

Thore i3 snother school of thought
in this country which feel that there
ghould be no taxat'on and that we
snould surrender our policy of non-
zlignment.

i wm surprised that at a
zre discussing the taxes
to b levied In this House, an indirect
ind.oation was given that there should
be no taxaticn. I om opposad to cer-
& taxation on ithe poor people, but
if we hive to save our country, we
have to develop seli-sufficiency.

Put the other people say either
Morarji or Rajaji. Theyv sny it is very
simpie: have the American zir umbrel-
la aid go zhead vwith preparations, do
not aenend upon taxes. In this con-
text 1 would like to read what has
appeared in toduy's papers, a state-
ment by Gen. Taylor of America. Even
today I moved in this House but I was
surprised that it was disallowed, The
Amezricans are prepared to help us,
ang | am indebted to them, but Gen.
Taylor made this statement where he
ridicules our McMahon Line. He chal-
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lenges its walidity and says exactly
what the Chinese have said. With
your permission, I would quote:

“Reuter adds: General Taylor
said in testimony that India's
armeqd forces ‘have been neglect-
ed for wears’. It is going to take
considerable time and money if
they are really going to moder-
nise the forces they have.

“Answering a question on the
start of military operations on the
border last autumn, he replied
that Indians were ‘edging for-
ward in the disputed area,’”

Mr. Depuly-Speaker: Newspapers
need not be read here,

Shri S. M. Banerjee: After all this
is not a secret document,

Mr. Deputy-Speaker: It is not a
document at all.

Shri S, M. Banerjee: It is a docu-
ment, that is why I am quoting it.

Mr. Deputy-Speaker: He may re-
fer to it.

Shri S. M. Banerjee: I am only say-
ing this exactly the Chinese wversion.

The second point is that if we are
askin? the pronle (o pav laxes, after
all there should be no extravagance.
I have alreadv invited the aitention
of the House to licensing of big firms.
1 was surprised to note that out of 213
indusirial licences pranted in 1960-61,
142 have gone to the six houses. I
would like the hon. Finance Minister
to lay on the Table of the House the
various letters exchanged between the
two Ministers and the Prime Minister
because the country wants to
know .

Mr, Deputy-Speaker: We are on
the third reading of the Finance Bill

Shrj S. M, Banerjee: That is why
I am telling these things.

Mr, Deputy-Speaker: He is repeat-
ing the same thing.

Shri Ranga: Does he propose to
take all the ten minutes himself?
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Shri S. M. Banerjee: I am not re-
peating. 1 only wish to say that I am
not opposed to taxes, but only to cer-
tain of them, in the interests of the
country.

Shri A. K. Gopalan: I want only
two or three minutes, just to clear
some misunderstanding that has been
created about my speech. I did not
say there should be no taxation at
all. The difference was: whom to tax
and from where to get the money. That
was the reason why [ said that we
were opposed to this policy because
this policy is giving holidays and con-
cessions to the rich and putting bur?
dens on the poor.

The Finance Minister may not agree
to our reguest for nationalisation of
banks or the oil industry, from which,
according to us, we can get resources.
That I can understand. But I did not
say that we must have development
and defence but at the same time we
should not tax. In fact, I had said
that we were for defence and deve-
lopment. k&

He has always repeated that we
oppose the gold control policy. We
have always said before, and even
now 1 repeat that our objection 13
that if the object of the policy is to
stop smuggling and hoarding, there
are other methods by which we can
achieve this and also earn some foreign
exchange, If it is necessary, we can
repeat those suggestions again. Tt is
the same policy that they follow. The
gold control policy has not achieved
its objective, We suggested that ex-
port-import trade shouyld be taken
over; over-invoicing should be stopped
and' so many other things were said
by us. 1 do not want to repeat it here.
There was the Communist Govern-
ment in Kerala and if I were to say
that there should be no taxation, how
can the Government be run? I never
said that there should be no taxation.
There must be resources. One way is
taxation, Now, what is the policy of
the Government in regard to taxation?
It is about that policy that we say
that this Bill is putting more and more
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burden on the poor people but gives
tax holidays and concessions to those
who are able to pay. That is what I
said. I never say that there should
be no taxation at all. We do not
agree with the policy contained in this
Finance Bill; we are totally opposed
to it because even now it is the same
old policy that is being followed, It is
a question of resources for the defence
as well as for development. There
are ways by which we could get re-
sources, If the Finance Minister were
patient enough, we can certainly sit
with him and may hear us, We will
also hear him, We will point out t.
him how money can be got by the
nationalisation of banks and other
things. Let him arrange a discussion
on that basis so that we would under-
stand him and he will understand
us also. If even then no money:
could be got, certainly we will also
think about other ways in which we
could get resources, That js what I
have to say. . We oppose this Bill.

Shri Ranga: Mr, Deputy Speaker,
my hon, friend just now came out
with a suggestion. He only repeated
what he had said already. That is
exactly what 1 wanted to oppose, I
do not want all the State enterprises
should be shut up or liquidated. Ner
am I opposed to the traditional State
enterprises like the P & T, irrigation
projects, hydel projects, railways, ete.
T do not want the Government to ac-
cept the blue print that my hon. frieng
the leader of the Communist Party
tried to place before the Government
in regard to the further pationalisa-
tion of various things,

Secondly, when we oppose this Bil,
Wwe are pursuing the well-known par-
Iia_mentary practice of refusing all sup.
plies to the Government in which w-
do not have any confidence. One of
the ways by which we can declare our
loss or want of confidence in the Gov-
ernment is by refusing the supplies.
That is the principle that we have fol-

lowed jn opposin, this Bi
stage, g ill at every
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We are opposed to the gold control
policy. 1 consider it one of the disas-
ters. We are also opposed to the tax
on kerosens, because the poor people
suTer; to the dutyr on diesel oil be-
cavse the agriculturists are going to
suffer on account of it; to the sur-
charge because it is likely to lead to
inflation and wvarious other economic
ills, It would upset our whole cco-
nomy. There are other reasons mean-
tioned by so many of us from different
sides of the House in the Opposition
especially and also on the side of the
Government. My hon. friend has not
made a constructive and fair approach
to this particular problem. I may
make it clear that we know that no
Government can be run without funds.
But he has not asked for funds in the
traditional manner as he has done
over a number of years but he has
asked for huge amounts of money.
He has himself said that it is much
more than all the additional revenues
that he had asked for during
the last four of his Budgets Tt
is an extraordinary demand to
make. It is true there is this demand
for defence, but then there are other
ways also of raising this money.
He has also tried to deal in a light-
hearted manner about the serious sug-
pestions that T have made, that this
udditional taxation, when it comes to
ba necessary, should be phased. Actu-
allv. it is a well-known practice in all
democratic countries; in one  parti-
cular year the Finance Minister first
ruises Rs, 100 crores or Rs. 150 crores
more because he finds it necessary
and algo finds that alone can be raised,
in the light of public opinion. Then,
later on, when he finds that public
opinion is ready, that the economy
also is ready to stand the burden, he
comes forward with a supplementary
budget: and year after year, as and
when the tax burdens come to be
necessary, as and when the social
economy is found competent to bear
them, the additional tax burdens
come to be raised also. And that is
why T have made that major, serious
suggestion. I hope that if not now in

APRIL 20, 1963

Finance Bill 10976

the heat of the debate, but at least
later on, my hon. friend will give
some serious thought to that.

17 hrs.

I wish ! say now that we want to
be {riendly with our friends who are
charged with this responsibility of
carrying on this burden of Govern=-
ment, but at the same time, the Gov-
ernment also has got to set its own
house in order at least to their own
entire satisfaction. It is not today
‘being carried on to their own entire
satisfaction, within their party and
among the constituents who are there
behind them in the country. And
with these words, we are opposing this
Bill.

Shri Morarji Desai: My hon. friend
Shri Ranga is perfectly within his
rights to show his displeasure or want
of confidence in the Government by
refusing the supplies. Therefore, I can
have no guarrel with him. But he
was very uncharitable when he said
that I treated his suggestion very
lightly. I did not treat it lightly at
all. But with all the serious conside-
ration I could give to it, if I cannot
understand it, I have got to say I do
not understand it. If I consider it
is not worth, I have got to say it is
not worth. What more could I say?
That is what I wanted to convey. If
I see no meaning in it, I have got to
say there is no meaning in it. It may
be that I have no sense according to
him. I do not quarrel with him if he
says that, and if I say the same thing
of him, why should be gquarrel with
it? That is all I have to say.

As regards Shri Gopalan, when he
says that he is in favour of having
both the defence and the develop-
ment, he also says there should be
less taxation. That is the famous way
of his party—to say yes in one thing
and say no in actual work. That is
how they have been going on doing it.
Let him do it. We are quite alive to
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it. Let him say no. I have no quar-
rel with him. I do not think they can
do any michief even if they want to.

17.03 hrs.

[Mz. Seeaker in the Chair.]
Mr. Speaker: The question is:
“That the Bill, as amended, be

passed.”

Those who are for the motion will
please say, “Aye.”

Several Hon. Members: Aye.

Mr. Speaker: Those who are against
the motion will please say “No.”

Some Hon. Members: No..

Mr. Speaker: The Ayes have it. The
Ayes have it

Shri Ranga: Wha! i this, Sir?

Mr. Speaker: There was not even
one voice against the motion,

Shri Ranga: I am sorry.

Shri Tyagi: You have missed the
bus,

Shri Radbelal Vyas: After hearing
Ayes and Noes, you have to pass your
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Shri Bhagwat Jha Azad: He has al-
ready passed it.

Mr. Speaker: All right; T will put it
again. I allow him to raise it.

Shri S. M. Banerjee: When the hon.
Deputy-Speaker was in the Chair,
somehow or other there was some con=
fusion. Several Members were
caught napping. We opposed the
amendment regarding the levy on
kerosene oil. 1 think it was amend-
ment No, 16. I pointed out to him
that we did not hear properly. He said
“No." So, if you allow him now, natu-
rally.. . (Interruption) .

Mr. Speaker: That does not follow
automatically. It is a queer reasoning.

Shri Tyagi: A vote cannot be cast
retrospectively.

Mr. Speaker: Sometimes we have
done it here. I do not see any harm.
The question is:

“That the Bill, as amended, be
passed.”

judgment.

Division No. 9 ]
Akkama Devi, Shrimati
Iva, ShriA.S.
Arey, Dr. M.S.
Arunazha lam, Shri
Azad, Shri Bhagwat Jha
Balmiki, Shri
Rasapra, Shri
Baswant, Shri
Bhagat, Shri B.R.
Bhaniy Des, Shri L. N
Bhrargava, Shri M. B.
Boreoah, Shi P C.
HBrajeshwar Prasad, Shri
Chakraverti, Shri P, R.
Chandrasekhar, Shrimati
Chaudhuei, Shrimati Kamala
Thaljit Singh, Shri
Das, Dr. M. M.
Desai, Shri Morarii
Dighe, Shri
Dinesh Singh Shri
Gaitopde, Dr.
Gandhi, Shri V. B,
Ganga Devi, Shrimati
Gupta, Shri Shiv Charan
Hajarnavis, Shri
Hansda, Shri Subodh
Hann manhaiya, Shri
Himmatsinhji, Shri
Joahi, shriA.C.

The Lok Sabha divided.

AYES
Jsotishi, Shri J. P.
Kabir, Shri Humayun
Kedaria, Shri C.M.
Ehadilkar, Shri
Lakshmikanthamma, Shrimati
Mahishi, Dr. Sarojini
Manazn, Shri
Mandal, Dr. P.
Mandal, Shri Yamuna Prasad
Mishra, Shri Bibhui
Mishra, Shri Bibudhendea
Morarka, Shri
Mukane, Shri
Muthiah Shri
Maik, ShriD. J.
Nanda, Shri
Nehru, Shri Jawaharlal
Nigam, Shrimati Savitri
Pandey, Shri Vishwa Nath
Pant, Shri K. C.
Fatel, Shri Rajeshwar
Patil, Shri D, 8.
Pratap Singh, Shri
Raghunath Singh, Shri
Raghuramaiah, Shri
Ram, Shri T.
Ramaswamy, Shri 5. V.
Rane, Shri
Rao, Shri Krishnamoorthy
Ray, Shrimsti Renuks

17.09 firs.

Reddiar, Skri

Saha, Dr. 5. K. ¢
Sahu, Shri Rameshwar
Samanta, Shri 8. C.
Satyabhama Devi, Shrimati
Sen Shri AK.

Shah, Shri Manubhai
Shankaraiya, Skri

Shastri, Shri Lal Bahadur
Shinde, Shri

Shrimali. Dr. K. L.
Sidheshwar Prasad, Shri
Sinha, Shri Satya Narayan
Sinha, Shrimati Tarkeshward
Sinhasan Singh, Shri
Subramaniam, Shri
Subramanyam, Shri T.
Swampy, Shri M. P.
‘Tantis, Shri Rameshwar
Thimmaish, Skri

Tyagi, Shri

Upadhyaya, Shri Shive Dutt
Varma, Shri Ravindra
Veerabasappa, Shri
Venkatasibbaiah, Shei P,
Vidyalankar, Shri A, N,
‘Vyas, Shri Radhelal
Yadab, Shri N. P.

Yadava, Shri B. P,
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NOES

Berwa Kotah, Shri
Buia Singh, Shri
C:yin Devi, Shrimati
Kapur Singh, Shri
Frhig: 2

Shri Kapur Singh: My vote may be
added to ‘Noes’.

Rojaram, Shri
Fam Singh, Shri
Ranga, Shri

Shri K, C. Pant (Naini Tal): My
vote may be added to ‘Ayes’.

Shri M. 8. Aney: My vote may be
added to ‘Ayes’.

The Parliamentary Secretary to the
Minister of Mines and Fuel (Shri

Thimmaiah): My vote may be added
to ‘Ayes. 1

Shri §. C. Samanta (Tamluk): My
vote may be added to ‘Ayes’.

Shri Rameshwar Tantia (Sikar):
My vote may be added to ‘Ayes’.

Mr. Speaker: The result of the divi-
sion is as follows:

Ayes 89; Noes 14.
The motion was adopted.

The Bill, as amended, was passed.

17.1¢0 hrs.
SUPER PROFITS TAX BILL

Shri Morarji Desai: Sir, I move:*

“That the Bill to impose a spe-
cial tax on certain companies, be
taken into consideration.”

This Bill has now been before the
House for about seven weeks and dur-
ing the general discussion cn the Bud-
gel its provisions have been subjected
to a widespread and searching seru-
tiny from various aspects by hon.

*M-ved with the recommendation of the President,
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Reddy, Shri Narasimha
Shashank Manjari, Shrima
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Singh, Dr. B. N.
Solanki, Shri

Vijye Roje, Shrimeti
Yashpal Sigh, shei

Members, In fact, out of the three
Bills forming part of the Budget pro-
posals for ‘his year this Bill seems to
have attracted more attention, b th in
this House and outside, than the other
Bills. In the speeches made by the
hon. Members and in the large num-
ber of representalions that I have re-
ceived on the subject, various com-
ments and suggestions have been made
regarding the provisions of this Bill
Sir, I am very grateful for these views
and suggestions. I have considercd all
ihese suggestions and have already
made a statement in this House on
{he 16th instant announcing a number
of concessions on various points on
which I considered relief was justified.
In my statement I had referred to the
main points in the criticism of the Bill
and also to the vari~us opinions held
in different quarters regarding the
expecied revenue from super profits
tax. I do not, therefore, propose to
take the time of the House again in
dealing with these matters,

The official amendments necessary
to give effect to the proposed conces-
sizne announced by me will now be
introduced by me in this House for its
consideration. As the concessions in=
volve several changes in the existing
provisions of the Bill, it has become
necessary to carry out numerous sub-
staptive as well as consequential
amendments. There are al<o sotme
clarificatory or drafting amendments. T
shall now briefly refer to the main
changes which are sought to be made
through these amendments.

The majority of the substantive
amendments relate to the First Sche-
dule of the Bill containing provisions
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for the computation of the chafpeable
profits or the profits liable to super
profits tax. These amendments may
be broadly divided into three groups.
Unauer the first one, it is sought to
exempt from super profits tax, by ex-
clusion from the chargeable profits,
such items of income or payments
which qualify for a rebate of tax
unaer the Income-tax Act, Instances
of this are income of new indu:trial
undertiakings and hotels, interest on
income-tax free securities of the Cen-
tral or a State Government and dona-
fions to the National Defence Fund as
well as other charitable donations,
The sums to be excluded will of course
be limited to the amount on which a
rebate of tax is admissible under the
Ineome-tax Aet. These exemptions
will preserve with the companies the
benefits which thev obtain from the
tax rebate under the Income-tax Act
and thus promote the objects for which
the rebates have been provided for.

The second group of the proposed
amendments in the First Schedule re-
lates to items which, inter alig, have
a direct bearing on the industrial
development of the country. By these
amendments it is proposed to exclude
from the chargeable profi‘s the divi=
dends received by companies from an
Iadian company or any other company
which declares its dividends within
Incha, and also their income by way
of royalties received from the Govern-
ment or a local authority or an Indian
c-neern. Further, in the case of non-
resident companies it is proposed to
exempt their income by way of in-
terest, and fees for rendering technical
services received from the Government
or a local authority or an Indian con-
cern. Incidentally, foreign loans and
particularly the rate of interest pay-
able thereon are n~w generally the
subiect matter of approval by the
Government and, on approval the
interest is eligible for exemption from
income-tax and super-tax.

Under the third category of amend-
ments to the First Schedule, there are
provisions for certain deductions and
allowances which are meant to ensure
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that companies are left with adequate
funds for building up resources for
future expansion and meeting their
financial commiiments. For this pur-
pose it is being provided that com=-
panies, other than banking companies,
will be entitled to a deduction egual
to 10 per cent. of their total inc. me
beivre tax, from their chargeable pro-
fits. For the assessment year 1903-G4
for which accounts would have been
clozed in most cases and dividends
might also have been distributed, no
cunditions are being at.ached to the
grant of this deducii.n, However, 11
respect of assessment years from
1964-65 onwards conditions are being
imposed to ensure that an amount
equal to the deduction allowed is cre-
dited to a reserve for being u ilizod
by the company solely for acquring
capital assets in India or repavment
of their borrowings or payment of
dividends on their preference shore
capital in excess of six per cent., for
a period of five vears. These condi-
tions will not apply to electricitv sup-
ply companies, which are subject ‘o
certain restrictions in the matter of
crealing reserves under the provisions
of the Electricity (Supply) Act, 1948

A different provision is prrposed to
be made in the case of banking com-
panies which are required to crea‘e
reserves annually and are also  re-
quired to create further reserves
voivntarily due to the special needs of
their financing business. Under this
provision, banking companies would be
entitied to deduct from the chargeable
profits  the entire amount of the
reserves created by them during the
relevant year from their assessable
income, not exceeding the highest
amount of such reserves during any of
the three preceding years. For this
deduction, banking companies will also
be required to produce a certificate
from the Reserve Bank of India, cer-
tifving the reasonableness of the
amount of the reserves.

Under the existing provisions, in
computing the chargeable profits for
super profits tax, a deduction is
allowable from the total income for
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the gross amount of income-tax and
super-tax pavable thereon, instead of
the net tax actually payable after
allowing reliefs and rebates under the
Income-tax Act. However, as the
items of income and payments on
which companizs are entitled to a tax
rebate under the Income-tax Act are
now proposed to be excluded from
their chargeable profits, as mentioned
by me before, it is being provided
that only the net amount of the tax
actually payable on the total income
will be allowed to be deducted A
provision is also being made to the
effect that where the foreign income
of a resident company has been taxed
doubly, in India as well as in a
foreign country, the net amount of
foreign tax pavable by the company
will also be allowed as a deduction.

As hon. Members are aware, there
is a provision in the Finance Bill for
allowing a rebate of income-tax and
super-tax tp exporters or to manu-
facturers selling certain commodities
to another person for export. In order
to preserve the benefit of this tax
rebate, it is being provided that the
amount of the rebate wili also be
allowed ag a deduction along with
other taxes.

In regard 1o the computation of
capita] with reference to which the
amount of the standard deduction is
calculated, a provision is being made
to clarify that the amount standing to
the credit of the development rebate
reserve will be treated as a part of
the capital. Further, as inter-
corporate dividends and interest on
income-tax free securities are now
proposed to be excluded from the
chargeable profits. it is being pro-
vided that the amount invested in
such shares ang seeur'ties will be
excluded from the capital base. The
amount of such excluded investments
will be computed by setting off
against their cost to the company, the
amount of its outstanding borrowed
money and also the amounts held by
‘it in its various funds or by way of a
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surplus from past profits etc. which
are not included in the capital base.

Sir, it had been represented that
companies having a small capital base
ang also new!y started companies
which would, practically, have no
reserves would be entitled to a small
amount of standard deduction and
will, therefore, suffer from a heavy
incidence of super profits tax. Having
regard to this position, it is being
provided that the standard deduction
will be either six per cent of the
capital and reserves of a company or
Rs. 50,000, whichever is higher. Thus,
where the six per cent amount of the
capital base of a company is less than
Rs. 50,000, it will be entitled 1o a
standard deduction of Rs. 50,000.

Sir, in addition to the concessions
announced by me, I propose to make
a provision for the grant of relief
from super profits tax on the oecur-
rence of deficiency, wiz.,, where the
profits for super profits tax fall short
of the standard deduction or where
there are no such profits, It had been
represented that the absence of such
a provision would cause hardship in
the case of businesses whose profits
fluctuate widely from year to year.
If no relief is given on account of a
deficiency of profits in an unfavour-
able year by setting it off against the
profits in a favourable year, the
company may not be left with adequate
funds to meet its financial commit-
ments in a subsequent unfavourable
vear. A provision is, therefore, being
made for the carry-forward and set-
off of deficiency in a particular year
against the net amount of profits
liable to super profits tax for the next
following three years.

The remaining proposed amend-
ments are of a conseguential or
clarificatory or purely drafting nature
for which I do not propose to take the
time of the House any further.

Before closing T would refer to the
provision in rule 3 of the First
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Schedule which enables the dis-
allowance of expenditure on account
of remuneration, commission, enter-
tainment and advertisement to the
extent such expenditure is held to be
excessive having regard to the circum-
stances of the case. Certain  mis=-
givings and apprehensions have been
expressed in some gquarters regarding
the operation of this provision. This
provision s, however, not a novel
one, A somewhat similar provision
existed in the Excess Profits Tax and
Business Profits Tax Acts. The object
of this provision is to put a ecurb on
any tendency towards incurring
excessive expenditure not related to
actual business needs, which would
beat the expense of the shareholders
and alsp cause losg to revenue. The
powers of disallowance under this
provision are meant to be exercised
in cases where such excessive
expenditure has been incurred
mainly with a view to
reducing the incidence of super
profits tax and is not related to the
actual needs of the business. The
disallowance will be made after
considering all the facts of the case
and the procedure to be followed in
the matter will be in consonance
with the principles of natural justice.
The disallowanee can be made by the
Income-tax Officer only after he has
obtained the approval of his superior
administrative officer. Any such dis-
allowance is also appealable.

Sir, 1 confidently hope that after
the proposed changes explained by
me, the provisions of the Super Profits
Tax Bill will receive full support
from the House.

With these remarks, Sir, I move,
Mr. Speaker: Motion moved:

“That the Bill to impose a
special tax on certain companies,
be taken into consideration.™

Shri Morarka (Jhunjhunu): Sir,
for this Bill and for the wther Bill,
namely, the Compulsory Deposit
Scheme Bill, six hours have been
allotted. Since we are taking these
Bills separately, I would request you
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to allocate separately the time for
bath these Bills.

Secondly, Sir, this Bill is a very
important Bill and we did not expect
that it would be taken up teday for
the simple reason that the House had
taken a decision that after the Finance
Bill is passed the House will sit till
5 o'clock only. Since the Finance
Bill has already bzen passed, we
thought that now the House will
adjourn at 5 o'clock. So we have not
brought our papers and we are not
prepared.

Then, besides that, the Government
amendments to this B7ll which are
very imporant and very vital were
received this morning. To those
amendments we have given notice of
further amendments and hon. Members
have not got the notice of our amend-
ments so far. From that point of view
also it would be more useful to have
this debate on Monday. Therefore
I humbly request that looking to the
importance of this measure which is
not only novel but very important
too the debate may now be continued
on Monday.

Mr. Speaker: But he can have that
advantage. He may send in the
notice of amendments and I will waive
the delay. So far as other hon.
Members are prepared to speak, we
can continue the debate.

Shri Mworarka: The amendments
have been sent in but they reguire
the President's assent. They have to
go through that formality. In any case
though vou would be kind enough to
waive the delay, the amendments
wouid not be before the hon. Members.
To that extent there would be mno
appreciation of my amendments.

Shri Morarji Desai: That will be on
the amendments.

Shri Morarka: They are amend-
to the Government amendments,

Shri Morarji Desal: They will be
moved on Monday.

Mr. Speaker: I will allow him that
opportunity. He would not suffer.
But in spite of this handicap there are
hon. Members who can speak. There-
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[Mr. Speaker]

fore why should we lose this half an
hour? Normally also we ought to
have gone till 530 for passing the
other Bill. Therefore it was expected
that we will sit upto that time.

Shri S, M, Banerjee (Kanpur): As
regards the first point raised by my
hon. friend, Shri Morarka I would like
to know how the gix hours will be
distributed between the Super Profits
Tax Bill and the Compulsory Deposit
Scheme BilL

Mr, Speaker: For the present we
have put three hourg for each. But
if there is some adjustment to be made
I will make it.

Shri Morarka: This Bill should be
given four hours,

Shri Deorap 5. Patil (Yeotmal): 1
oppose it

Mari S, M. Banerjee: If this is to
be given four hours, I object to it.
The other Bill ig equally important.
This Bill concerns simply the big
industrialists but that concerns the
* entire country.

Mr. Speaker: I have said, I would
give three hourg to each. The time-
limit for speeches would be 10 to 15
minutes for each hon. Member—I10
minutes normally but 15 minutes in
some cases.

Shri S, M, Bamnerjee: Mr, Speaker,
Sir, at the time of the presentation
of the Budget, this was the only tax
which was hailed by all those toiling
milljons who thought that profits
should also be taxed much more. At
the time of discussion, many Members
raised a doubt and they rather put
this pointed question to the hon. Min-
ister whether or not he was going
to yield to the pressure of big busi-
ness houses. I remember this question
was put by my hon. friend Shrimati
Renu Chakravartty and the hon. Min-
ister replied that he was not
either pgoing to yield to the
pressure of the big  business
houses nor the other one. I have
gone through these amendments. With
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the little knowledge that I have in the
matter, I welcome only one provision.
I am all for giving some relief to those
who have started new industries, who
have practically no reserves. I am
sure the imposition of this tax on
these small unitg or small concerns or
newly established concerns would
have completely ruined these concerns
and I am sure there would have been
liguidation of these units. As far as
that is concerned, I must thank the
hon. Minister for saving these units
from ruination. But, for the others,
take for instance, thig amendment
about relief on occurrence of defi-
ciency.

“Where there is a deficiency in
relation to any assessment year,
the assessee shall be entitled to
relief in accordance with the fol-
lowing provisions, namely,—

(i) the amount of the defi-
ciency shall be carried forward
and set off against the net
chargeable profits of the assessee
assessable for the next follow-
ing assessment year...." and so
on.

I need not read the entire amendment,
because the time at my disposal is too
short. Let us know what are the pro-
fits. I do not want to tax the House
at the fag end by quoting the profits
of many industries, like sugar, iron
and steel, textile in some places, jute
and other big industries about 8 or 9
big industries where I fee] that these
industrialists are controlling the eco-
nomy of this country. The profits are
exorbitant. Sometimes it is fabulous.
If there is a profit and if the super
profits tax has been levied by the hun.
Finance Minister, when he has levied
a tax on kerosene, when he has taxed
small things which are used as neces-
saries of life by poor people, I do not
know why there was so much stir. I
was in Calcutta at the time when the
entire agitation was going on by big
industrialists and I was told by a fri-
end of mine that even the TISCO—
Tata and Steel Co. will come to a
sta.ndstill, after 15 years if this tax was
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not withdrawn or medified. I do not
konow what he hinted. I am yet to
know a concern which has so much of
capital, which is earning so much of
profit. And yet, by paying the super
profits tax, they will come tp a stand-
still or they will liquidate themselves—
it is ununderstandable,

I have got some document. A sur-
vey was made under the instructions
of the Planning Commission by Prof.
Hazari into the working of the corpo-
rate sector. These documents are
really very healthy about the function-
ing of the various groups. A Study
of Inter-corporate investment: The
Birla Group of Companies by R. K.
Hazari: a full report, I am told has
been submitted to the Planning Com-
mission, where he has said about the
working of particular concerns, Birla
group or any other group. He has not
only made a survey of the Birla-group,
but of many other groups, Mafatlal,
Walchand and other groups in the
country. He has submitted  report
to the Planning Commission. I would
like to know from the hon. Minister
whether this report will be made avail-
able for the Members of Parliament.
He has mentioned:

“Subject 1o limitations stated
ahbove—he had some limitations in
his observation, in his survey—it
is estimated that the Birla Group
consists of 182 companies, with an
authorised capital of Rs. 175 crores
and a paid vp capital of Rs. 58-35
crores, Of these, only 31 are
private companiecs accounting for
Rs. 3:45 crorees of authorised and
Rs. 165 c-ores of paid up capital.

Then, he has said:

“Among the highlights of the
occupational  distribution of the
companies, which might turn out
to be rather unique, is the con-
siderable interest in such strictly
non-industrial activities as trad-
ing, publishing, investment and
rea] estate and construction.”

This report, I am sure, has shown that
Professor R. K. Hazari has taken
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enough interest to go into these
various problems, He has not attribut=
ed any motive to the corporate sector,
but he has given certain facts, aud in
the conclusion he writes:

“As many as 7 companies earn
negligible or nil dividend though
their investments total Rs. 38.18
lakhs.

It may not be warrantable to
infer from these data that Birla
investments are made entirely
with a view to enhance the im-
portance of the group as a whole
without regard to earning divi-
dends, but it is definitely true to
say that there is considerable
disparity in the earnings of various
companies. Even if investment
holdings are managed on a group
‘basis, such disparity in earnings is
difficult to explain nor does it
appear to be fair to shareholders
of at leasf some ccmpanies. In=-
deed it is hardly possible to dis-
cover any rationale in the distri-
bution of holdings among the
various mnstit}xent companies.”

Az the time at my disposal is very
short, 1 would only request the hon.
Mlinister 1o kindiy consider this. I
would reguest mv hon friends who
zre equally interested to know about
the workizg of this group in our
country  ie kindly go through the
report submitted by Prefessor R, K
Hazari to the Planning Commission.

When wo are  talking about the
suser-prefits tox and  the fabulous
profits earned, muy I invile the alten-
tion of this House to the licencing
procedure? We find that these mill-
owners have come forward and re-
presented to the Finance Minister
that they should not be taxed. I was
surprised to know that out of 215
licences issued in 1960-61, about 143
have been issued to only six business-
houses. The Tatas got 30, the Birlas
got 57, Surajmal Nagarmalls got 14
and the Sri Ram Group got 15. I
am surprised to know—and 1 would
like to know the reason for this
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from the hon. Minister—that even the
Sahu Jain Co. and Dalmia against
whom an enquiry was going on right
from the year 1956 also got some
licences: Dalmia 5, and  Messrs.
Sahu Jains got 7 licences. 1 do not
know if he was so good a person that
a licence could be granted to him,
even though an enquiry was going
on since 1954 or at any rate an
enquiry had started right from 1956.
I am really surprised to know. I
would like to ask why a licence was
granted to him, [ am only talking
of the issue of licences, because a
monpoly is growing in our country,
and this is against the spirit of our
Industrial Policy Resolution.

Since they have concentrated
wealth, they should not mind paying
super-profits tax. 1 am prepared to
accept any amendment, but the
amendments suggested by the hon.
Minister with the exception of one
or two were not warranted. When
he could reduce the duty on kesosene
oil only by 4 nP. or 2 nP. when he
could not possibly reduce the rate of
tax or excise duty on unmanufactured
tobacco when the tobacco dealer cring-
ed before him, and when he could not
give any concession in regard to die-
sel oil even for the agricultural work-
er even though we had requested him,
I do not know why he has sought to
give through these amendmems so
much concession to the private sector.

I do not impute any motives to
anyone. But there was a threatening.
I know that the Tata group represen-
ted on this matter. 1 know that I’Ir.
J. R. D. Tata was here in Delhi. Nor-
mally, he never moves from Jamshed-
pur unless it is absolutely essential.

So, 1 would request the hon. Fin-
ance Minister to kindly consider this
matter very seriously whether these
concessions were at all necessary.
Those people want to shoot the Gov-
ernment, they want to terrorise the
Government and bully the Government
with a double-barrelled gun. One
side is turned towards the working
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classes, saying ‘Look here, if this
super-profits tax comes into force, you
are not going to get any bonus, your
bonus will be frozen, and your wages
will be frozen, and so on. The other
bullet i aimed by them at the Govern-
ment saying ‘Look here, if this tax is
imposed, there will be huge unemploy-
ment. We shall close down our
concerns. It is high time that Gov-
ernment resisted this pressure.

I do not know why they should
offer so much resistance to the super-
profits tax; when there ig concentra-
tion of wealth in this country,
when the tax evasion is to the tune
of Rs. 300 crores, when income-tax
and wealth tax arrears are to the tune
of about Rs. 181 crores, which may be
effective arrears, they had no busi-
ness to come to Government. I am
sorry that our Finance Minister, a man
of = unguestionable integrity and
straight forwardness, for whom I have
the greatest regard, has wultimately
yielded not to the pressure of the
common people but to the pressure of
the Tata and Birla groups.

Shri Himatsingka (Godda): I am
glad the Finance Minister has taken
into consideration the wvarious sug-
gestions made in the House and he
has been pleased to adopt such of them
8s he could reasonably accept. We are
thankful to him for having done so.
Today when moving the Bill for con-
sideration, he has clarified certain
other poinis and has introduced one
more important improvement, namely,
the question of deficiency being car-
ried for three years. That was cer-
tainly necessary.

I cannot understand the objections
raised by Shri Banerjee when he says
that these concessions should have
been granted. As a matter of fact,
if he had read the speech of the hon.
Finance Minister when he announced
the concessions, he would have found
the answer. Hg made it elear that if
he came to the conclusion that the
provisions of the Bill stood in the way
of any progress, any development of
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the corporate sector—which is a sure
source of revenue—he would be the
first person top ask for their repeal.
He certainly took into account sug-
gestions made by different Members
here because he must have felt that
these concessions were necessary in
order to see that industry did not
suffer, and that the corporate sector
continued to function properly and
remained a source of help. There~
fore, there is nothing that could be
taken exception to in connection with
the improvements that have been made
by him.

I have been hearing off and on
from Members of the Opposition, spe-
cially from the Communist Group,
that no help should be taken from
western countries, in spite of the emer-
gency, in spite of our great need, in
spite of the fact that it will take a
Iot of time for us to be in a position
to meet the challenge of China un-
less we took help from all friendly
countries wiliing to help. But their
suggestion is—do not take any help.
Apparently they want to keep our
country weak sp that we may succumb
to the incursions and invasion of
China. That can be the only motive
for suggesting that we should mot
take any help from friendly foreign
countries willing to help us.  They
are not coming and forcing help on
us, They are giving help on vur ask-
ing. Therefore to say that we are
mortgaging our country to foreigners
or foreign countries is very unchari-
table.

Shri S. M. Banerjec: Who said that?

Shri Himatsingka: I do not want
him to interfere. The Communist
friends have been suggesting every-
day in season and wut of season, that
what they call the Air Umbrella
should not be taken, that is to say,
we should leave our defences unpro-
tected.

Shr1 S. M. Banerjee: Even the
Prime Minister says that.

Shri Himatsingka: The Prime Min-
ister has never said so and if my

CHAITRA 30, 1885 (SAKA)

Profits Taxr Bill 10094

hon. friend is trying to read something
in the Prime Minister's Statements
which does not exist, it is not correct
to do so.

Shrimali Yashoda Reddy (Kurnool):
He never mentioned even the Com-
munist Party. Why do you feel guilty
about it?

Mr. Deputy-Speaker: Order, order.

shri Mimatsingka: Therefore, it is
necessary that our country should
make preparafions tp meet the chal-
lange from every source. We should
also take help from friendly countries
to whom we are thankful for offer-
ing their help, for giving us all kinds
of suggestions and help.

A number of Members said that
the country had made no progress.
In fact, some of them went so far as
make preparations to meet the chal-
to say that we were worse off than
in 1947, But ther eare some figures
in the Report of the Reserve Bank
which are revealing, which show that
there has been all round progress in
India during the first decade of plann-
ing and developing, from 1951 to 1961.

In 1952 deposit accounts in the
various banks were only 32 lakhs; in
1961 they rose to 65 lakhs. The
amount of deposits in 1952 was Rs. 892
crores which rose to Rs, 2,049 crores in
1961. The point to note is that half
of the total deposits in 1961 belonged
to individuals and not to the cor-
porate sector.

Borrowers' accounts in 1952 were
380,000 which rose in 1961 to 12,30,000.
The credit granted in 1952 was Rs, 535
crores which rose to Rs. 1,321 crores
in 1961. Here again,the steep rise in
the number of borrowers indicates that
bank credit wag available to a much
wider cross-section of the people.

In spite of this all.-round ‘growth in
the country, we have not been able
to achieve what we should have.
The growth of the national income is
still small. In the first year of the
Third Plan the rise was only two per
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cent as compared to seven per cent in
1960-61. At 1948-49 prices, there was
practically n> improvement.

There has been lesser agricultural
production in the Third Plan. The
progress has not been up to the mark
and we are still behind schedule.

The average growth in the last
decade has been at the approximate
rate of 3.5 per cent while it is much
more in other countries. If India is
to withstand aggression from the
ncrth, our national income shou'd cer-
tainly rise much more than at pre-
sent. Therefore, planning needs some
attention so that we ean have more
improvement.

If proper steps are taken, agricul-
tural production in the country will
greatly increase. I shall give figures
of production in different countries in
selected crops. Production wf rice In
India is about 1,500 KG. per hectare,
while in USA it is about 4,000 KG and
in UAR about 5000 KG. We produce
only about 750 KG of wheat per
hectre, while West Germany predu-
ces 3,500 KG. In our country pro-
duction of potatoes is about 7,500 KG
per hectare, while in West Germany
it is 24000, in Japan 17,000
anid in France 17,000, Cotton
produced in  India is 125 KG
per hectarn, while in UAR it is
620. In Indiz, tobacco production is
about 800 KG whoreas in other coun-
tries it gees up to 2.000. Our cousntry
nesds funds for improving  agricul-
ture. and industries and al:o for meci-
ing the challenge frem the Nerth., It
is possible to do so only if the eoun-
try is called upm ang is willing to
help the Government with resources
and the country is behind the Govera-
ment in supporting the taxaticn mea-
sures, especia’ly when the Govern-
ment is willing to consider any rea-
sonzble suggestions so that the private
sector may not suffer.

One of the reasons why we nave not
improved our agriculture much is
that "different authorities are dealing
with the subject and there is alsp the
neglect of the States. After all agri-

Business Advisory Profits Tax 100¢

Bill

culture is a State subject and it ca
thrive and improve if effective step
are taken in different States. Fro
the lower level proper attenlion is 1
given. The Planning Commission an
other authorities should see that w
get better yields from our land s
that we may not have to import food
grains such as wheat and rice or cottm
from foreign countries. If ocur agr:
culture improves, I think there wili b
no occasion for spending availabl
foreign exchange over these agricul-
tural commodities, Government anc
the persons in charge of agriculture
should take such steps as may be mne.
cessary to give a fillip to agricuiture
=0 that production may rise.

I should thank the hon., Finance
Minister for having met 3 number of
objections ©f the prrsons whp will be
affected. He cannot satisfy evervhody
because some people 6lill say that the
BEill i3 harsh and will work against
them. He has tried to meet ail possi-
ble objections and we are thankful to

* him.

Shri K. Barun (Jovhat): Mr Deputy
Spexker, Sir, this is one m
which, I would like o o
£331 suppart.. One thing tha! aiuses
me ig thst the entire privaie szetor,
rarticularly those who ara holding the
major income, have created sonie sort
of an atmosphere in the coustry as
if the cntire private sector is crumbi-
ing down because of the super profits
tax. They have created a psrcholugy
ir the ccuniry which is not very con-
cucive at this critical junctur2. 1 can
guite understand these people puatling
up their grievances in a way whaich is
consistent with the mixed economy
policy of the Governmeat. N:t being
satisfied with that, they hzve utiised
their entire machinery, rcsourcas, or-
ganised Press to show that here is
Government policy which has aragged
the country to complete ruin. la fact
some people who have not thg (dme
or the mind to go into the basis of
tbe taxation proposals are tTying to
lend support to this organmised group.
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That is not a very healthy atmospherc.
Government is also mot trying to
counteract the subtle prop:ganda
which is mischievous thrcugh their
propaganda machinery. There is some
reason for that, I apprehend. Because
the Government cannot afford to offend
the wested interests, as to a large ex-
tent they depend upon the strength
of these vested interests.

You will be surprised to note " at
in a memorandum submitted to the
Prime Minister by the Delhi Share-
holders' Association, they have had
the arrogance tp say that it is they
who are keeping the Government in
power. Thig is what they say:

“Then come contributions to the
political parties to keep them in
the legislature and in the Gov-
ernment.”

This is what they feel like. THat is
why probably they are not really
serious about the measures, Lut now
they feel that by their pressure they
will be able to compel the Govern-
ment to succumb to their tactics. On
the one hand, they say their backs
are broken ang they are not in a
position to pay the tax. In the meme-
randum, they say:

“The Finance Minister estimates:
a revenue of 25 crores from Super
Profits Tax. The private sector
could have raised their voluntary
contributions to this figure of 25
crores cheerfully and thus dis-
charged the Finance Minister
of his obligations of raising this
amount from Super Profits Tax."

So, you can realise to what extent they
can go in this memorandum, or they
have gone in this memorandum, sub-
mitted to the Prime Minister by the
Delhi Shareholders’ Association,
which is presided over by a retired
ICS officer.

I say that the attempts to denounce
this super profits tax are not based
on facts, They have got a long-
range purpose behind this, What I
feel is they are very unhappy about
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the socialistic approach that is being
made in the country by the Govern-
ment and the people, and that is why
they want to take advantage of the
situation to stifle the whole approach.
That is being corroborated in the
memorandum submitted by this Asso-
ciation to the Prime Minister him-
self.

There is another aspect tg be seen.
We are faced with an emergency be-
cause of the Chinese threat and it
would be wrorg tp presume that this
threat is only a military threat. They
have got a two-prongued attack.
We are going to face a prolonged
threat from the Chinese, and it may
not be only a military threat
but also an ideological threat.
This is the most opportune time tor
us to see that we also prepare the
country psychologically because the
Chinese will try to exploit the situa-
tion. Military, they will try to
conquer the country angd also psycho-
logically they will try to utilise every
avenue they have to support the mili-
tary threat. So if we allow the con-
centration of wealth to be in a few
hands then this will be the best groung
for the Chinese to create a psycholo-
gical atmosphere against the Govern-
ment and against the measures we
have all agreed to for resisiing the
foreign aggression.

With regard to concentration of
wealth, I would just like to give some
figureg as revealed by the Mahalano-
bis report. One per cent of country’s
house-holds own as much as 75 per
cent of the country’s privately held
stocks. Of this one per cent, half is
owned by 1,400 business houses.

This shows to what extent the con-
centration of wealth has gone. There-
fore, this Super Profits Tax Bill which
is being brought in by the Finance
Minister will go a long way to bridge
the gap between the different income
levels.

Another argument is that because of
the Super Profits Tax the capital
formation will badly suffer. Not only
that. If they want to have the ad-
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vantage of the super profits tax, why
they attack the public sector in their
propaganda? I do not know why this
vested interest or vested class is plead-
ing for a reduction in the super pro-
fits tax, and go to the extent of dis-
crediting the entire public sector.
They have got the press behind them.
All the papers are criticising the en-
tire public sector and they try to make
out a case that if the public sector’s
attempt is given up or scrapped the
entire private sector will come to the
rescue of the nation. But in the
present set-up of things, will the pri-
vate sector in India be able to finance
projects like Durgapur, Bhilai, or for
the matter of that, Bakoro? Nobody has
got finance to that extent. Even in
the private sector, it is the Government
finance which goes a long way to make
up the deficiency. We know how
much they borrow from the different
Finance Corporations. After that, it
is not proper to assume that the
capital formation will seriously suffer.

In view of the emergency, we hear
that the corporate sector is patriotic
and is prepared tp sacrifice all for the
country. If that be so, why do they
object to this tax? In England, {fur
instance, during the last world War II,
the excess profits tax went up from
60 per cent in 1941 to 95 per cent in
1943. In America, the excesz profits
yielded 32:7 per cent of the total
taxes. But our super-profits tax hard-
ly amounts to 8 per cent of the addi-
tional tax. So to say that the super-
profits tax is completely taking away
the incentive for capital formation is
absolutely wrong.

From the recent amendment
brought forward by the Finance
Minister we find that he has given a
very liberal concession to them. Of
the chargeable profits, 10 per cent
would be left out for making pay-
ments for loans, for formation of re-
serve fund and also for formation of

Business Aduvisory 11000
Committee

assets. Besides that, he has also pro-
vided for protection to the smaller in-
dustries, because non-taxable limit is
raised to Rs. 50,000 or 6 per cent
whichever is higher. There are gther
provisions also for formation of capi-
tal and to meet the immediate demandg
and formation of new assets. There-
fore, there should have been no gquar-
rel on this score.

Such measures are also necessary in
order to curb down the excessive pro-
fits to which the private enterprises
are very much prone. It may be said
that the question of profits and prices
is normally determined by the rule
of demand and supply. But I submit
nowadays the theory of demand and
supply is not always at work. Very
often the prices are determined not
only by the rule of demand and
supply, but alsp by wvarious other
factors.

Mr., Deputyv-Speaker: His time is
up; he should wind up.

Shri K. Barua: Sir, T also appeal to
the corporate scctor tp see that the
socialist approach is not a theory to
be preached from the pulpit, but it 18
a philosophy to live in, to help the
nation and to see that an atmosphere
is created in the country is which the
people are not left in the lurch.

BUSINESS ADVISORY COMMITTEE
SixTeENTH REPORT

Shri Rane (Buldana): Sir, I beg to
present the Sixteenth Report of the
Business Advisory Committee.

18.6¢ hrs.

The Lok Subha then gdjourned till
Eleven of the Clock on Monday, the
April 22, 1963 /Vaisakha 2, 1885 (Saka).
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PAPERS LAID ON THE TABLE 1085

(1) A copy each of the follow-
ing papzrs under sub-section
(1) of s=ction 619A of the
Companies Act, 1956:—

(a) Annual Reports of the
Orissa Road Transport
Company Limited, Berha-
mpur, for the years 1958-
59, 1959-60 and 1960-61.

(&) Directors® Reports of the
Orissa Road Transport
Company Limited, Ber-
hampur, for the wyears
195%-50, 1959-60  and
1960-61 along with the
Audited Accounts and
comments of the Comp-
troller and Auditor General
thereon.

(1) A review by the Govern-
ment on the working of the
above Company.

(i) A statement explaining
the reasons for delay in la
ing the documents at (J
above,

DEMANDS FOR EXCESS
GRANTS (GENERAL),

1960-62 . . . 10806

The Minister of Finance (Shri
Morarji Desai ) presented a
statement showing the De-
mands for Excess Grants in
respect of the Budget (Gene-
ral) for 1960-61.

BILL PASSED .

BILL UNDER CONSIDERA-
TION

CoLumns

STATEMENT BY MINISTER

The Minister of State in the
Minis'ry of External Affairs
(Shrimati Lakshmi Menon)
laid onthe Table a statement
regird’rg further cetails of the
aftack by Naga hostiles on a
Railway passenger frain on
the oth April 963.

Further discussion on the mo-
tion for consideration of the
Finanee Bill, 1963 moved on
the 13th  April, 1963,
continued, The motion was
adopted. After clause-by-
clause consideration, the
Bill was passed as amended.

10806~"

10821—1097"

10979=—1100C

The Fmanoc Mu'nster (Shri
Morarji Desai) moved for
consideration of the Super
Profits Tax Bill, 1963, The
discussion wasnot concluded.

REPORT OF BUSINESS
ADVISORY COMM.ITTEE
PRESENTED

Sixteenth Report was p: »acmcd.

AGENDA FOR MONDAY,
APRIL z2, 1963, VAISAKHA
2,1835(SAKA)—

Further  consideration  and
passing of the Super Profits
Tax Bill,1963 .

Consideration of the Compulsory
Deposit  Scheme Bill,
1963.
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